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INTRODUCTION 

.1, the Chairman of the Estimates Committee, having been authorised .,y the Committee to submit the Report on their behalJ, present this Thirty 
first Report on action taken by Government on the recommendations con-
tained in the Thirteenth Report of the Estimates Committee (Sixth Lok 
Sabha) on the Ministry of Industry-Handloom and Powerloom Industries-
Part I - Handloom Industry. 

2. The Thirteenth Report was presented to Lok Sabha on 28 March, 
1978. Government furnished their replies indicating action taken on the 
recommendations contained in that Report between 26 June, 1978 and 
2 April, 1979. The replies were examined by the Study Group 'J' of Esti-
mates Committee (1978-79) at their sitting held on 3 April, 1979. The 
-draft Report was adopted by the Estimates Committee (1978-79) on 
11 April, 1979. 

3. The Report has been divided into the following Chapters:-
I. Report. 

II. Recommendations which have been accepted by Government. 
III. Recommendations which the Committee do not desire to pursue 

in view of Governments replies. 
IV. Recommendations in respect of which replies of Government 

have not been acoepted by the Committee. 
V. Recommendations in respect of which final replies of Govern-

ment are still awaited. 

4. An analysis of action taken by Government on the recommenda-
tions contained in the 13th Report of the Estimates Committee is given 
in Appendix. It would be observed therefrom that out of 117 recommen-
dations made in the report,. 67 recommendations i.e. 57.25 per cent have 
been accepted by Government and the Committee do not desire to pursue 
20 recommendations i.e. 17.10 per cent in view of Government's replies. 
Replies of Government have not been accepted by the Committee in res-
pect of 5 recommendations i.e. 4.25 per cent. Final reply of Government in 
respect of 25 recommendations i.e. 21.40 per cent is still awaited. 

NEW DELHI " 

April 23. 1979 
--.- ----- --. -........ " .. - -
Vaisakha 3, 1901 (S) 

SATYENDRA NARAYAN SINHA, 
Chairman, 

Estimates Committee. 
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CHAPTER-I 

REPORT 

1.1. This Report of the Estimates Committee deals with the action: 
taken by Government on the recommendations contained in their 
Thirteenth Report (Sixth Lok Sabha) on the Ministry of Industry-
Handloom Industry. 

1.2. Action taken Dotes have been received from Government in res-
pect of all the 117 recommendations contained in the Report. 

1.3. The action taken notes on the recommendations of the Committee 
have been categorised as follows:-

(i) Recommendations/observations that Iulve been accepted by 
Government: 

S1. Nos. 1, 2, 3, 4, 5, 7, 8, 9, 10, 17, 30,. 
31, 32, 33, 34, 35, 36, 37, 38, 39, 40, 41, 42, 43, 44; 45; 
46; 51, 52, 53, 54, 56, 58, 59, 61, 63, 64, 65, 67~ 
68, 69, 72, 73, 75, 76, 77, 78, 80, 81, 82, 84, 89, 93; 101; 
102, 103, 104, 105, 106, 107, 108, 109, 110, 111, 112, 
113 and 114. 

(Total 67-Chapter II) 

(ll) Recommendations/observations which the Committee do not 
desire to pursue in view of Government's repUes:-

SI. Nos. 6, 11, IS, 16, 18, 19, 20, 21, 22, 23, 24, 25, 26, 
27, 28, 29, 55, 79. 90 and 91. 

(Total 2O-Chapter In) 
(iii) Recommendations/observations in respect of which Govern­

ment's replies Iulve not been accepted by the Committee : 

SI. Nos. 14, 60, 74, 87 and 88. 
(Total 5-Chapter IV) 

(iv) Recommendations/observations in respect of which final re­
plies of Government are still awaited:-

SI. Nos. 12, 13, 47, 48, 49, 50, 57, 62, 66, 70, 71, 83, 85, 
86, 92.94,95,96,97,98,99, 100,115, 116 and 117. 

(Tota1 25-Chapter V) 

1.4 The Committee will now deal with the action taken by Govern-
ment on some of their recommendations. 
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Conversion oj All India Handloom Board into a Statutory Body 

Recommendation at SI. No. 14, Para 1.17) 

1.5. The Committee had recommended that in order that the Handloom 
Board performed its role more effectively, Government should take imme-
-diate action to convert the All India Handloom Board into a statutory 
.body as recommended by the Siva raman Study Team. 

1.6. In their reply furnished on 2 April, 1979, the Ministry of Indus-
try (Office of the Development Commissioner for Handlooms) 
stated that "the recommendation of the Committee for conversion of the 
All India Handloom Board into a statutory body has been carefully consi-
dered. It may be stated that the pattern of central assistance for the 
Development of the handloom sector in the country has undergone a 
change and the funds are now disbursed to State Governments by the 
Development Commissioner for Handlooms. The central plan provisions 
have also been substantially stepped up from an outlay of Rs. 10 crores 
in 1976-77 to Rs. 27.50 crores in 1978-79. The Development Commis-
sioner, Handlooms implements the programme and also serves as a focal 
point for coordinated development oT handloom sector. In view of the 
fact that a full time organisation has already been created for development 
of handloom sector there does not appear to be any extra advantage in 
having a statutory board. The Government, therefore, feel that there is 
no need to confer statutory status on All India Handloom Board at least 
tor the present. However, the handloom sector will definitely benefit from 
All India Handloom Board functioning at an advisory level where guidance 
of experienced persons would be available to the Government in its 
endeavour to conserve and develop this important segment of the economy." 

1.7. The Committee are not satisfied with the reply of the Government 
that "in view of the fact that a full time organisation has already been 
created for development of handloom sector there does not appear to be any 
extra advantage in having a statutory Board". The Committee feel that If 
the Handloom Bo.ard is to be brought back to its previous position as the 
eyes and ears of Government in tbe matter of handloom development and 
monitorinlt of Central Sector Schemes, it is necessllr~ that it should be 
converted into a statutory body_ The Committee, therefore, reiterate their 
eArlier recommendation that Government should take inlmediate action to 
convert tbe All India Handloom Board into a statutory body. 

Grant of Loans to Handloom Weavers by Nationalised Banks 

Recommendaflons at St. Nos. 3'7, 4'7, 48. 49 and SO. Para 3.3'7, 3.49, 3.S0. 
3.51 and 3.SS) 

1,8. The Estimates Committee (1977-78) had noteti that provision of 
adequate credit facilities to handloom weavers was one of the essential 
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:requisites for the working and development of handlooms in the country. 
The Committee felt that if these handloom weavers were to be saved from 
exploitation, suitable channels of providing adequate credit facilities to 
them on liberal terms would have to be provided. 

1.9. The Committee had further noted that the Reserve Bank Scheme 
. of Handloom Finance was applicable only to the cooperative sector and 
as more than 70 per cent of the handloom weavers were outside the co-
operative sector, the only sources of finance available to them were the 
nationalised banks or private money-lenders. However, the bandloom 
weavers had not been able to get loans from the nationalised banks in large 
number because of the procedure adopted by these banks and also because 
the handloom weavers being uneducated and poor were not in a position 
to offer adequate security or fulfil other procedural formalities. The 
'Committee had recommended that Government should impress upon the 
nationalised banks to simplify their procedure, so that the poor and un-
educated handloom weavers might be able to get credit facilities from 
these banks. 

1.10. There was a widespread feeling that the attitude of the bank 
officials was unhelpful to the handloom weavers. The Committee recom-
mended .that Government should make sure that bank authorities were 
made to adopt a helpful and favourable attitude towards weavers in the 
matter of gra.nt of loans. 

1. 11. In para 3.51 of their 13 th Report, the Committee had noted that 
at present while handloom weavers in certain districts where DRI rate 
was applicable were getting loans at 4 per cent rate of interest which 
turned out to be much hisber in actual practice. The Committee recom-
mended that that as the handloom weavers throughout the country be-
longed to the weaker sections of society and as the development of hand-
loom sector had been given priority in the country's economic programme, 
they might be granted loans more extensively by nationalised banks at the 
rate of 4 per cent. The Committee also recommended that the total bank 
credit to be given under the DRI Scheme should be raised in order to 
cover the handloom weavers in all the States. 

1.12. In para 3.55, the Committee had noted that recently some State 
Governments like Haryana and V.P. had evolved a scheme known as 
Group Guarantee Scheme under which the handloom weavers were not 
required to give any individual security and loans were given to a group of 
S or 6 weavers on group guarantee basis. The Committee noted that In 
some of the States, loans had already been distri6uted to handtoom 
'Weavers under the Scheme. The Committee felt that this was a useful 
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scheme. The Committee desired that Government should make a study 
in depth of the working of this scheme and evaluate its working and if the 
results were found encouraging steps should be taken to get similar com-
parable scheme introduced in other States also so that poor handloom 
weavers who could not offer individual security might be able to obtain. 
loans from Commercial banks in large numbers. 

1.13. The Ministry of Industry (Office of the Development Commis-
sioner tor Handlooms) have in their reply furnished in October, 1978 .. 
stated that "The recommendations of the Committee are noted. These 
recommendations relate to supply of credit to weavers outside the coopera-
tive fold. This is especially so, because about 60-70 per cent of all the 
weavers in the country are still not covered by cooperatives. Realising 
the importance of this subject, a series of meetings were arranged between 
representatives of Commercial banks and Directors of Agriculture. The 
meetings were arranged region-wise and covered all the States in the 
country. The questions covered at these meetings were so complicated 
and the problems so vast that it was felt that special steps would be needed 
in order to tackle them." 

The Ministry have further stated that "Unfortunately, Com-
mercial banks do not keep statistics of advances given to handloom weavers 
separately. It is not possible, therefore, to estimate with any degree of 
accuracy, what is the exact amount of credit that flows to handloom weavers 
outside the cooperative sector. In order to assess the needs of handloom 
weavers outside the cooperative fold and to make recommendations about 
the problems and difficulties these weaveu experience in getting their credit 
requirements, Government have reoently constituted a Committee under 
the Chairmanship of the Chief Officer, Reserve Bank of India. All the 
points raised by the Committee with regard to the problems of handloorn 
weavers are under the consideration of the Committee. Action to tackle 
these specific problems will be taken in the light of recommendations of 
the Committee." 

1.14 The Committee regret to note that Government have not taken any 
conclusive ;:tction on the recommendadons regarding grant of credit to 
handloom weavers on Iiberalised. terms,. simplification. on procedure by 
nationalised banks for grant of loans to handl~m weavers, extension of 
D. R. l to handloom weavers throughout the country and study In-depth of 
the worklnl of the Group Guarantee Schemes introduced In some States. 
The Committee, therefore, reiterate that concrete action in the light of 
their recommendations may be ta~en expedltionsly. 
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Working of Weavers Service Centres 

Recommendation Nos. 57 and 60 Paras 4.33 & 4.36) 

1.15. The Committee had noted that no independent assessment of the 
Working of the Weavers Service Centres had been made by Government so 
far and only the progress reports of these Centres were being received in 
the Office of Development Commissioner for Handlooms. The Committee 
felt that it was high time that Government should get the working of these 

~ Centres evaluated by an independent body. It should be the task of this 
body to point out deficiencies and shortcomings in the working of these 
Centres so that remedial measures might be taken by Government to re-
move these deficiencies at an early date. The Committee further recommend-
oed that such evaluation of these Centres should be done at regular intervals. 

1.16. In their reply (October, 1978), the Office of the Development Com-
:missioner for Handlooms has stated that "Recommendation of the Com-
mittee has been forwarded to the Ministry of Industry for initiating suitable 
..action." 

1.17. In para 4.36 of the Thirteenth Report, the Committee expressed 
"View that the Weavers Service Centres had not been successful either in their 
training programmes or in other sphere of their activities. In their opinion, 
therefore, a radical reorganisation of these Centres was called for, it the 
.objectives for which they were set up were to be achieved. 

1.18. In their reply furnished in October, 1978, the Ministry of Industry 
,(Office of the Development Commissioner of Handloom) have stated 
"Weavers Service Centres have not merely expanded in number in the last 
two years but have also expanded their spheres of activities on training, re-
search and development and extension service 'functions being performc:l by 
them. Since the last two years an attempt is being made to provide them with 
adequate staff, equipment and space so that they are able to function more 
-effectively. More recently, new activities have been generated through 
some research and exp~riments on man-made and blended fibres/fabrics 
both in terms of loom technology, and in actual weaving and processing 
operations. A batch of 44 candidates from all over country has only re-
-centlyheen trained at Varanasi Institute of Handloom Technology on 
weaving polyster on handlooms. It may, therefore, not be ju~tifted to say 
ihat the Weavers Service Centre as a whole have not been ~t1ccessful either 
:.in the training programme or in any other sphere of activity." 

1.19. The obsenatiOll§ of the Committee that the We • .,en Senice Cent-
. res had not been ~('ce!l5fo1 either in their training programmes or in other 
'sphere of their activities were based on tile facts which were brought to tbe 
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Dotice of the Committee aad which are eDumerated. in 'he Report which 
disclosed that wesl'ers service cen'res had been able to impart trainiog to a 
very smaH number of weavers only aad these centres had not achieved sig-
nifican. success in carrying the designs evolved by them to the weavers in 
tile field. The Ministry have' not brought o.ut aay Dew facts except that,_ 
during the paSt few yean there hlS been expansioD in .he number of centres 
and their sphere of activities. Tire Committee, therefore reiterate their 
earlier recommendations that Government should get the working of these 
Weavers Service Centres which have been in existence for a number of 
yean, evaluated by an independent body. The Committee feel that such 
an independent evaluation is all the more necessary in the context of expan-
sion of heir sphere of activities, as this will help it to determine the area 
which need more attentioD. 
Cooperative Coverage of Handloom Weavers 

RecommeDdation No. 74 (Para 5.40) 
1.20. The Committee noted that the High Powered Study Team on the 

problems of Handloom Industry had recommended that by the end of 
1978-79, target for coverage of weavers in the active cooperative societies 
should be 60 per cent of the total and the recommendation had been ac-
cepted by Government. The Committee were, however, distressed to find 
that as against a target of Coverage of 60 per cent by the end of 1978-79 
the coverage upto the end of 1976-77 was stated to be only 15 per cent. 
The Committee were very unhappy at this woefully slow progress in this 
important field and desired that the matter might be thoroughly investigated. 
The Committee also desired to fix time bound targets from year to year and 
monitor the progress in all the States and take timely measures to remove 
bottlenecks so as to avoid any further slippage. 

1.21. In their reply (October 1978) the Ministry of Industry (Office of 
the Development Commissioner for Handlooms) have stated that the ques-
tion 01 increasing Cooperative Coverage as recommended by the Committee 
has been under consideration for sometime. Concrete schemes have been 
evolved and some progress has already been registered. Under the scheme 
evolved by the Government of India. a weaver is given a loan of Rs. 90/- to-
words the purchase of a share in a cooperative society. He is expected to 
contribute Rs. 101- of his own thus making a total of Rs. 1000. Of the 
Government loan of Rs. 90/- 50 per cent is intended to come from the Gov-
ernment of India and 50 per cent from the State Government. It is estimated 
by the Department that about one 1akh weavers were brought into the Co-
operative fold during the year 1976-77. In 1977-78, as a result of concerted 
efforts, it is estimated that about 4 lakh weavers were brought into the 
Cooperative fold. During the current year. it is hoped that about 8 lakh-
weavers can be brought into the Cooperative fold. According to the De-
partment, in view of tbe above fact and figures, it would not be entirely 
correct to say that progress in this important field has been very slow. 
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Government have taken many steps to remedy the situation aDd some con-
crete results have emerged. It is hoped that the progress will be even baster 
in the years to come. 

1.22. It has been further stated that "The question of supplementing. 
Government's efforts in the field of extending cooperative coverage was 
taken up by the Hate Committee. In its consideration of the subject. the 
Hate Committee came to the conclusion that because of various financial con-
straints, the State Governments would not ,be able to participate in the 
share capital of primary societies to the desired extent. In order to remedy 
this situation, they recommended that National Cooperative Development 
Corporation should give loans to State Governments to strengthen the equity 
base of primary cooperative societies. This recommendation has been ac-
cepted and further action for its implementation is being taken." 

] .23. The Committee are not satisfied with the Gonmment's reply. 
They note that Govemment have taken measores to increase tbe Coopera-
tive coverage of handloom weavers by giving them loan for purchase of a 
share in c~peratlve. societies. , Further action Is also being taken in the 
light of recommendations of the Hate Committee to advance loans by 
NCDC to the State Govennnents to strengthen the equity base primary co-
operative societies. But no. concerete steps bad been taken to implement 
the specific recommendl'!tions of the Committee for fixing time-bound targets 
in aD the States and taking timely measures to remove bottlenecks so as to 
avoid any further sUppage. 1be Committee, therefore. reiterate their earlier 
recommendation. 

Rebate on the Sale of Handloom Cloth 
• 

Recommendation N(ls. 87 and 88 (Paras 6.40 and 6,41) 

1.24. The Committee had felt that the rebate system in the present 
form had failed to serve the objective for which it was introduced. The 
Committee had recommended that yam at subsidised rate should be supplied 
to the handloom weavers directly through Apex Societies and the Coopera-
tive societies and the weavers getting such yam should be required to supply' 
their end products to these Cooperatives to guard against the misuse of 
such subsidised yarn for otber purposes. The Committee further noted 
that the Sivaraman Study Team, in thelr report submitted in July, 1974. 
recommended that the rebate should be gradually abolished within a period' 
of three years. The Committee expressed surprise that although the re-
commendations of the Team had been accepted by Government in princi-
ple, no concrete action in this direction had been taken on the ground that 
as the matket for handloom cloth had been sluggish, the abolition of the 
rebate \wouJd have an adverse effect on th~ 1I)81e of handloom cloth. The 
Committee recommended that steps should b:! taken to implement the StudT 
Team's recommendation in rhzht earnest at an early date. 
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1.25. In their reply the Ministry of Industry (Office of the Development 
.commissioner for Handloom) have stated that "The criticism of the Com· 
.mittee that irregularities have taken place in the grant of rebate is noted. 
The alternative suggested by the Committee viz. that yarn should be sup-
plied to handloom weavers at subsidised rates so that the benefit of the 
rebate/subsidy reaches the actual weaver, is somewhat difficult to implement. 
Any attempt to supply )lnm at subsidised rates to weavers covered by the 
.cooperative fold and Handloom Corporations will ,be subject to the risk 
that raw materials so supplied will be misused and willlctually be off-
loaded on the open market at higher rates. In fact during the period of 
yam control in 1973, the experience of State Governmems was that yarn. 
given at controlled prices did not actually benefit the weavers but was used 
by unscrupulous elements to make large profit. It might not, therefore, be 
practicable to supply yarn at subsidised rates to weavers through Apex 
Society and Handloom Corporations. It is estimated that yarn supplied to 
the handloom sector actually costs about 30 per cent more than that sup-
plied to the mill sector. This is ,because of factors like cost of rt'eling of 
.hank yam, transport, octroi etc. In view of this, it appears that, for some-
time at least, the handloom sector will have to be assisted by grant of 
rebate, simply in order to put it on par with the powerloom and the orga-
nised mill sector. The recommendation to abolish rebate gradually should, 
therefore, be viewed in this light." 

1.26. The Committee are not tonviated with the argument advanced 
by Government that it would not be pradicable to. supply yarn at subsidised 
rates to weavers. The Committee feel that if adequate safeguards are taken, 
It should not be diflitult to evolve a methanism by which weavers tould. be 
supplied yam at subsidised rates and the chance of irregularities eliminated. 
As pointed out by the Commlttee in their Thirteenth Report, even the 
present system of grant of rebate is leading to, a number of irregularities 

. and malpractices. Government admitted that yam supplied to the band-
loom sedor actuaUy tOsts about 30 per tent more than that supplied to 
the mill sedor. In view of these facts. the Committee reiterate their earlier 
retommendation that the grant of rebate o,n the sale of handloom cloth 
sbould be substituted by a scheme of supply of yam to handlooms weavers 

'at subsidised rate through Apex Societies and Handloom Cooperatives. 

Delay in the Reimubursement oJ Rebate 

Rccommpndllfion No. 89 (Para 6.42) 

1.27. The Committee had noted that in many of the States, the rebate 
-granted by the cooperative societies had not been re;mubrc;ed to th~m so 
..far and there were large outstandings on this account. This had adversely 
1lffected the financial position of these societies as a large portion of their 
'worklng capital had been blocked. The Committee failed to understand 
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,why there JhouJd ,be .. , delay ill 'die. Nimbunement fifth:' rebate wben .. 
4easiop ao pant aucla rebate was Ialt:D by Govemmeat and thesbare Of 
the Central Government had al:eady been reimbuneCl. The Committe:. 
nc:ommended that the Development Commissioner for Handlooms should 
ute up the matter immediately with the State Governments and persuado 
the State Governments to reimburse the amount of the rebate to the coope-
rative societies at an early date. . 

1.28. In the:r reply (October, 1978), the Ministry of Industry (Offi~ 
of the Development Commissioner for Handlooms) have stated "M.!etings 
bave been held with Directors of Handlooms of different States on d:ff:r-
ent occasions, and they have been advis!d to submit their claims for re-
imbursement of the amount of rebate at an early date. In fact the anxiety 
of the Government of India to settle rebate clams in full was communi-
cated to all Directors of Handlooms in two separate letters dated 10th Jan-
uary, 1978 and 4th O.;toOer, 1978. Most States have already done so. 
Wherever there is delay in final settlement of rebate claims, It is b:caus~ 
State Government ar~ unable to send audited statements of rebate claim •• 
Wherever audited statements arc received, there is no delay in settling th, 
matter finally at the level of the Gove:nment of Ind·a. States are being 
advised to subm:t audited accounts for rebate immediately:' 

1.29. Tbe Committee note tbllt there hIS been delllY In finnl settlemeDt 
'Of rebate claims because Slate Governments were unabJe tt» send audited 
ItDtemeat of rebate l'hlims. Tlte State Governments are beiIIg advised to 
.ubmit aud:ted accounts for rebate immediate:y. Most of tbe State Go,,· 
ernments have submitted their claims. The Committee would, however like 
the DevelopmeDt Commissioner for Hlndlooms to keep n tonstant "1ltch 
In the progress aad take up the matter with State Gow.rnments with a vie .. 
to exped:tiag tbe settlement of the reba~e claims I. ~h(: del:ty In th'! maU .. 
ls adversely affecting the fiaaa.cial positioD of &he coopelllth'c societies. 

Reservat!ons for Handloom Industry 

Recommendations Nos. 95 to 100 (para 7.27--32) 

1.30. 1 he CmnlT.itle'! recommended that the field staff of the Develop-
ment Commission~r for Hlndlooms should take an active part in helping 
th~ State Governments to de-eet the violat:on of Res:"vatiou orders. They 
Ihould take this up a, a challenging and essential part of th::ir duties an~ 
do their best to see that the Reservation Orders are o~s'!rved :n letter and 

irit and those who fla~r"ntly violate them, are brought to book with the 
of the State authorities. The Committee further recommended that 

[901~f'!~ml~nt should make a comp:-ehen'live study of the entir~ pOllitiC'llt. 
and adminl'ltrative, relating to the iss~ and enforcement of re~rva­

orders aDd take nec:ssary measure., including enactment of legislati,,'" 
LS-2. 
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,j( necessary about the lesality of these orders 10 as to make them effective 
and bmdma and thus heip the administrative aaeocies to enforce them 
Without any difficulty. 

1.31. In para 7.31, the Committee noted that the qU'estion of iovcstina 
the Textile Commissioner or any other agcncy with powels to award sum-
mary pun' shment to power loom owners for violation of the rc:servatillfl 
orders was under the consid;!ration of the Ministry of Commerce and Minis-
try of Law. The Committee desired this matter to be finalised expeditiously 
and adequate power vested in the Textile Commiss:on;r or any other agency 
10 as to enable him to enforce these res:rvation orders effectively anJ 
without any difficulty. 

1.32, In para 7.32, the Committee noted that one of the m!asures taken 
by the Government for enfo:cement of Reservation Orders was that power-
loom owners were required to stamp their permit number on the cloth pro-
duced by thcm. The Committee felt that there was imperat:vc necessiry 
of ensuring that the powerloom owners did in p~actice ohserve this order 
by invariably stamping their permit numbers on all vari~tie~ of cloth pro-
duced by them, particularly var'eties wh:ch could be mistaken for those. 
reserved for production on handlooms. The Committee also desireli that a 
continuous watch should be kept in the matter so that powerlooru cloth 
was not sold as handloom cloth. 

1.33, In their reply (October, 1978), the Ministry of Industry (Offico 
of the Development Commissioner for Handlooms) have stat!d that "on' 
of the focal points for action contained in the 'ndustr'al Policy Stat;!m~nt 
of 23rd D:cemb::r, 1977 and the Textile Policy statement dated tho 
7th August, 1978 announced by the Gove'nment is the strict enforcement 
of Textile Control Orders in regard to items reserved for hantlloom indus-
try and expansion of the scheme of reservation to oth::r item'!, The cases 
thalleng'ng the Textile Commi~skner's Reservation Orde s arc now before 
the Supreme Co:ut and various High Courts, The Gcvcmme:lt has re-
cently appealed to the State Govern'11ents to take efTectiv;: st~ps to imple-
ment the reservation orders, both in letter and spi~it. Govcrnm~nt arc 31,,0 
consid~ring the question of setting up an enforcement machinery exclu-
lively for enforcing the rcs::rvat'ons ord::rs," 

1.34, The Committee no~e that C.ovemment h.,,'e re':ent1v nppc'Ilcd to 
State Govl'mments to toke effective steps to implc11"cnt the re'ienation 
oTders, both in letter and spirit, ani are aho con:;id'!ri~ Ille Cluestion of 
the settin~ up of an enforcement machine')' e:\:clus;"rJv fnr eniorcing tho 
reservation orders. But the Government have not ind;catt'd 'he action pro-
posed to be takt'n in respect of the other recommendlltiou\ of the Commit-
tee which SU~l!ested takiR!! nec~sary meallu·e; ind'JdiD~ en1dment of I('~I,­
Jation, If necessary, to make tile rese"ation orders effe::tivc aDd bladia~ 
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wstfa: file Tndle Comm!ssfoaer or ay other .D~ wltII powen to .... 
IDmmary punishmeal (or violadoa of these orders ad takia. steps to 
easare that powerloom O\\'DerS actually ltamp tIIelr permit Dumber QD the 
clolb produced by them to avoid powerloom clolb belag sold as bandloo18 
doth. The Coauaittee, therefore, reiterate .. eir eartier lecommeDutioD.!I. 

Implementat;'on 01 Recommendations 

1.35. The Committee would t:ke to emphalse that tbey attach tho 
peatest importaDce to the impIemeDtatioD of the reeomnt.-ndalion'! accepled 
by Government. They would. therefore, urge that Gow,Tnmel" shuuld 
ensure expeditious implementation 01 the recommendalimB accepted by 
them. In cases where It is not possible to Implement the recommendalio .. 
lIP leiter and spirit for any reason, the matter should be reported to .. 
Committee io time with reasons for non-lmplemeotatloD. 

1.36. The Commltfee would aho like to draw attention to their com-
ments made in respect of the repres of Govemment '0 rccommendationt 
It Serial Nos. 9 and 6S (Chapter II). Thev desire that r,o\'emmenl should 
take aetioo io pursuaoce thereof and furnisb the requisite information to 
die Committee, where specificaJly called for. 

1.37. The CommiUce also desir .. fh!lt flnal re.,Ues In reS1tet't of the re-
mmmendsfion contaired in Chapter V of this Report mAy be furnished .. 
the Committee expeditiously. 



CHAPTER D 

RECOMME.~DATIONS WHICH HAVE BEEN ACCEPTED BY 
GOVERNMENT 

Re1:0JIIIIIQda~ioD (Serial No.1, Para 1.30) 

The Committee note that the handloom industry occupies an impon •• 
place in the economy of the country and from the employment point • 
!View occup~es a position next only to agriculture. The induny rrovideil 
elOployment to more than 10 million people and produces 2200 miUioa 
metres out of a total production of 8200 million metres of cloth i.e., more 
t~lan 25 percent. It is, however. a mat'er of regret that the industry 
h.ts still not been placed on a sound footing and continues to suffer in 
d;verse ways. The Committee would like to po:nt out that there is aD 
ever increasing migration of the popUlation from the rural areas to tho 
tlrhan areas as the employment potential in agriculture has reached a 
saturation point an(l the pOlcn'ial of growth of vi1lage industries is not 
be'ng fully tapped. This has created considerable problems in urban 
areas, generating social tensions. If this trend is to be reversed, small 
scale and household industries in the rural areas will have to be encourag-
ed on a big scale. The Committee feel that the handloom industry bein, 
predominantly a rural ba!icd industry, can play a vital role in providing 
~air.ful employment in the rural areas. The Committee ,have no doubt 
that if the handloon indu~try ~s pul on a sound footing by providing. 
ndeguate inputs, credit, protection from unhealthy competition from 
other sectors and marketing facili ies etc., to the weavers. it can 'Flay a 
significant role in pr~vid:ng employment opnortunities to the rural popula-
tion thereby reducing their drift to the urban areas as well as meet tho 
c1oth:ng requiremen:s of masses. 

Reply of GovemmeDt 
Noted. 
[Ministry of Industry. Office of tbe D!velopment Commissioner for 

lIandloom O.M. No. 5401211178F&A dated 2nd April, 1979J 

Recommend.1tioD (Serial Nit. 2, Pan No. 1.10) 

The Committee recommend that Government should immediatelv for-
mulate an integrated texile policy clearing laying down the role assigne4 
to the various sectors of the Textile industrv. viz., organised mills, power-
looms, hand100ms and khadi etC. This policy while harmonis:ng to tbo 
extent possible, the interest of the diverse sectors of the industry should 
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aim at meetiDa the clothiDJ Deeds of the people particularly beloDling to· 
&he weaker and vulnerable sections of the society at prices wbich are withia 
abe reach of the COIlUDOD man. The Committee further recommend thai 
abe draft of the integrated textile policy should be laid on the Table at 
the House of Parliament so that the members of Parliament may get a 
chance to discuss the same before its finalisation. 

Reply of Govel'llllleDt 

Noted. 

IMinistry of Industry, Office of the D:velopment Commissioner for 
Handloom O.M. No. S4012jl!78-F&A dated 2nd April, 1979] 

ReCOD1DleDdatioD (S. No.3, Para Nos. 1.20 and 1.21) 

1.20. The Committee regret to Dote that Government have no precis.o 
informatio:l about the number of active handlooms actually working, ;h~ 
various types of handlooms, quantity, varieties of production etc., as no 
5tatistics about the handloom industry have been collected since 1957. It 
is difficult to appreciate as to how planned measures for the d.!vclopment 
of the handloom industry could be taken in the best interest of the industry 
and the country in the absence of basic stat:stics. 

1.21. The Committee, however, note that t!le schemes of d;!velopment 
DOW being implemen ed for the hand loom industry, census is bebg under-
taken in each of the States by the State agency and that the census wiJI 
cover information on items like number of looms, distributio:l of looms 
area-wise, pattern of 'Froduct:on, wages earned by weavers, arrangements 
for supply of raw rna'erials and marketing etc. It was earlier planned 
to complete the survey by December, 1976 but this d;lte was later extend-
,d to March, 1977. However, the Committee find that even by Novem .. 
~r, 1977, the survey had been completed only in 11 States/Un'on Terri. 
tories while the survey has yet to be completed i.a 16 States/UniCJI 
Territories. The Committee recommend that Government should fix an-
other target date for completion of the census and en')ure that the census 
• completed by this revised date positively so that effec ive steps for thct 
Pevelopment of the handloom indus:ry are undertaken in a planned 
manner. 

RerommenilafioD (S. No.4, P;b.. 1.22) 

l.22.The Committee famher note that no censuSr.,proforma for tho 
collection of information was circulatod to the State G()vernm:nts in ad-
Vance and it is only now that the Govrrnmellthave dra\V11 U? a proforma 
for the collection of information. The Committee fail to understand why 
• proromla wn~ n'lt drawnui)' in advance ahcf circulated to· S!ateCiovern. 
ments, so that tf!e' requisite information could lxi' co!.1ccted' Oil a 
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aniform pattern. The Committee, therefore. recommend that the 
aeccssary information in respect of the handloom industry should be col-
lected on an approved proforma and necessary follow-up measures takeD 
for getting the information updated and analysed at regular intervals. 

Reply of Govemment 

No proforma tor conducting survey/censu3 was circulated in advance 
among States because the organisa ion of Development Commis~.oner did 
not have any Staff for this purpose when the States were asked to und~r­
take a surve-y/census. As soon as the 'rersonnel joined the or~anisat'on. 

'. model questionnaire was prepared and circulated among the States for 
guidance. So far the survey had been completed in 13 States/Union 
Territories. while the survey is yet to be completed in J 4 States/Union 
Territories. The State Governments have been requt!!;(c~1 to complete tho 
survey as expeditiously as poss'ble and at any rate before March, 1979. 
As soon as the survey data are available in the first instan::l'. arran~emcnt! 
'Would be made in consultation with States regarding periodical updatinJ 
such data. 

[Ministry of Industry, Office of the D!velopment Commission~r fot 
Handlooms. O.M. No. S4012/1 ;78-F&A, dated 26th October, 1978J. 

Recommendadon (S. No.4, Para 1.36) 

1.36. The Committee are distressed to note that al hough Government 
have been taking various steps for the development of the handloom indu!Je 
try since the inception of the Five Year Plans and a sum of over Rs. 100 
crores has been spent upto the end of the Fourth Five Year Plan for t!lil 
ipurpose, no appreciable impact could be made to improve the workin' 
of the hand'oom industry and the condition of weaver, engaged in this 
tndustrv. The industry is stiII sufferin~ from the ~ame problems which 
were amiciting it at the beginning of the First Five Year Plan, namely lack 
of organisation strength, shortage of basic inputs like yam, finance. 
dyes and chemicals, weak cooperative structure, marketing facilities. 
unhealthy competition etc. It apoears that effective measures were not 
taken to remedy the basic nIs which were coming in the way of sound 
development of the handlo'1m industry with the result that <his imponaDl 
leCtor of our economy is still in a very weak and unorganised ltate. 

Reply of COvennDellt 

The tlndin~ of the Committee are noted. In fact, step! are n"" bellll 
taken '0 rcmedv some of the defects pointed out by the Committee. ~ 
taits about specific measures are ,;ven against the different replies givea 
to tbe poInts niled by the Committee. 

(MInlstrv 01 Inda~",. Offtee of the D~'t'M)Jfte"t C"",m1u1oner ,. 
Handlooms O.M. No . .5401211178-F&A dated UthNcmmber, (978). 
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~oa (S. No. S ...... No. 1.3'7) 

The Committee note that before the commencement of the Fourth 
Plan, financial assistance to the State Governments for the development of 
handlo'Jm industry was provided by the Centre ,partly in the form of loans 
alld partly in the form of gran 5. The Committee regret to note that during 
this period there have been wide disparities in the expenditure on hand· 
Jooms in the various States with more or less equal number of handlooms. 
While an expenditure of Rs .. 2179.41 lakhs was incurred in Tamil Nadu 
with 5.50 lakhs handlooms, expenditure incurred by Andhra Pradesh with 
5.79 lakhs handlo)ms was only Rs. ] 187.15 lakhs and by Uttar Prad~!.h 
with 5.09 lakhs handlooms Rs. 526.] 3 lakhs only. Similarly. while 
Maharashtra, wi··h t .05 lakh handlooms and West Bengal with t .98 lakhs 
hand looms spent Rs. 573.77 lakhs a~d Rs. 442.2 I lakhs respectively, the 
amount spent by Bihar, with 2.01 lakhs hand'ooms and Rajasthan, w:tb 
1.42 lakh handlo'Jms was Rs. 393.71 lakhs and Rs. 66.25 lakhs respective. 
Iy during the same period. The Committee are unable to appreciate such 
wide dis .. arities. The Committee need hardly point out that in equity, 
the Central assistance to the States should have been given with reference 
to the number of In~ndl()oC1!, and the enormity of the problems faced by 
each State in 'his regard. It may well be that the States which received 
Jar$!'er financial assistance from the Centre were orl!anisationalJv strong 
and had prepared schemes in time. In the opinion of the Committee, the 
Central Government should make special efforts to pr'Jvide assistance and 
guidance to the orglmisationally weak States so that these States are enabled 
to pro~ress rapidly and the imbalance in development is nnrrowed down. 
Cenfral financial assistance should be provided and Central Schemes should 
be formulated with reference to the requirements and enormity of the 
pr'Jblems in eaeh State. The Committee have no douht lhat in Drovidin. 
financial assistance and formulating Central schemes for the development 
of handloom industry in future, these aspects would be fuUy borne in mind. 

Rt'ply of GOftl'llllleDt 

Noted. These aspects are being kept funy in mind. 

(Ministry of Industrv, Office of the Development Commi!lsion~ far 
Handlooms, O.M. No. 54012:1178-F&A, dated 26th October, 1978]. 

R~iDIIIeIIdaGoD (SerIal No.7, ..... No. 1.39) 
The Committee need hardly stress that DOW that a separate Develop. 

ment Commissioner for HandJo')lM has been 8!,pointed. his hands should 
be suftlciently strengthened and it s,",ould be ensured that the development 
programmes for the hand1t'Orn Industry in the central sector as weD II 
the various States receive the nccessaf'Y "Dip and the prcwress in theIr 
ImplemCDtatioa lboaJd be c101Cly watched aDd IDOIlltorect ad "*,,y BDd 
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timely corrective measures taken wlwevcr tho PfOIbIS is not found to 
be satisfactory. 

Reply of Govel'lllllellt 
Noted. 

(..\iinistry of IDdustry, Office of the Development Commissioner fOr 
Handlooms O.M. No. S4012/1/78-F&A dated 2nd April 1979). 

iletommenda1ion (S. No.8, Para Nu. 1.43) 

The Committee note that Government had appointect a High Power· 
td Study Team in 1973 under the Cha;rmanshi? of Shri B. Sivaraman~ 
Member, PlanDing COIl,lmissioIl to study in depth the problems of the Hand-
loom Industry and the weavers and to suggest a programme for the develop-
Dlent of this industry during the Fifth Year Plan period. The Study 
l'eam submitted its report in 1974 and made a number of recommenda. 
tions for the development of the Handloom Industry, including appoin'-
.cot of a separate D:velopment Commissioner for Hand!oDms, setting up 
of Intensive Development Projects and Expoc Promotion Scheme, etc. 
It is noted that whOle the recommendations of this Study Team have beeD 
largely accepted by the Government, ef'f:ctive measures t:l implement a 
Dumber of important recommendations on matters like supply of inputs 
i.e. ha!1d yam, credit, marketing, arrangements have yet to b~ taken. The 
Committee have no doubt that if con~!rted measures are taken to meet 
the requirements of inputs and for mao kefng of c!oth as high'ighted in 
the Report of the Sivaraman Study Team, it should he possible to put 
before long the handloom indus:ry on a firm footini. The Committee. 
Urge that Government should take definite decision on these matters ~tnd 
ensure their implementation in the field in letter and spirit, as per a time. 
itound programme. 

Rt'pJy of Government 

Noted. Several decisions have been take~ by Government and anum. 
ber of proj:!cts/schemes have also. been undertaken wi,h a view to rcalis· 
Ing the objectives stated in this pa:agraph. Details of the actio~. 
taken are given against the concerned recommendations of the Committee. 

(Ministry of Industry, Office of the Developmcllt Commissioner for 
HandloomO.M; No. 54012:1 !78·F&A dated 26th October, 197H) 

Recommendadon (S. No.9, Para No. 1.51) 

The Committee note that the H:gh Poweredo S udy Team on the PrOio 
Stems cf Handloom Industry (Sivaraman Study Team) bad recommended 
(1974) tliat if the handloom interest was to be serv~:i a h~lOdOoont ces.· 
.pecifi;ally QD othe powcrloom sector should be imposed and the inC.:m10 
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derived therefrom used tho development of haadlooms. 'I'be Studf 
l'eam also suggested that the excise .ditferential betwccn the powerloom 
scctorand bamlloom sector ~bouJ.d be of the same order as existing bet-
wc;.!n the composite mills and the handloom sector. In the Government Ro-
101ution on the report of the Study Team it was bowever stated that while-
the gap in the incld.:nce of excise dutleS on the mill made cloth and power-
loom doth needed to be reduced, ~ excise duty on the powedoom clotb 
could not be fully at par with the mill made cloth. In th. 
budget of 1977-78, excise duty has been imposed 0:1 the yam consume" 
both by mills and powerlooms. Exchc duty has also been levied on tho 
powerloom at processing stage although its incidence is less than that 
levied On mill made cloth. The powerlooms are not required to Ipay 
duty on production of greycbth which is exciseable in case cf mills. On 
the mill sector, apart rrom the excise duty, an additional handloom cess at 
1.9 paise per me:re is levied. The hanJloom sector is ex!mpted froUl 
excise duty at all the three stages. The Commi.tee further note that tho 
wr.ole question of comparative incidence of duties as between these sectors 
and in relation to their impact on the handloom sector is expected to t. 
gone into by the Working Group on Textiles whiCh is consider;ng tho 
propo!'>als for development of the three sectors during the next Five Year 
Plan. The Committee would like to emphasise t-hat as the handloJm sector 
lutlers from a number of inherent disadvantages as compared to the mill 
and powerloom sectors, the 'rroblems of the handloom sector should 
receive serious attention while revising the tax structure 00 the textile industry 
with a view to ensuring that the comp~titive position of the handloom· 
sector vis-a-vis powerloom and mill sectors is adequately protected. 

Reply of GovernmeDt 

The Working Group on Textiles for 6th Plan fonnulation is already' 
acized of this matter. 
tMinistry of Industry, Office of the Development Commissioner for 

Haodlooms o. M. No. S4012/1/78-F&A da~ed 26th Oc:ober, 1978). 

Comments of the Committee 

A copy of the reports of the working group in Textiles for Sixth Plan,. 
when finalised may be forwarded to the committee. 

RecoDJmendltioD (S. No. 10, Para No. 1.57) 

The Committee note that in pursuance of the recommendations of the 
Sivaraman S:udy Team, Government have set up a ,)t.p:tratc Directorate 
under the Development Commissioner for Handloom~ in the Ministry of 
Industry to deal exclusively with the problems of hand loom industry. The 
DeYelopment' Commissioner w;11 coordinate the implemcl1tation of special 
pJan schemes and the implementation of the schemes which are pact ot' 
S:atC' Plans; 'the Institutes of Handloom Technology and the Weavers. 
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Service Centres are also under the administrative control of the Develop-
ment Commissioner. He has also been nomina;ed as the ChaLman 01 
the All India Handloom Board and the Chairman of the Handloom Rxp"rt 
Promotion Council. The Committee would like to point out that in view 
of the importance assigned to the development of the hand loom industry, 
the Development Commissioner for Handlooms has to perform an impor. 
tant role in the development of the hand:oom industry. He is required to 
keep watch on the all round development of Ihe handloom industry main· 
tain liaison with the various au:horities in the States, diagnose the ills and 
weaknesses of the industry and take timely remedial action. The Cem· 
mittee are glad to note that the Development Commissioner for Handlo:'1ms 
hao; alreay started a process of discussion and consultations wi.h the autho-
rities in the States etc. in this regard. The Committee have, in subsequ~nt 
Chapters, pointed out in detail the important role which the D!velopment 
Commissioner for Han:lloom'l can play in solving the problems of the 
Handloom Indu,>try. The Committee h'lpe that the D!velopment Comm!s· 
cioner will intensify his eff:Jrts in this direction and perform the functionJ 
entrusted to him effectively. 

RepJy of Government 

The recommendations of the Committee have been noted. 
(Minic;t:)' of Industry, Offire of the D~velopment 

Commissioner, Handlorms, O.M. No. 54012 / 1/78. 
F&A, dated the 15111 /18). 

Recommendation (S. No. 17, Para 1.79) 

The Committee further recommend that the Development Commlss:uner 
for Handlooms should maintain continuous liaison with the Handloom 
Development Corporations in the States so as to ensure that these corpo-
ra!ions effectively perform their functions as they a:-e the oivotal agency 
for the development of handloom industry in the concem~d State. 

Noted. 

Reply of Government 

(Ministry of Industry, Office of the Develtmment 
Commissioner for Handloomc;. O.M. No, 541)12/ 

l/7S-PlcA. dated 26th October, 1978). 

Recommendation (S. No. 30, Paras 2.43 and 2.44) 

2.43. The Committee note that dves and chemicals are among the , .. 
portant raw mater;als used in the production of handloom clo~h. As hand-
loom cloth is mainly PQl)ular Amon!! the J)eOnle becauae of its exotic colour 
combinfttlons. It is essential that the avalJabllity of reouisite dyes .nd 
dtemicals of UlUred quality should be ensured to· the bandlooaa weavers. 
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AJthough it bas been claimed by Government that the indigenous capacit, 
for production of dyes and chemicals is considered weU over the demand, 
from the large numb:r of representations received from persons connected 
with the handJoom industry, the Committee note that the handloom wea-
'Yers arc facing considerab.e difficulty in ,etting their supplies of dyes and 
chemicals in tlme. It has also been represented that the quality of ciycs 
and chemicals supplied to the handloom weavers is not satisfactory d:lJ ;D 
many cases adulterated. 

2.44. The Committee note that at present there is no organised system 
for the supply of dyes and chemicals and there are no sta-istics in tllo 
states as to the requirements of dyes. They further note that the D:velop-
ment Commissioner for Handlooms has asked the State Governments to 
prepare estimates of requirements of dyes and chemicals. The Committee 
recommend that Government should coUect reliable statistics rega;ding the 
requirements of various types of dyes and chemicals for the handloom 
weavers at an ear!y date then take concerted steps to step up the producrloll 
of these dyes and chemicals whi:sh are in short supply, if necessary, by 
creating addi.ional capacity. The Committee further recommend that 
Government should introduce an organised system of supply of rcq'llsit~ 

dyes and chemicals to the handloom weavers by arranging bulk suppliet 
from the manufacturers to the State Handloom Corporation and Apex 
Institutions and therefrom to the handloom weavers. 

Recommendation (S. No. 31, Para 2.45) 

The Committe suggest that in keeping with this Government objecl:v8 
and having regard to the requirements of the handloorn weavers for dyes 
and chemicals in smaner quantities. Government may prescribe that thd 
leading manufacturers of dyes and chemicals should market their product. 
in small packages with 1ST Specifications, date of manuracture. contents, 
etc. so as to make it possible for the handloom weavers to get ~ara!1teecl 
dyes and chemicals wi:hout having to buy them in smal~er quantities frem 
open packages which arc liable to adulteration and other mnl-practica 

Reply of GovernmlDt 

The butt of requirement of dyes and chemicals Is avanab'e fr'lft'l tndJ. 
,enous production. As indi,enous productlon is well over demand. there 
ahould not be any comp'aint about the availability of dyes. Onlv in re~.,ec:t 
or a few items, imports are IIDl required and are permitted under the ITC 
Polley. 

1'1Iere Is, however, n" ~nlsed Intem for supnl, of d~ anct cheml-
eal_ to the handloora industry. In the case of the Spec;al Project" 
ll'rIUlaemeats are ...... made for orpnisinl SUpplies aIona with JUIL ,.. 
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the quality of days ad chemicals supplied to the bandloom weavers i. 
reported at times to be of sub-Standard 'PU'lity aDd in a DuJDbor of easa 
adulterated and the supply of riaht type ot dyes aDd cbemicals at rr.4son-
able rates is limited, there is need to evolVe an arrangement for bulk sup-
plies by manufacturers direct to apex institutions. Having regard toN 
requirement of handloom weavers for dyes and chemicals in small quanti-
ties, leading manu(ac'urers should undertake supplies in small packagrs 
with specifications, date of manufacture, contents, et::. so as to facllitale, 
supplies of guaranteed quality of dyes and chemicals to handloom weavers. 
The manufacturers have, however, b~en contending that if adulteratioD 
takes place it is at the level of dealers and small suppliers through mixin, 
and by dilution in the dye houses and hence suitable arrangements should 
be made for the weavers obtaining quality dyes at reasonable prices. 
Adulteration tiDd mixing could be hugely avoided if direct supplies from: 
the manufacturers to the projects and apex ins.itutions are ensured. Go\'-
crnment have already initiated action by having dialogue with the repre-
sentatives of dyes manufae.urers. 

[Ministry of Industry, Office of the Development 
Commissioner for Handlooms, O.M. No. 54012/1178-

F&A, dated the 26th October, 1978). 

RecommendaficD (S. No. 3%, Pam %.53) 

The Committee note that at present the handloom weavers arc facing 
considerable difficulty in regard to processing fa::ilities and these weavers 
particulary small handloom weavers have to get their YarD! 
dyed through middlemen as a result of which there is • 
lot at exploitation of th~se weavers. The Committee feel that pro-
,Vision of dye-houses and other processing facilities is abso'utely necessary 
for the promotion of handloom industry in the country. The Commjttc~. 
ther~fore. re:ommend thlt Government should undertake a tim~-bounr.l 
pro~ramme for setting up dye-houses and other processing facilities ill all 
those areas where there is concentration of handloom weavers so that tho 
hand!oom weavers could avail of these facilitieS" at reasonable charges. 

Recommendation (S. No. 33, Para 2;54) 

'The Co-nmittee h:lVe in Part II of their Report on Powerlooms discussed' 
how in Maharashtra the Marathwada D~v,etcipment Corp::>ration and its 
associate Textile Corporation of Marathwada ltd. (TEXCOM) have prO'" 
vided a'l su:h facili:ies for powerlooms under their jurisd'C!ion in Auranga-
bad. The Committe.e have also noted that similar r'olCilities havo be;!J\ 
provided for 'he .powerlooms on a cooperative basis in Ichalklaranji. The! 
Committe~ recommcni that Government sbould undertake a progrmnmo 
Or providing such common facilities to the bandloom sector also and ineeD-
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fives ,couldbt ~ .., .. hJUJdtoolD ceaperathes ill _.cat States .. 
~ up .t,bcir OWJl d)'O-Jaowes ad pr«eIIi .. ilouca 08 cooperative 1wia. 

Reply 01 GO\'emmeat 

It is recognised that the fabrics produCed by the han:1loom indu,UJ 
abould he upto the standard and quality and to the consumers' taste. TU 
various development schemes undertaken by Government arc aimed at 
better utilisation of the handlooms to produce cloth in larl:cr quantity and 
b:tter qua!ity. It is recognised that the fabrics produced on haadlooms 
,should also have suitable finishing so that the marketing doe~ not present 
problems; and to have timely processing at minimum additiGnlt cost, 
adequate processing facilities should be set U1) for the handloom indus·ry. 
lienee, in the d ~velopmental schemes under implementatil"n "re-loom and 
post-Ioo'll facilities are given great emphasis. Durin\! 1976-77 and 
1977-78, funds amounting to Rs. LOS crores were sal1~·ioned for sch,me. 
relating to the creation of pre-loom and post-loom facUities. 

It is proposed to set up processing facilities near ~and1ooom clusters 
to a slllntantial extent in the coming years In order to improve the quality 
and marketability of handloom cloth. 

As the Weavers Cooperative Socie~ies have inai~,!ulte prnc~<;c;inl 
facilities, they have b~n depcndin~ on private a~n:ie~ for l)f':lc'!~sing. 
Und~r the schemes of assistance of the National Cooo:rat;vi! Develooment 
Coroor3tion financial assist1nce is provid:d to the Sta+e Government!! for 
assistin~ the apex/regional level wewers' cooT)'!r~tiv~ so~ietic~ far f'stahlish-
in~ processing units su:h as dvein~, sizin~ calen1uinl!. b'eachin~, fhishing. 
printing. garment m'lnufacturing units, etc. Of th~ total 1ts"li"t"n=~ amount-
jng to Rs. 267 lakhs provided as on 7-6-1978 bv NCnC to the npex 
wewers' societies, the amount sanctionp.d for proressin~ unit~ inc1udinlJ 
readymade garment u'lits Walled Rs. 132 lakhs which forOled SO per cedt 
of the total sanctioned amount. 

Apart from the Central and NCDC Schemes, the State G~vemmentJ 
have th'!"Y1selves b:en taking m~asures. to imnrove the procf'~sjnl! hcilities 
to the handloom weavers. For instan':e. Andhra Prad~sh f'tt"Iv·"Tlment is 
.ettin~ up a proce'l~in~ c()operative society with a canacity of 50.000 metres 
per day. costin/! Re;. 2.10 c"ores for under'akin~ such pro·-e.!le:; nil dyp.:n .. , 
mercerising, printing, etc. Similarly, projects are also on the anvil in U.P. 

and other States. 

In the wake of various develo.,m .. ntal "",,~~"'m"l unl1"'!1" 'nm'e"'~I1-
tion. a lar2e Quantitv of ~rn I'I1d e1o'h wilt re"u;r~ to under,," various 
tyoeo; of procec;sing eitber at the va1'T1 c:t"l'e 01" ~hp. clo'" lIt --"'. Whre ",,0-

cessing will add to the cost of the finisbed fabrics, It sbould however b:ca 
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ensured that t.be proceSICd cloth of the hancUoom sector is cot priced·· oat 
Iof the market bec.&use of the relative cbeapnClS of thepro.:~ pOwcrloom 
'and-mi.l cloth. While large scale econo.ny in proJucuoD COil is poSltSibl1 
in the case of textile mills, which have installed uptodate and soprusticated 
processmg plants, it is not a teasible proposition in the bandloom sector 
because of the highly dispe;sed nature at the industry and tbe weak financial 
position of the weavers. Henc:, one of the measures to be taken fa. 
narrowing the difference in the price of processed fabrics of hondlooml 
l'is-a-vis mills is by way of adjusting fi;;callevies. In the last Budg:t, han~ 
loom fabrics produced by recognised proces.sin& bouses have b:en exempted 
from the levy of excise duty. 

The production of polyester cotton blended fabrics which has been takeD 
up by the hand loom sector recently, is in consonanec with the multifibrc 
approach. However, to improve the marketability of such fabriccs, high 
. class finishing is essential. A few processing plants called heat settin, 
plants are being proposed to b~ set up initially in important blended fabrics 
producing States. The training of persormel in the prouuction of blended 
fabrics has also been taken up by the Indian Institute of Handloom Tecbno-

.logy, Varanasi. 

[Ministry of Industry, Office of the Development Commissioner for 
Handlooms, OM. No. 540l2/1/78-F&A dated 26th October, 1978]. 

RezommendatiOD (S. No. 34 to 36, Paras 2.S5 to 2.57) 

2.SS. The Committee find that in some of the Weavers' Service Centres 
facilities for dyeing have been provided in an integra!ed manner. The 
Committee recommend that since dyeing is an esential process for im .. 
proving the value of handlooms, it should be made an essential co:np)e-
ment to the weavers service centres. Duty should also b~ cast on the 
service centres to encourage the setting up of processing and dyeing facilities 
in a cooperative manner in areas where handlooms exist in sufficiently 

1arge numbers. 

2.56. Elsewhere in the Report, the Committee have dealth with the im-
portan::e of extension services by the Weavers' Service Centre and CVJ"UJ-

tion of their work by this yardstick, Giving assistance to the weavers in 
. the matter of processing and dyeing and in setting up of common processing 
and dyeing centres may also b;: considered as a part of this yardstick to 
evaluate their working. 

""I,·' 

2.57. The Committee also note th'lt the Intensive Deve)opm<:nt Pro-
Jramme for handloom'\ makes a provisions for setting u~ of comm')n pro-
cessing and dyeing facilities. The Committee stress that these processing 
and dyeing centre should be developed abinit io on scientific lines so as to 
make for the willing acceptance of the facility by the we.avers Dnd for its 
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w.eJa8 adopted u • model ia otber areas. TIl, Cnnunitt~ caanot toe_ 
Itrongly stress tbe need for ensurina that the proe~S3ing and dyeing faeiliueJ 
provided tbere should be the latest, most mod.:rD and forward-:ookiDa uuI 
tbould be economical to encourage their fuller usc. 

Repl, 01 GOYenuDellt 

Processing and dyeing in Handloom Industry, hoth 1t the yarn lind 
fabric s!age, is one of the important activities undert~ken by our Weaven' 
Service Centres and Institiutes of Hnndloom Technology. I:xp~riments OD 
latest techniques to be adopted for dyeing and processmg in thi~ sector arc 
constantly being conducted and the results of such experimenh are passed 
on to the actual users in the field i.e .• handoom weavers. I:xtension service 
and training are important components of the work being undertaken in tho 
Weavers Service Centres who are attending to this important work in a 
lCientific and technically competent manner. Recently, efforts have also 
been made to extend the area of operation from the hitherto traditional 
weaving and processing patterns unierrnken for cotton, silk and woo 11 ell 
bandlooms to experiments on weaving polyester and other mixed and ma~ 
made fibres on handlooms. In this regard the Union Government had set 
up a Committee on Centralised processing facilities for the handloom 
lector, both at the pre-100m and post-loom level and for natural and man-
made fibres. The Report of the Com-nittee has since been received and 
the recommendations are b::ing examined in consultation with the Stato 
Governments. 

[Minis!ry of Industry, Office of the Development Commissioner for 
Handlooms, O.M. No. 54012/1/78-E&A, dated 26th Octob.:r, 1978J. 

Recommen:lalion (SI. No. 37, Parol 3.31) 

The Commiae~, however, note that at present, the credit facilities to 
the handloom weavers are totally inad;!quJ~e. Only a small per;:entace of 
the credit requirements of weavers are bein2 ml!t through organised channels 
like loans under the Reserve Bank of India Scheme for H:'ndloom Fim:n::e 
and Commercial Banks etc. As has b!en admitted b ythe representativo 
of the DepJrtment of Textiles in his evid!nf.:c b :[(lrc the Committee, ag:linst 
an estima!ed annual credit requirements of Rs. 300 crore.; only Rs. 25 
erores to 26 crores are bdng provid!d, Rs. :0 cror~s by the Reserve Bank 
of India and Rs. 5 crores by the Commercial Banks. The Ccmmi tee ar~ 
distressed to note that hardly 10 per cent ",f the credit requirements arc 
being met by financial institutions and for the remaining credit, the hand-
loom weavers have to depend on Master Weavers or money ~n:Jers. Tho 
Committee would like to point out that as the measures taken by GOvernment 
lor the removal of rural ind:btedness are likely to dry up the credit from 
DOD-institutional sources, special arrangements will be required to meet tho 
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«edit needs of the weant sections like handtoom weaver~ and coneerte~ 
1rfIorts will have to be made to meet their requirements from the coopera-
'live structure and the commercial banking sector, including regioaal rur.d 
banks. The Committee recommend that Government s~outd step up con-
'aiderably the present arrangements ·for Providing credit facilitie! to tho 
h.3ndloom weavers so that their credit requirements may be met by tho 
~nancial institutions and the dependence of the handloom weaven on tho 
master weavers may be greatly reduced if not altogether eliminated. The 
Cpmmittee would like Government to prepare a wer-thought out detaUe4 
programme for meeting the credit requ·rements of the handloom weavers 
.,y institutional finanCe and evaluate the pr.:>greSl of tbis prosramm. 
periodically. 

Recon:mendaUOD (SI. No. 38, Para 3.32) 

The Committee note that at present the mli'l1 sour::e of providing credit 
facilities to the hlndloom weavers is through the Resl!rve Bank of India 
Scheme of Handloom Finance under which Reserve Bank of India luana 
are given to handloom cooperative societies at 1 ~ per cent below the 
bank rate. The Committee, however, regret to observe that a largo! mljority 
()f the cooperative societies in the country have not been able to ~ako 
advantage of this 'facility for one reason or the other and as much as 97.l 
p;:r cent of the total loans granted have b~cn availed of by four States onl), 
Nil., Tamil Nadu, Andhra Pradesh, KCl'ala and Muharashtra. 

Rerommendation (SI. No. 38, Paras 3.33 to 3.35) 

3.33. The gross inequity and imbllance in the drawal of loan under 
RBI Scheme of Handloam Finance is evidC'l1t from the fact that during tho 
),ears 1971-72 to 1975-76 while Tamil Nadu and Andhra Pradesh with 
5.50 lakhs and 5.97 lakhs handlooms drew Rs. 6643~85 lakhs ~ind 
Rs. 2903-69 lakhs respectively, V.P. with 509 lakhs handloom dreW 
Rs 25.88 Jakhs only un~er this Sch~mt. Furth::r while Maharashtra with 
1.85 lakhs handlooms drew Rs. 784.90 lakhs, Rajasthan and West Bengal 
'With 2.01 lakhs and 1.85 lakhs handlooms drew Rs. 4.73 lakhs and nil 
I'espectively during the same period. 

3.34. It was exp'ain~d by the representatl\'l! of the Reserve Bank of 
India that they harf pre.scribec1 certain norms for giving credit like the 
operational efficiency of the handloom industry. the total production-cum. 
lalel! of the society, etc. 1 hl')' also felt th~' it wa; no us: making finance 
available to sick unit .. which may no: be ab!e to utili~e properly the funds. 

9.3S. In this conn~tion the repres!ntat;ve of the O'partment or Textiles 
informed the Committee that this unevenness in the flow of Reserve Bank 
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£6nance is not peculiar to the handloom cooperative sector. In the agricul-
.tural cooperative sector, for instance, five States viz., Punjab, Maharashua, 
Gujarat, Tamil Nadu and one more practically account for 80 per cent. The 
,Committee are unhappy at the gross imbalanoe in the flow of Reserve Bank: 
.credit to the handloom weavers in the various States. As has been pointed 
,out above there are a number of other States like Uttar Pradesh, Bibar, 
'West Bengal and Rajasthan which have a very large number of operative 
.11andlooms but where the credit drawn is negligible. The Committee would 
have normally expected the Reserve Bank to evaluate, after a lapse of 5 
years, the working of their scheme of handloom finance wbich was started 
.in 1956, with a view to identify the reasons why the benefits of the scheme 
.were availed of by a few States only and taken suitable remedial measures 
.in consultation with the State Governments concerned to ensure that the 
credits made available under this scheme are equitably drawn by all the 
States more or less in proportion to the existence of operat!ve handlooms in 
their areas particularly when finance has been a major bottleneck in the 
development of handloom industry. It is unfortunate that this was not done 
so far. It is distressing to note that similar position prevails in the flow 
of Reserve Bank finance in respect of other areas also, like agricultural 
Cooperative sector. The Committee would like Government/Reserve Bank of 
India to undertake an indepth study of the problem of uneven flow of their 
:bank credits under the various schemes to the various States and ensure that 
the credit under these schemes are availed oT by the various sectors in the 
different States in proportion to magnitude of the problem existing therein. 
Whatever remedial measures are required to achieve this end, like streng-
thening of infrastructure etc., should be taken in consultation & coordina-
tion with the State Governments concerned. The Committee are of the 
'View that the States which are organisationally weak in taking advantage 
of the scheme floated by the Centre or the Reserve Bank etc., should 
receive special attention so as to remove this lacuna. The Committee 
'would Uk to be informed of the specific steps taken to improve the condi-
tion in this regard particularly for the handloom sector within a period of 
·three months. 

Recommendation (S. No. 39, Pan 3.36) 

The Committee have in a subsequent Chapter discussed in detail the rea-
~ons for the handloom cooperative societies becoming sick or dormant and 
suggested measures for revitalising them. Now that the Government have 
'Undertaken a programme for revitalisation of the dormant and sick socie-
ties, the Committee recommend that Government should take concerted 
measures to help these societies and make credit ava~ble .. to them so as 
to make these societies financially viable and In a position· to . conform to 
1he requirements of the norms prescribed by the Reserve Bank of rodla. 
'98 LS-3. 
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RecoDllllelldatiOD (S. No. 41, Para 3.38) 

The Committee further note that the Government of India have issued 
a circular in November, 1976 to State Government to form State-level COID-
mittees consisting of Director of Handlooms, the Registrar of Cooperative, 
tbe Managing Director of State Cooperative Bank and the Managing Direc-
tor of the Apex Handloom Society to review the implementation of the pro-
gramme of providing finance to Handloom cooperatives. The Committee 
feel that the formation of such State-level Committees is a step in the right 
direction. The Committee recommend that Government should ensure that 
such Committees are set up in all the States immediately, if not already 
done and should hold regular meetings and review the progress made in the 
implementation of this programme SO that bottlenecks in the way of pro-
viding such finance may be quickly identified and timely corrective measures 
to plug the loopholes taken. The Government should also look into the 
procedures laid down for grant of loans with a view to simplify them. The 
Committee would like to be informed of the progress made in this ragard. 

Reply of Government 

The recommendations made by the Committee are noted. It is true 
that only a small percentage of the total credit requirements of the hand-
loom industry is met by institutional finance. There are mainly two schemes 
under which weaver can get finance from banks. Under the first scheme. 
cooperative societies are given working capital finance at concessional rates 
of interest under the provisions of Section 17(2) (bb) of the Reserve Bank 
of India Act. Under the second, weaven; outside the cooperative fold are 
required to get their working capital finance from commercial banks. At-
tempts have been made to ensure that such weavers are given the advan-
tage of DRI rates of interest. 

The Reserve Bank operates a scheme under which finance to hand]oorn 
cooperative societies is now given at 2! per cent below the bank rate. 
The Committee has noted that this finance was given at 1.5 per cent be-
has been witnessed in the amount of finance drawn under the Re!terve 
Bank of India authorities however, it has now been decided that they will 
get the benefit of the finance at 2.5 per cent below the bank rate. 

It is also true that in the past, the amount drawn under the scheme 
was negligible. Over the last two years however, a very large increa~e 
has been witnessed in the amount of finance drawn under the Reserve 
Bank Scheme. In the year 1973-74, limits sanctioned under the scheme 
amounted to only Rs. 14.48 crores and drawls stood at only Rs. 13.38 
crores. These limits rose to Rs. 16.69 crores in 1974-75 and further 
rose to Rs. 20.12 Clores in 1975-76. The limits rose of Rs. 26.43 crores 
in 1976-77. The highest increase however was witnessed illl the year 
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1977-78. From a level of Rs. 26.43 crores in the previous year, the 
limit sanctioned rose to Rs. 42.61 crores. During the current year, it is 
hoped that this figure will further rise to more than Rs. 60 crores. 

It will be seen from the above that there has been a considerable in-
crease in the limits sanctioned to cooperative societies under the Reserve 
Bank Scheme of Handloom Finance. What is even more heartening is the 
fact that States like U.P.. Rajasthan, Orissa, West Beng'lll, Pondicherry. 
Haryana and Punjab have now stalled drawin,g money under the scheme. 
Upto the year 1975-76, for example, West Bengal was sanctioned no limits 
under the scheme. In the 'Year 1976-77 cooperative societies in the Stat., 
were sanctioned a sum of Rs. 29.10 lakbs. This amount rose to as high as 
Rs. 69.83 lakhs in the year 1977-78. So also Orissa whose sanctioned 
limits never exceeded Rs. 6 lakhs upto 1975-76 were sanctioned limits 
of Rs. 126 lakhs in 1977-78. For the first time in the 1977-78, coope-
rative societies in Bihar were sanctioned limits of Rs. 12.90 lakhs. Co-
operative societies in the State of Uttar Pradesh had never been sanction-
ed more than Rs. 8 lakhs upto the year 1975-76. In the year 1977-78, 
the amount sanctioned to them under the Reserve Bank of India Scheme 
was Rs. 98.22 lakhs. 

It will be seen from this that a considerable amount of work has already 
been done, not only to increase the flow of credit under the Reserve 
Bank Scheme to cooperative societies. but also to see that the spread of 
funds is more even and that traditionally backward States are enabled to 
take advantage of this scheme. For many States, the year 1977-78 was 
the first time when they were able to draw funds under this scheme. 

One reason for the increase in flow of Reserve Bank funds to coope-
rative societies and its more even spread· among the different States, WaJl 

that in accordance with the Estimates Committee's suggestion to evaluate 
the entire working of the Reserve Hank of India Scheme, Government 
appointed a Committee under the Chairmanship of Dr. Hate of the 
Reserve Bank to go into the entire question of supply of credit to the 
cooperative sector of the Handloom Industry. This Committee studied 
the question in great detail and analysed why certain States were not 
able to take advantage of the scheme. The findings of this Committee 
have been circulated to all State Governments for taking necessary action. 

One other method by which increased flow of funds to cooperative 
sector has been ensured is by taking up a massive programme for re-
organising and re-vitalising dormant cooperative societies in the States. 
BCC'ause of this programme, a large number of societies have been reorga-
nised in such a way that they have become viable units and have qualified 
for assistance under the Reserve Bank of India Scheme of Handloom 
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Finance. In addition to this, Government of India and State Govern-
ments give loans to handloom weavers for purchase of shares in coopera-
tive societies. During the year 1976-17, a sum of Rs. 50 lakhs was given 
to different States under this programme by the Central Government and 
matching contribution was made by the States. It is estimated that as a 
result of this, about one lakh weavers were brought into the cooperative 
fold with a share of about Rs. 100/. each. This naturally strengthened 
the cooperative movement, and enabled societies to raise funds under 
the Reserve Bank Scheme of Handloom Finance. In the year 1977-78, 
a sum of Rs. 235 lakhs was given by the State Governments. It is esti-
mated that about 4 lakh weavers were brought into the cooperative fold as 
a result of this assist!lnce. DUring the year 1978-79, it is proposed to 
spend a sum of Rs. 350 lakhs for this programme. It is hoped that States 
will make a matching contribution. By doing this, it is estimated that 
about 8 lakh weavers will be brought into the cooperative fold with the 
share of Rs. 100/- each. This naturally has the effect of increasing the 
borrowing capacity of the society and making it viable as per the norms 
laid down by the Reserve Bank of India. This is one of the factors that 
brought about such a dramatic increase in the amount of credit given to 
weavers under the Reserve Bank of India Scheme of finance. 

Another factor responsible for the tremendous increase in the supply 
of Reserve Bank credit to the handloom cooperative sector has been the 
formation of State Level Committees under the Chairmanship of Director 
of Handlooms/Industries. We have written to all States to form such 
State level Committees to look after the interests of handloom weavers 
cooperative societies. These Committees have acted a's watch-dogs for the 
interes!s of the primary Handloom Weavers' Cooperative Societies. They 
have been able to ensure that applications for working capital limits have 
been given by as many societies as possible and that all those applications 
that could be sanctioned under the rules, have actually been sanctioned. 
The institutionalisation of this Committee procedure, has helped to bring 
about a greater flow of credit to the handloom cooperative sector. Periodic 
meetings are held with Directors of Handlooms of all the States to monio-
tor the progress of the Scheme. Wherever necessary, corrective action 
is taken. Meetings are regularly held with small groups of States on a 
regional basis to work out their requirement of funds. In addition, meet-
ings are sometimes held with some small groups of States which have not 
bccn able to take f~1l advantage of the scheme. The idea is to ensure 
that all of them get the benefit of the Reserve Bank Scheme of Handloom 
Finance. 

Recommend.non (S. No. 40, Para 3.37) 

The Committee further note that one of the other reasons why the 
cooperative IOcieties have not been able to avail of the credit scheme of 
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the 'Reserve Bank of India is that offiee-bearers of these societies are not 
acqUainted with the procedure and, norms for the grant of such loans. 
The Committee recommend that Government. in cooperation, with the 
Reserve Bank of India should. initiate a time-bound. programme of training 
for the office-bearers of these societies so as to acquaint them with the 
procedural formalities and norms prescribed by the ReserveBan~ of India. 
The Committee further recol'lmend that the field staff of the Directorate 
of Handlooms and the Cooperative DepanmeDts in the State Governments 
should also assist these cooperative societies in filling up the application 
forms and fulfil other procedural requirements so as to enable these socie-
ties' to get loans from the Reserve Bank. 

Reply of Government 

The recommendation has been implemented. During the current 
years, Government have, in collaboration with National 'Cooperative 
Union of Indioa, sanctioned a scheme for workers education programme. 
This programme is intended to benefit the members and office bearers of 
primary Handloom Weavers' Cooperative Societies. It is anticipated that 
an-in-depth training programme for members and office bearers of primary 
cooperative societies will be undertaken by NCVI in order to acquaint 
t-hem with details of the cooperative movement. The training is also 
expected to cover details about forms, procedures and other details of the 
various schemes intended for the benefit of the primary Handloom Weav-
ers' Cooperative Societies. A sum of Rs. 10 lakhs has been sanctioned for 
this purpose. 

Rec:omllllendalion (S. No. 42, Para 3.39) 

The Committee note that under the Reserve Bank of India Scheme for 
HandJoom Finance, loans are being given by the Reserve Bank of India 
to State Apex Cooperative Banks at 7t per cent and State Apex Co-
operative Banks pass on thes~ loans to Central Cooperative Banks at the 
same rate. The State Govet'J)ments are, it is stated, giving subsidy to these 
banks to meet their cost and provision for this subsidy is made in the 
State annual plans. The Central Cooperative Banks are required' to give 
fi'nancc to handloom weavers under RBI Scheme at 7* per cent. General. 
ly this rate is being charged but in certain States rate of interest charged 
is higher because of the incidence of interest tax which amounts to about 
1 per cent. The Committee are informed that it has now been decided 
in consultation with the Planning Commission that higher subsidy may 
be given to the Apex and Central Cooperative Banks to off-set the inci-
dence of interest tax being passed on to weavers. 'f.},e -L"mmittee would 
like Government to keep tbis matter under constant watcb to ensure that 
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the rate of interest charged from Handloom weavers uDder the RBI 
Scheme does not exceed the prescribed rate of 7 t per cent in any State. 

Recommendation (S. No. 43 Para 3.40) 

The Committee are, however, concerned to note that the rate of inter-
est being charged by Central Cooperative Banks for loans advanced to 
weavers out of their "Own" funds is very high, the rate ranging from 9 
to 16 per cent in certain States. The Committee feel that the Govern-
ment should study this matter in depth in con<;ultation with the States and 
persuade these Banks to bring down the rate of interest to a level which 
should be equitable and reasonable keeping in view the poor economic 
condition of the handloom weavers. 

Reply of Government 

Accepted. In fact, the tax on interest has now been removed by the 
Government of India. In addition. RBI have agreed to give refinance to 
primary h8llldioom we,avers .cooperative societies at 2i per cent below 
the bank rate. In addition, more State Governments give an interest 
subsidy of 3 per cent so that handloom weavers in the cooperative sec~or 
get working capital finance at 6! per cent interest. In come States like 
Maharashtra, an interest subsidy of 4! per cent is given so that the cffec-
~ve borrowing rate by Handloom Cooperative Society is only 5 per cent. 

Sometimes cooperative banks choose to finance handlootfl weavers out 
IOf their own funds. There may be two reasons for this. If a handloom 
cooperative society does not qualify for finance under the RBI Scheme, 
cooperative banks sometimes lend them money out of theIr own funds. 
In such cases the interest c~argcd is normally the rate at which the co-
operative bank lends to other sectors. We have made attempts to per-
suade banks to charge lower rates of interest in such cases. The principle 
that we have trie.d to make banks accept, is that in such cases, the rate 
of interest charged should not exceed the cost of funds to the bank. In 
one case, it has been reported that the Maharashtra State Apex Bank has 
lent a Regional Apex Society (which does not qualify under the RBI 
Scheme of Finance) at a rate of interest equal to the cost of funds to 
the bank. 

The second reason why banks lend out of their own funds may be 
that they have sufficient funds of their own and do not need to go to the 
Reserve Bank of India for refinance. In such cases, it is ex:pected that 
banks will lend at the pool rate of interest, i.e., the rate prevalent under 
the RBI Scheme of Finance. 
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Rec .... dadoa (S. No. 44, ... 341) 

The Committee DOte that at present Reserve Bank of India is granting 
loans at the rate of 2~ per cent of the annual turnover of a society. It has 
been represented to the Committee that as the demand for bandloom cloth 
is mostly, seasonal in nature, this limit should be increased to 40 per cent. 
The statistical information gathered by the office of tho Development C0m-
missioner for Handlooms also shows that by and large, the estimate of 
4 times of turnover during a year is unrealistic. The Committee, there-
fore, recommend that the Reserve Bank of India re-examine the position 
in the light of statistical information collected by the office of the Develop-
ment Commissioner for Handlooms and take steps, for increasing the credit 
limit to 40 per cent of the previous year's turnover. 

Reply of Government 

Accepted. The matter had been taken up with the Reserve Bank of 
India and they were asked to change the principle of granting loans 011 the 
basis of 25 per cent of the annual turnover of t-he society. The Reserve 
Bank of India accepted the recommendation and finance to handloom 
cooperative societies is now calculated at the rate of 33 1/3 per cent of 
the annual turnover of the society. 

Recommendation (S. No. 45, Para 3.41) 

The Committee recommend that steps should also be taken for provid-
ing credit on an ad hoc basis to the handloom cooperative societies during 
slack season so that the societies may tide over their temporary difficulties 
nnd the production may not suffer because of accumulation of stock and 
consequent shortage of capital. 

Reply of Government 

The recommendation of the Committee that credit should be provided 
on an ad hoc basis to cooperative societies during the slack season is a 
very important one. In view of the fact that the Committee had made a 
specific recommendation in this behalf, the matter was referred to the Hate 
Committee for consideration. In its report, the Hate Committee accepted 
that there was a very strong ~ed to advance consumption loans to weavers 
through cooperative societies so that their dependence on master weavers 
could be reduced. The Committee rcommended that Reserve Bank may 
allow Central Cooperative Banks to finance weavers societies for granting· 
consumption credit to their members. This recommendation has been 1 
accepted by the Government of India and acceptance is communicated to 
Reserve Bank who will issue suitable instructions to State Cooperath'l" 
Banks and State Governments. 
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ReeollllDftutadoa (S. No. 46, rata 3.4i) 

The Committee note that there have been cOnSiderable delays at th~ 
level of district cooperative banks in granting loans to handloom weavers· 
societies as most of these banks are controlled pre.dominantly by agricul-
tural interests and the handloom sector is not given due importance byo' 
tbese district cooperative banks. The Committee· therefore recommenclt 
that there should be a separate cell in every district cooperative bank undeJ: 
a separate officer to deal with the handloom weavers cooperative societies 
and this cell should ensure that there are no undue delays in the grant of· 
loans to handloom weavers. The State Directocates of Handloom should! 
maintain continuous liaison with Handloom CoJls in the District Coopera-
tive Banks to ensure that these cells function effectively and any difficul-
ties experienced in the working of these cells are removed expediously .. 

Reply of Govemment 

In view of the importan~ attached by the Committee to the need to> 
open a separate cell in every District Cooperative Bank under a separate 
officer to deal with Handloom Weavers Cooperative Societies and in view' 
of the specific recommendations in this behalf, the matter was referred to-
the Hate Committee. This Committee has recommended that wherever 
there are 5,000 or more looms either active or dormant in the area of 
operations of a Central Cooperative Bank a separate cell to deal exclusive-
ly with Handloom Weavers' cooperatives should be formed in the Bank. 
They have also laid down that the cell should be responsible for collection 
of data relating to weavers societies and should furnish these to the State-
Government authoritjes and the Reserve Bank of India. This recomm.cn-
dation has also been accepted by the Government and acceptance is being 
communicated to Reserve Bank and State Governments. They will be 
asked to issue suitable instructions to District Central Cooperative Banks. 

In addidtion to the above, the Hate Committee further recommended' 
that in any State where there are more than 30.000 handlooms, the State 
Cooperation Department should form a separate cel1 exclusively for the 
promotion, development and financing of weavers societies. This recom-
mendation has also been accepted by the Government and State Govern-
ments and Reserve Bank of India are being asked to issue suitable ins-
tructions to State Cooperative Banks. 

RecommelHhtlon (S. No. 51, Para 4.27) 

The Committee. note that most of the handloom weavers are stilI using 
ob~olete and outdated techniques of production arid designs and their-
oroduct: are not in accordance with the latest designs and market trends. 
The Committee feel that until and unless colleerted measures are takern 
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for imparting know-how to the handloom. weavers in the latest techniques 
of production and use of new designs, it may not be IPossible to raise the 
volume and value of produots of weavers and assure them a Jiving wage. 
The Committee are surprised to note that Government have not so far COD-
ductep any survey of the handlooms and the weavers in the country SO 
as to devise a scientific plan for upgrading the technology and imparting 
know-how to the weavers. The Committee recommend that such a sur-
vey be conducted immediately and based on it a plan of actiOn should be 
drawn up by the Central Government in conjunctiOn with the State atuho-
rities at an early date. 

Reply of Govemmeat 

Action is being initiated to conduct the survey on a simple basis 
thrOugh our Weavers' Service Centres and State Governments. 

(Ministry of Industry, Office of the Development Commissioner for 
Handlooms, O.M. No. 45912/78-F&A, dated 26th October, 1978]. 

Recomrmendation (S. No. 52, Para 4.28) 

The Committee note that Government have set up t 4 weavers service 
centres and 2 Institutes of Handloom Technology to meet, inter-alia, the 
training needs of the handloom weavers and to evolve new designs and 
patterns. The Committee are surprised to note that only 7 out of 14 Wea-
years Service Centres are imparting short-term training to handloom wea-
vers and all these centres have been able to train oruy 68 weavers during 
the year 1975-76. This clearly demonstrates that very little importance 
has been given to the training of handloom weavers in the activities of 
weavers Service Centres and hardly two or three weaver, are being train-
ed in these centres at one time. In view of the fact that there are as many 
as 35 lakh handlooms in the country, the Committee feel that the present 
training arrangements are woefully inadequate and have not been able to 
touch even a frige of the problem of training of handloom weavers. The 
Committee recommend that Government should immediately take steps 
to introduce training courses in all the weavers Service Centres and subs-
tantially increase the intake of trainees in these centres so that a real im-
pact may be made in meeting the training needs ,:)f the handloom weavers. 

Reply of Govemment 

Today there are 21 Weavers' Service Centres besides hvn- Institute~ of 
Handloom Technology where short-term training courses of about four 
months duration, are conducted. It is proposed to set up two more Cen-
tres in the current financial year which will also add to the training facili-
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ties being offered for the benefit of handJoom weavers. However, it may 
be essential to .bring to the notice of the Committee that while imparting 
of training is one of the functions of OUT weavers Service Centres, they 
have primarily been engaged in the pan in providing high level technical 
expertise in the ~eld of designing, weaving, processing and printing of 
handloom f~ics. With this objectives in view the first Weavers' Service 
Centre which was set up in Bombay in 1956 had only 11 Design Section 
to assist the Handloom Industry in producing new designs suitable to the 
changing tasse of the consumers. However, it was soon realised that thle 
Industry had to keep pace with developments taking place in the field of 
weaving as well as processing and therefore two more sections viz., Weav-
ing and Chemical processing were added to the Weavers Service Centre. 
The work of training of weavers was taken up at the later date and training 
was imparted to artisans/weavers who have some basic knowledge of the 
subject in which they were to be trained. We are now engaged in expand-
ing and intensifying the Training activities, subject to limitations of build-
ings and staff. 

Short-term Training Courses are now being conducted in all the three 
varieties of Weavers' Service Centretl, viz., 'A', 'B' & 'c' Class in order to 
impart latest knowledge in the fields of processing, designing and weaving 
to handloom weavers. The training in 1975-76 was limited to approxi-
mately 618 weavers alone as training was being conducted only in a few 
select centres which had experienced staff and the necessary space and 
equipments for imparting training. The situation has since been improved 
and the latest up-to-date figures available for the year 1977-78 show that 
approvimately 250 candidates under the stipendiary scheme had been select-: 
ed for training in the short-term training course in various Weavers' Service 
Centres. Besides, many other trainees sponsored by Export Organisations, 
Processors, etc. have undergone training course. However, constant efforts 
will have to be made to enhance the training facilities in our Weavers' 
Service Centres to meet the genuine needs of handloom weavers. 

(Ministry of Industry, Office of the Development Commissioner tor Hand-
looms, O.M. No. 54012/1178-F&A dated 26th October, 1978]. 

RecolllDleDdation (S. No. 53, Para 4.29) 

The Committee note that the Weavers Service Centres have been 
evolving new designs and samples, colour-combinations etc., for the use 
of handloom weavers and during the last year, the Weavers Service Centres 
had produce 7,900 new designs and 5,697 new samples. It has, however, 
been noted that Government have no ready information available re-
garding the number of new designs adopted byJ;he· weavers, production 
of fabric based on these new designs and increase in the earnings of wea-
vers n~ a result of adoption of these new designs. However, it has been 
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DOted from the representations received from. the lDon-official organisations 
that adequate arrangements for encouraging the weavers to adopt these 
designs do not exist and most of the new designs and samples bave not 
percolated to the actual weavers. The Committee would like to point 
out that Government are .. pending as much as Rs. 61.71 lakhs every year 
on the working of the weavers' service centres. The real utility of the 
working of these centres will be judged by the extent to which these de-
signs are actually taken to the weavers in the field and used by them. The 
Committee, therefore, feel that weavers' service centres should not only lay 
emphasis on evolving new designs but should also ensure that designs are 
actually adopted by the weavers in the field. 

Reply of Govemment 

Weavers' Service Centres are not merely evolving and producing new 
samples and designs of various varieties and colour combination but also 
art) able to sell these designs/samples to cooperative societies. individual 
weavers, SCale Handloom Development Corporations and private export-
ers. The figures available indicate that in the year/1976-77 about 12,298 
designs/samples were sold and about 11,059 samples/designs were sold JD 
1977-78. These figures only indicate that no new designs/samples are 
evolved and produced in Centres but they are also being adopted in the 
field as per suggestion of the hon. Committee. However, recommendations 
of the Committee are noted to ensure that new designs and samples are 
actually adopted by weavers in the field. 

(Ministry of Industry, Office of the Development Commissioner for Hllnd-
lo"ms, O.M. No. 54012/1178-F&A, dated 26th October. 1978). 

Recommendation (S. No. S4, Para 4.30) 

The Committee note that at present the staff of the Weavers' Service 
Centres is not going out to actual weavers to render technical service but 
there is a proposal under consideration that in some of the Centres some 
members of the staff of the centres will work with specific group of wea-
vers. The Committee would like to point out that provision of extension 
work by these centres is the heart of the matter and should receive top-
most priority. The Committee, therefore, recommend that Government 
should make immediate arrangements for the staff to provide extension ser-
vice to the weavers on the same line as is being provided by agricul-
tural universities/farms to the farmers. 

Reply of Govemment 

The field service activities of Weavers' Service Centres have impact 
on areas with close proximity to the location of our Centre!;. Our fldd 
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ltd! in the CentJC:s with the present constrain:s of lack of transport facili-
ties, does' undertake tours to provide on the sport assistanoc to weavers and 
other handloom interests to solve various probleD1s OD technical matters 
and also to introduce new designs. The type of technical assistance 
generally rendered during the last two years is indicated as below: 

(a) DirectioJ) of handlooms, jacquards etc. in :locietie~ and Inten-
sive Development/Export-Oriented Projects; 

(b) A~sistance the societies with regard t..:> diversification in the 
production of new designs and new item:; of fabric~; 

(c) Assisting the handloom units in introducing new designs deve-
loped in the Weavers' Service Centres especially in regard to 
layouts, colour combinations etc; 

(d) Assisting the societies in dyeing methods, the proper use of 
dyes and chemicals; 

(e) Assisting banks in the selection of handloom weavers· to whom 
loans were granted for production of new designs, etc.; 

(f) Assisting H.H.E.C. in new printing layouts in respect of their 
export orders. 

Only in the current financial year a provision has been made to 
provide vehicles to six out 01 the 21 Weavers Service Centres. Our efforts 
would be to gradually provide transport facilities to all the Weavers' Ser-
vice Centres so that they are able to undertake tours as necessary and effec-
tively to provide extension service to their areas of operation. 

(Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012/l/78·F&A, dated the 26th October, 1978]. 

Recommendation (S. No. 56, Pal1l 4.32) 

The Committee further recommend that the Weavers Service Centres 
should' hold exhibitants and demonstrations of the latest designs and sam-
ples in all the clusters of handloom weavers where handloom weavers 
should be invited to come in large numbers and get themselves acquainted 
with these designs and samples. 

Reply of Government 

This recommendation of the Committee is being followed in recent 
years. 

(Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012/1178-F&A, dated the 26th October, 1978]. 
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Recommeadatioa (SoNe. 58, .Para 4.34) 

The Committee are, however, concerned to Dote that the rate of inter-
ed in the working of these centres is that most of these centreaare located 
in big cities which are situated far away from the cluster of handloom 
weavers. Moreover, as most of these centres are housed in rented build-
ings because of the difficulties in getting suitable accommodation in big 
cities, the present accommodations are not suitable for their purpose. 
The Committee recommend that Government should set up Weavers Ser-
vice Centres in the localities where there is lilrge concentration of hand-
loom weavers. Government should also ensure that these centres are 
provided with suitable accommodation for the various activities undertaken 
by the Weavers Service Centres. 

Reply of C ovemment 

It has been the deliberate and conscious policy of the Government 
to set up Weavers' Service Centres as far as possible in location where 
there is large concentration of handloom weavers. However, it is not al-
ways possible to get an ideal location or accommodation in terms of our 
actual needs in spite of the cooperation which we receive from the State 
Governments. Recently, there has been some thinking to purchase ready-
made buildings or construct buildings after acquiring or purchasing pri-
vatelGovernment Ia.nd through the assistance of State Governments. It is 
hope that in the future we shall be able to provide reasonable accommo-
dation to our Weavers' Service Centres so that they are able to function 
effectively to meet the genuine needs of handloom weavers, especially 
close to the areas of their location. 

(Ministry oT Industry, Office of the Development Commissioner for I-land-
looms, O.M. No. S4012/1170-F&A, dated the 26th October, 1978.) 

Recommendation (S. No. 59, Para 4.35) 

The Committee note that one of the handicaps of the Weavers' Ser-
vice Centres is that there are· a number of vacant posts in these Centres. 
as suitable candidates are not available for appointment to these posts. 
The Committee recommend that Government should take immediate 
~teps to fill up these posts by advertising widely in nation~l newspapers 
etc. Moreover, immediate steps should be taken for training of students 
in the specialities, for which there is shortage of candidates in the Insti-
tute of Handtoom Technology SO that shortage in these speciaUties is 
removed as early as possible Mld sufficient number of suitable candidates 
are available in the country to fill up these posts. 
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Reply 01 Go"etlllneDt 

There is no doubt that in recent yeClfs we have faced paucity of trained 
technical staff to man our Weavers' Service Centres and Institutes of Hand-
loom Technology. This has led to a number of vacancies, especially on 
the technical side remaining unfilled for sometimes. However, a concerted 
programme has been undertaken in the last few months to fill up all the 
vacant PO!,ts at gazetted or non-ga~~ttoo level, both tcthmr.ll IInu nor· 
te..:hnical through direct recruitmeJ'lt and promotion Trom eligible officials 
within the Organisation. It may be relevant to mention here that the 
recruitment Mld promotion rules for the cadre of Weavers' Service Cen~ 
tres ,and Institutes of Hand loom Technology are being framed afresh in 
consultation with the Department of perso'\I1~I, (illvernmcn! of Indi:t 
and the tJr.iO!l IJublic Service Commis.;hn. Thil> has hecomc impCf:l::ve 
ever since Development Commissioner Handlooms took over the admi-
nistrative control of our Weavers' Service Centre and Institutes of Hand-
loom Technology from the Textiles Commissioner. A number of posts 
particularly at the gazetted level may have to therefore be filld in 
accordance with the rules and in consultation with the U.P.S.c. which will 
take sometime. 

(Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012/1/78-F&A, dated the 26th October, 1978). 

R~ommeDdatioD (S. No. 61 ~ra 4.46) 

The Committee note that there are two Institutes of Handloom Tech-
noloiY at Varanasi and Salem run by the Government o'f India and thesa 
Institutt,S are importing 'Short-term training for four months and a regular 
3-year Diplomas Course. The Committee are surprised to note that al-
though these two Institutes are catering to the training needs of the entire 
country, the number of students being admitted to these Institutes is very 
limited. For instance, although the lnstitue at Varanasi caters to the 
States, in Northern and Eastern India. he total number of students ad-
mitted is only 20 for the diploma course. Similarly, the Institute at Salem 
which caters to all the States in the South and Maharashtra and Gujarat 
admit only 32 students every year. The Committee feel that these Insti-
tutes are meeting only a fraction of the total requiremeDts of the band-
loom industry. The Committee further note that there is a tremendous 
demand for these course in the country. The Committee, therefore, recom-
mend that Government should take immediate steps to expand the admis-
sion capacity of these Institutes so that these II¥lY meet the training needs 
of the hand loom industry to the maximum pos4tle extent. 
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Reply of Go"""'''Dt 
Training facilities in the three-years Diploma Course being conducted 

in the Institutes of Handloom Technology at Salem and Varanasi have 
been expanded in the last two years. Against 32 seats allotted lor Salem 
up to the year 1976, 48 seats have been allotted from 1977 onwards. 
Similarly against 20 seats allotted up to 1976 for VaC'cmasi Institute, 40 
seats have been allotted from 1977 onwards. the distribution of th~se 88 
seats for each year of the Diploma Course is through recruitment of eligi-
ble candidates from allover the country. It would, therefore, be seen 
that training facilities in these Diploma Course have almost doubled in 
the last two years. This is a considerable achievement keeping in view of 
our limitations of technical staff, hostcl accommodation buliding for Class 
Rooms which shall also be hopefully solved in the near future. ii 

(Ministry of Industry, Office of the Development Commissioner lor Hand-
looms, O.M. No. 54012ItI78-F&A, dated the 26th October, 1978.) 

RecommeDdation (S. No. 63, Para 4.48) 

The Committee further note that although there are about 160 stu-
dents belonging to different States in the Institute at Vara'nasi, the hostal 
has an accommodation for 32 students only. In the Salem Institute no 
hostel facilities are avail'able. The Committee feel that as these Institutes 
are admitting students from different States, it is imperative that arrange-
ments be made to provide hostel accommodation for the students. The 
Committee recommend that Government should take immediate steps to 
provide hostel facilities for the students at these Institutes. 

Reply of Government 

Action has already been initiated for providing hostel accommodation 
to the students of both Institutes, At Salem, construction works have al-
ready been started by the Central Public Works Department and at Vara-
nasi, the necessary formalities are being completed in consultation with 
the C.P.W.D. "1' 

[Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O. M. No. 5401211178-F&A, dated the 26th October, 1978) 

Recommendatioa (S. No. 64, Paras 4.59 at 4.60) 

4.59. The Committee note that use of obsolete and outdated looms 
and aPpliances is one of the main reasons for the low productivity and 
consequent poverty of the handloom weavers. The Committee are sur-
prised to note that even today 80 to 90 per cent of the handloom weavers 
in the country are using pitlooms and most of these looms 'are being ope-
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,ated on throw shuttle where not only the productivity is low but consi-
derable strain is put on the operator. The Committee are further surprised 
to note that Government have no statistics regarding the ,Dumber of 
different types of looms used by the handloom weavers in different States 
and except isolated attempts made in some of the States for conversion 
of looms, no overall scheme has been formulated and implemented by 
GoveI1nment for the conversion of looms into modern and uptodate looms 
so as to increase the productivity and the earnings of the large number 
of handloom weavers in the country. The Government have no statistics 
even about the number of weavers who have adopted new and modern 
types of handlooms. 

4.60. The Committee agree that a~ the working conditions and the 
nature of products differ in different regions and States and as most of the 
handloom weavers work in their homes where there is limitation of space, 
it may not be possible to evolve a single design of loom which may be 
suitable throughout the country. The Committee would, however, like to 
point out that even by making slight modifications and alterations in the 
existing looms, production can be considerably increased and strain on the 
handloom weavers considerably reduced. For example, by converting 
throw s;uttle looms into fly shuttle looms which occupy practically the 
same space, appreciable increase in production and reduction in strain on 
the handloom weaver, can be achieved. The Committee, therefore, recom-
mend that as the Government is already conducting surveys of the hand-
looms in the country. authentic statistics regarding the number of variout 
types of looms in the different States should be collected. After that a 
time-bound programme for effecting improvements in these looms as well 
as for conversion of looms according to local conditions should be prepared 
and implemented expeditiously so as to ensure incr.ease the prductivity 
and implemented expeditiously sO as to ensure increase the productivity 
and income of the hand loom weavers. 

Reply of Government 

Improvements to the existing looms and in the working conditions of 
weavers with a view to reducing the fatigue factor on the operative, and 
improving the texture Bnd quality of fabrics are being given priority in the 
developmental schemes under implementation. The findings of the surveys 
as available from 13 States/Union Territories indicate that of the total 
number of Rs. 15.27 lakhs handlooms covered, 12.40 lakhs are pitlooms 
both throw shuttle and fly shuttle' (i.e. 81.20 per cent), 2.36 lakhs frame 
looms (i.e. 15.50 per cent) and 0.51 lakh improved type of looms (i.e. 
3.3 per cent). Thus it is seen that the pitloom type of looms predominate 
in the industry_ As many States have not given separate . figures for 
pitlooms, I.e. throw shuttle or fly shuttle, the exact .share of those looms 
as existing at present is not known. However, it can be safely stated that 
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be observed from a "study of the handloom development programme" 
(1967) made by the Programme Evaluation Organisation of the Planning 
Commission according to which the distribution of looms by types was 
3.4 per cent throw shuttle pitlooms, 83 per cent fly shuttle pit]ooms, 11.9 
per cent frame looms and 1.7 per cent other type of looms. It may be 
reiterated that any pro&ramme taken up for the modernisation of looms 
should give priority for reducing the fatigue factor on the operative im-
proving the texture and quality of the fabrics, giving sustained activities to 
the weavers thereby leading to an increase in their gross earnings. 
(Ministry of Industry, Office of the Deve]opment Commissioner for Hand-
looms, O.M. No. 54012!1/78-F&A, dated 26th October, 1978). 

RecommencfotioD (S. No. 65, PBnl 4.61) 
The Committee further recommend that Weavers Service Centres and 

Institutes of Hand]oom Technology in the country should conduct inten-
sified research to evolve standard designs of looms ~uitable for local condi-
tions in different regions which could ensure maximum productivitiy. After 
test-checking the designs of these newly evolved looms, Government should 
take concerted measures to popularise these looms among the handloom 
weavers by giving proper publicity, demonstration .. and incentives so that 
the handloom weavers may be motivated to adopt these looms in the 
shortest possible time. Suitable training should also be arranged at the 
Weavers' Service Centres and Institutes for the wellvers to make them 
acquainted with the working of these new looms. Arran~cments should 
also simultaneously be made for the manufacture of such looms locally to 
ensure easy availability at competitive prices. 

Reply of Govemmcnt 
There is a very useful recommendation. A Committee has been ap-

poitned by the Government of India to ~o into the suggestions raised in 
this recommendation. 
(Ministry of Industry. Office of the Development Commissioner for Hand-

looms. O.M. No. 51012/1/78-F&A. dated the 26th October. 1978]. 
Comments of die Committee 

A copy of the findings of the Committee aDpointed bv Government, 
when submifted and action taken thereon may be Furnished for the infor-
mation of the Committee. 

RecommeDcIafiou (S. No. 67 Para 5.%4 & 5.l5) 

5.24. T-he Committee note that liS most of the hand]oom weavers in 
the country belong to the economically weaker sections of society. they are 
at the mercy of the master weavers who exploit these weavers not merely 
98 LS-4. 
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by charging exhorbitant rate of interest on the loans advanced to them for 
purcllases of various inputs but also by parchasing their products at cheap 
rates. It has been widely accepted that the best way in which the handloom 
weavers can be saved from the exploitation of the master weavers is by 
organising them into economically viable cooperatives which can serve both 
as production-cum-marketing units. The Committee, are, however, COD-
cerned to note that the cooperative structure in the handloom sector is 
not in a very healthy condition. Firstly the cooperative societies of the 
handloom weavers cover a small percentage of small weavers, and secondly 
majority of these cooperative societies are either defunct or dormant. The 
seriousness of the problem can be judged by the fact that as many as 94.5 
per cent of the societies in Rajasthan, 81.05 per cent in Assam, 66.8 per 
cent in Uttar Pradesh, 66.6 per cent in Mizoralll, 53.Sper cent in 
Nagaland, 51.9 per cent in Karnataka and 48.6 per cent in Bihar are 
dormant. It has also been admitted by the Development Commissioner 
for Handlooms in his evidence before the Committee that except in Tamil 
Nadu and to some extent in Andhra Pradesh, the cooperative societies in 
other States exist by and large on paper only. The Committee feel that 
this is an extremely unsatisfactory state of affairs and needs to be remedied 
immediately. 

5.25. The Committee note that the main reason of the handloom 
weavers not coming forward to join the cooperative societies is that there 
are no additional benefits or substantial incentives available to the hand-
loom weavers for becoming the members of the cooperative societies. The 
only benefit available to the handloom wevaers for becoming the members 
of the cooperative societies is that these societies are able to get finance 
from the Reserve Book of India at 1! per cent below the bank -rate. How-
ever, as most of the societies are either dormant or not economically viable 
or their acCOUflts are not audited in time these societies are not able to 
take advantage of the Reserve Bank of India Scheme of Handloom 
Finance. Moreover, it has been admitted by the Development Commis-
sioner for Handlooms that the individual weavers in the Intensive Develop-
ment Projects are getting more loans and greater facilities than the weavers 
under the cooperative sector. The Committee feel that wttit and unless 
the handloom weavers are offered sufficient incentives to become members 
of the societies and these societies provide an assured supply of inputs like 
yarn, finance, dyes and chemicals as welt as marketing of their products, 
they would not be attracted to become members of these cooperative 
societies. The Committee recommend that the Government should prepare 
a package of incentives like supply of yam and other imputs at liberal tenns 
andaasured marketing channels to the cooperative societies and above all 
facilitate the smooth and efficient working of these societies by encouraging 
them to become viable units and employing well trained persons of integrity 
and experience to work as Secretaries, Accountants etc. 



43 

Reply of Govel'lUlleDt 
It is accepted that special measures will have to be taken to ensure 

that cooperative coverage in the handloom. sector increases and that pri-
mary cooperative societies become effective vehicles of development of the 
industry. It is true that a large number of cooperative societies were 
defunct In order to tackle this problem, Government started a special 
programme to assist weavers to become members of cooperative societies. 
A scheme was fonnulated under which a loan of Rs. 90/- was given to 
a weaver to enable him to purchase a share in a cooperati!{e society. It 
is expected that the weaver should himself contribute Rs. 10/- thus making 
a total value of the share Rs. 100/. 

In the year 1976-77, Government of India sanctioned Rs. ~O/- lakhs 
to the States for implementation of the scheme. This was metched by an 
equal amount from the States. It is estimated that as a result of this 81 
many as one lakh weavers were brought into the. cooperative fold. In the 
year 1977-78, the Central Government sanctioned loans to the tune of 
Rs. 235 lakhs for assistance to weavers under this scheme. Here also, a 
matching contribution was made by State Governments. It is estimated 
that about 4 lakh weavers were brought into the cooperative fold as a 
result of this scheme. Daring the last year, the budget provision with the 
(JoveI1UDent of India has risen to Rs. 350 lakhs and it is hoped that the 
States will make a matching contribution. This is expected to bring about 
8 lakh weavers into cooperative fold. 

In addition to this, special schemes have been started for giving 
assistance to Apex Societies of Handloom Weavers Primary Societies. 
Loans are given to increase share capital with a view to enabling the Apex 
Societies to increase their turnover. During the year 1976-77, a sum of 
Rs. 150 lakhs was sanctioned under this scheme to Apex Societies/Hand-
loom Development Corporations. This sum was also matched by State 
Governments. In the year 1977-78, the figure of Central assistance rose 
to Rs. 330 lakhs for Apex Societies alone and States were requested to 
make a matching contribution. In the current year, it is expected that 
Apex Societies WIll be aided to the extent of Rs. 400 lakhs by the Govern-
ment of India. 

It is true that some special schemes will have to be considered to help 
weavers inside the cooperative fold. While working capital finance to 
weavers cooperative societies has undoubtedly increased, there is still a 
strong case for givia! other benefits to weaycm ift. tftecooperative fold. 
It is now proposed to frame schemes under which improved tools and 
equipments like frame-looms, take-up motions etc. will be given to w~avers 
in the cooperative fold at concessional terms. Some State Govenunents 
already have such schemes. In Maharastra for example, Government pro-



vides frame-looms and ('\ther improved tools and equipment to weavers 
societies on highly concessional terms. Part of the cost of the improved 
tools is given as grant and part as loan. A similar scheme operates in 
Uttar Pradesh and some other States. It is proposed to evolve a scheme 
that will cover all the States in the country with Central assistance . 

. It will be seen from this that concrete steps have been taken to impl~ 
ment the recommendations of the Committee in toto. By providing funds 
to weavers to become members of primary societie~, not only doe!! co--
operative coverage increase, but the finances of a society are placed on a 
sound footing. The increased share capital made available acts as a 
margin against which borrowing is possible under the Reserve Bank of 
India scheme of finance. This has resulted in a considerable increase in 
the limits sanctioned to primary weavers cooperative societies under the 
Reserve Bank of India scheme of finance. 

The limit sanctioned in the year 1976-77 under the Reserve Bank of 
India scheme of finance stood at Rs. 26 crores. It rose to Rs. 42.6] 
crores in the year 1978-79. Since increased finance was available to 
primary societies for working capital needs, it wa~ possible for them to 
purchase inputs like yam for use of their looms. 

The other difficulty usually experienced by primary societies relates to 
marketing. Government of India have impressed on State Governments 
that Apex Societies should be prepared to procure at least 50 per cent of 
the produce of primary cooperative ~ocieties. The share capital assi~tnnce 
given by the Government of India to Apex Societies has helped consi-
derably in increasing their turnover. The most striking results have been 
obtained in States like Andhra Pradesh where turnover has increased from 
Rs. R50 lakhs to Rs. 1600 lakh., in one year. So also in Orissa, stllr-s 
turnover rose from Rs. 115 lakhs to Rs. 250 lakhs in a single year. The 
correspondin!!: figures in West Benl!al were Rs. 196 lakhs and Rs. 439 
lakhs. Tn Uttar Pradesh, the turnover increa'ICd from Rs. 86 lakhs to 
Rs. 142 lakhs. When it is recalled that this increase took place within a 
period of only one year, it may be realised that a tremendous change has 
been hrou.l!ht about in the sales turnover of Apex Cooperative Societies. 
This has naturally proved to be of immense assistance to primary co-
operative societies in helping them solve their marketing problems. 
[Ministry of Industr'v. Office of the Development Commissioner for Hand-

looms, O.M. No. 54012/1!78-F&A, dated the 26th October, 1978]. 

ReeommencJation (S. No. 68) Para 5.26 

The Committee note that one of the main reasons for the unsatisfactOJ1 
working of the weavers cooperative societies is that most of the office-
bearers nf these !ilocieteies are not acquainted with the rule.;; and regulations 
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and elementary economics regarding the working of these societies with 
the result that these societies run into losses and become donnant. While 
there are l;OD1e arrangements for the training of the otJicc..bearen 
of the cooperative societies, these facilities are inadequate and have been 
able to touch no more than the fringe of the problem. The Committee 
recommend that Government should draw up and implement training 
programmes for Managers, Secretaries and Accountants of the co-operative 
societies so as to provide training facilities for the requisite number of 
personnel as per a time bound programme and cuvcring theoretic31 and 
practical aspects of the subjects of direct relevant to cooperatives. 

Reply of Government 

The recommendation is accepted. In fact, the National Council for 
Cooperative Training has already organised training programmes for office 
bearers of Handloom Cooperative Societies. This Council has been aided 
by grants received by Government of India and the NCOC. In view of 
the recommendation of the Committee however, it was felt that the training 
facilities offered were not adequate. During the current year, therefore, 
fresh training programmes were organised. 

Th Vaikunth Mehta National Institute of Cooperative Management, 
Pune is conducting a training programme for senior officials of State Hand-
loom Cooperative Societies and officers of the State Government connected 
with the development of the Handloom industry. For this purpose, a 
grant of Rs. 1 lakh was made available to this Institute during the last 
year. A provision for a further grant of Rs. 1 lakh has been made in 
the budget of the Development Commissioner for Handlooms durinc the 
current year. 

In addition to the above, the Indian Institute of Management. 
Ahmedabad, conducted a training programme in September, 1978 for 
senior Managers of Handloom Cooperatives and Handloom Corporatiolllt 
and State Government officials concerned with the development of the 
handloom industry. For this purpose, financial assistance to the tune of 
Rs. 1 lakh was made available to the 11M, Ahmedabad, in the year 
1977-78. During the current year, there is a provision for giving the 
Institute a grant of Rs. 75,000/- for conducting training for managers of 
the handloom industry. The National Cooperative Union of India bas 
been entrusted with the training of ordinary members and office bearers 
of primary societies. During the current year, a grant of Rs. 10 laths 
has been given to the NCUI for arranging this programme, Member 
education training programmes will be undertaken in the entire country. 
As many as 60 training units with separate instructors will be established. 
By this means, a time-bound programme for the training of "'all members 
and office bearers of primary societies is being undertaken. 
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It will be seen from this that steps to implement recommendations of 
the Committee regarding training have already been taken. It is proposed 
to undertake more training programmes during subsequent yearsBOthat 
ali per sons connected with the development of the hand loom industry wUl 
be fully trained not merely in the techniques and practice of management, 
but also m the intricacies of the cooperative movement. 

[Ministry of Industry, Oftk:e of the Development Commissioner for Hand-
looms, O.M. 54012/1/78-FAA, dated the 26th October, 1978]. 

Reeommendadon (S. No. 69, Para 5.27) 

The Committee further recommend that the scheme for grant of 
managerial subsidy for the first 3-5 years of a cooperative needs to be 
implemented in letter and spirit so as to encourage the societies to employ 
'1\18lified personnel from the very inception and thus place the organisation 
011 healthy lines, if they are to be made really successful. 

Reply of Government 

The recommendation is accepted. In fact, some States already have a 
scheme for grant of managerial subsidy to cooperative societies of hand-
loom weavers to help them, at least in the initial stages. Over the last 
three years, different States all over the country have given managerial 
assistance to 1373 societies. The amount of subsidy provided was 
Rs. 21.84 lakhs. 

It is realised that this scheme needs to be implemented in a larger 
number of States. The benefits that arise from provision of managerial . 
subsidy should be felt by as many societies as possible. It is, therefore, 
proposed to take up a Central scheme for provision of managerial subsidy 
alongwith the scheme for increasing cooperative coverage. Letters were 
addressed to all State Governments by the Government of India to find 
out whether they already had schemes for managerial subsidy, and if so 
how these wen: working. On the basis of the replies received, and the 
information gathered from the States, it is proposed to evolve a scheme for 
grant of managerial subsidy especially to weak societies in backward areas 
of the country. 

[Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. 54012/1/78-F&A, dated the 26th October, 1978]. 

Recommendation (S, No. 72, Para 5.30)· 

From the repcesen.ta.tions received from a number of non-official 
oIgamsatioDS and indiv,iduaIs COB~ted with the bandlOOlll coopel'1lti,es, 
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the Committee note that another reason why bandtoom weavers are re-
luctant to join the cooperatives is that the procedure regarding the work-
ing of l»esc societies is quite complicated and as the vast majority of the 
handlOOlll weavers are iYiterate, they are not able to follow this complicat-
ed procedure. 

Reply 01 Go1lemmeat 

The question of simplifying of the working of credit scheme for co-
operative societies has already been studied by the Hate Committee and 
suitable instructions have alteady been issued. In view of the recommenda-
tion of the Estimates Committee however, a separate reference has been 
made to the Reserve Bank of India for their comments and suggestions 
about the simplification of the procedure regarding working of the coopera-
tive societies. State Governments have also been addressed in this respect, 
so that their views could be made available to the GovernmeDt of India. 

[Ministry of Industry, Office ef the Development Commissioner for Hand-
looms, O.M. No. 540121 1 178-F&A, dated the 26th October, 1978]. 

The Committee stress that the Govemm.eot ihould auach utmost im-
portance to the strensthening of Cooperative movement among the band-
100m weavers as it is only through Cooperatives that the lot of handloom 
weavers can be improved and they c,an be saved from ellploitation. The 
Committee recommend that Government should not only provide all 
assistance and enoouragement to the handloom cooperatives but also 
depute dedicated ofti¢ers withmissiooary zeal to organise aad guide the 
cooperatives and also enlist the active involvement of non-official agencies 
in the task. 

-Reply of Gov~ 

Noted. 

[Minist1:y of Industry, Office of the DeVelOptneDt Commissioner for Hand-
looms, O.M. 54012/1/78-F&A, dated the 26th October, 1978]. 

Rcc_mendI4inB (S. Ne. 75, Pam 5.41) 

The Committee would like to poiflt out that Go~ent should make 
It detailed study to find out the reasons for the largeftumber of h~d1oom 
cooperative societies becoming inactive or dormant and take remedl~ me~­
sures to remove these deficiencies so that the same may be aVOided In 
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future. The Committee feel that unless and until the cause of these 
soclettes becoming dormant are idcntified and remedial measures taken, 
no programme for revitalising the cooperative societies can become effective 
as thcre will be every likelihood of these new societies again becoming 
dormant or Inactive in a few years. Government should also evolve a 
comprehensive programme for reorganising the existing dormant or inactive 
societies into viable units by amalgamating or reorganising these socic;ties 
and bring them on sound economic footing. As any programme for the 
revitalisation of these societies will 'necessarily depend upon local conditions, 
the Committee recommend that the strategy involved for the revitalisation 
of the societies should take into consideration local conditions in each 
State. 

Reply of Government 

As part of the programme for extension of cooperative coverage, 
dormant and inactive societies are being revitalised. States have been 
asked to give greater emphasis to this task SO that the problems of 
dormant and inactive societies can be tackled effectively. Some States 
have already taken action by amalgamating certain weak societies so that 
they become economically viable. The programme of revitalisatioo always 
takes into account local conditions prevailing in the area. Even in the 
scheme given to the Slates under the programme for extension of coopera-
tive coverage, a model is drawn up and presented to the States. It is 
made clear however, that variations to this would be allowed in the context 
of local conditions. 

[Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012/1/78-F&A, dated the 26th October, 1978j. 

Recommendation (S. No. 76, Para 5.42) 

The Committee would lik.e to point out that the main factors responsi-
ble for the cooperative societies becoming inactive are bad management, 
shortage of inputs and marketing facilities. 

The Committee recommend that Govemment should have .a sample 
survey conducted through an independent body of experts to find out the 
factors responsible for this state of affairs cooperative societies and ensure 
that such elements as are responsible for bringing these societies to such 
a sorry state should not be allowed to hold a position of responsibility in 
the cooperative societies. The Committee also feel that whenever, a 
society becomes inactive, the matter should be immediately investigated 
with a view to fixiog responsibility. Government should also take suitable 
measurCll to ensure the supply of regular inputs and marketing cb8l1Dels 
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for these cooperative societies. Government should also ensure with the 
assistance of the National Cooperative Development Corporation and 
other financial institutions that the share capital of these cooperative 
societies is strengthened and brought on sound financial footing. 

Reply of Government 

The Hate Committee appointed by the Government of India to review 
the working of the Reserve Bank of India scheme for handloom finance 
to the cooperative sector, also went into the question of dormancy and 
inactivity of primary handloom cooperative societies. They have listed, 
in some detail, the reasons why cooperative societies become dormant and 
what steps need to be taken to remedy in the state of affairs. The Com-
mittee also recommended that NCDC should give assistance to State 
Govemments to enable them to contribute to the share capital of primary 
societies. The recommendation of the Estimates Committee, therefore, 
has been covered. 

[Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54021/1/78-F&A, dated the 26th October, 1978]. 

R~ommendatioa (S. No. 77, Para 5.50) 

The Committee note that a number of State Governments have set up 
Handloom Development Corporations in the States for the development of 
handlooms. It has been represented that there is a fear in the minds 
of the cooperatives irn these States that the setting up of these Corporations 
will adversely affect the growth of handloom cooperative as these Corpora-
tions will enter into competition with the cooperatives and retard the 
growth of the cooperative movement. The Committee funher note that 
Central Government have not issued any guidlines to the Handloom Cor-
porations with regard to their functioning vis-a-vis the harndloom weavers 
coope~atives. The Committee feel that it is high time that Government 
should ensure that the working of these Handloom Development Corpora-
tions should not in any way affect the growth of cooperative movement 
in the handloom sector. The Committee, therefore, recommend that Gov-
ernment should immediately issue comprehensive guidelines regarding the 
working of these Handloom Development Corporations to ensure that these 
Corporations work in close liaison with the cooperative societies in the 
area and there is no avoidable duplication of efforts. 

Recommeadation (S. No. 78, Pan 5.51) 

The Committee further recommend that in all these areas where there 
is a Itrang cooperative structure, the implementation of the Intensive 



50 

Development Projects should also be undertaken with the help of the co-
IOperative societies. In other areas where the Cooperative structure is 
week, tbis responsibility may be passed on to the cooperative societies as 
soon as the coope~tive structure is adequately strengthened. 

Reply 01 Government 

The recommendation of the Committee is noted. States have been 
repeatedly advised that there should be no competition at all between the 
cooperative sector and Handloom Corporations. It is a fact however that, 
tat least for the next few years, it will not be possible to cover all the 
weavers in the country in the cooperative ,fold. Some arraugement there-
fore, will have to be made to look after the interests of the weavers out-
side the cooperative fold. Handloom Development Corporations are entrust-
ed with the task of looking after such weavers. It has been repeatedly 
emphasised that the first preference should always be given to handloom 
weavers in cooperative societies and in strengthening the cooper,ative 
movement. Only when it is clear that it will not be possible to cover 
all weavers in the cooperative fold, Handloom Development Corporations 
are being encouraged to take up a production programme. 

Intensive Development Projects were originally intended to cover those 
we,avers outside the cooperative fold. In line with the rccoJlUDendation of 
the Committee that where there is a strong cooperative structure, imple-
mentation of these projects should be through cooperative societies however, 
the export development project in Maharashtra has been entrusted to a 
cooperative society. So also the Intensive Development Project at Madurai 
is being Aand1ed by a cooperative society. In Kerala, industrial coopera-
tives execute the projects. In Tamil Nadu, the State Government has 
already taken steps to form cooperative societies among project weavers. 
A flexible approach is this being maintained. 

[Ministry of Industry, Oftioe of the Development Commissioner for Hand-
100m, O.M. No. 54012/1/78-F&A, dated the 26th October, 1978]. 

RHOIDIIleINIatien (S. No. 80, p.,. 6.18) 

The Committee note that at present only 10 per cent of the hlmdloom 
products are being marketed through organised channels and for the rest, 
the handloom weavers depend upon themselves with the result that con-
siderable time has to be spent by them in the marketing of their products 
and more often than not they are laced with the problem of accumulation 
IOf stocks resulting in distress sales and considerable hardship to them. 
,The Committee, therefore, recommend that Government should evolve a 
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strategy and prepare a time-bound programme to iDCklaSe the marketing 
of handioom products through organised chllll1Dels 80 that the handloom 
weavers may be assured of the marketing of their products. The Com-
mittee recommend that for this purpose an economic and business like 
mechanism should be evolved in which the Cooperative Societies of 
handloom weavers, should play a pivotal role in ensuring the supply of 
yarn to the handloom weavers at fixed rate and purchasing the finished 
products and ,arranaing for its marketing at sales depots at various places. 
,These sales depots should. also keep the handloom weavers informed about 
the latest consumer preferences and demands so that their products con-
form to the market trends and no difficulty is experienced in the marketing 
of these products. The Committee further recommend that pilot pro-
~ects on these lines in selected district towns with conoeotration of hand-
loom weavers in the surrounding areas may be started in the first instance 
and the same may be extended to other places in the light of experience 
gained. Efforts sSQuldbe made to maximise the turnover and reduce the 
~arketing costs so that the price may be minimised and the products may 
.be J:eadily acceptable to the Consumers. 

Reply of Government 

The recommendation of the Committee that marketing arrangements 
for tfte handloom sector should be improved and that organised call1'lels of 
marketing should be created is noted. In fact, ,a series of measures to 
improve the marketing arrangements fOl' oooperativesocieties and weavers 
covered by H3IDdloom Development Corporations have already been 
taken. These have been discussed ,at some length i1l replies given to some 
other paragraphs of the report Of the Committee. 

ODe way of improving the marketing of handloom products through 
orgaoised channels is to give assistance to agencies like Apex Cooperative 
Societies and State Handloom Development Corporations. In the year 
1976-77. a sum of RB. 150 lakhs was given to Apex Societies and Hand-
loom .Development Corporations all over the country for increasing their 
equity. In thcyear 1977-78. Apex bodies were assisted to the extent of 
.as. 330 lakhs and Handloom Development Corporations were given 
Ri. 192 laths. These figures represent funds provided by. the Government 
IOf ImJia. State Governments were expected to make matching contribu-
tion. 'During the year 1978-79, a sum of Rs. 550 lakhs has been earmark-
ed for increasing the share capital of these bodies. This sum is also 
expected to be matched by the States. It is expected that this will result 
in substantial increase in the turnover of State Apex bodies/Handloom 
Development Corporations. Already these bodies have registered consi-
derabie· progress in this field. Details of increase i'n turnover of State 
Apex Societies are given in the reply to paragr,aphs 5.24 and 5.25 of this 
report. The sales turnover of State Handloom Development Corporations 
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also increased proportionately. In V.P., the turnover in 197~77 was 
Rs. 103 lakhs. This figure rose to Rs. 729 lakhs in the year 1977-78. 
So also in Maharashtra, a sales turnover of roughly Rs. S2 lakhs in tho 
year 1976-77 rose to Rs. 226 lakhs in the year 1977-78. 

NCOC also gives financial assistance to State Apex Cooperative S0-
cieties for opening retail show-rooms and outlets all over the country. 
Some States have already taken advantage of NCDC programme of 
assistance and more States are being encouraged to do so in the ncar 
future. NCDC is also being asked to assist State Governments to contri-
bute to the share capital of primary cooperative societies. 

[Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012/1/78-F&A, dated the 26th October, 1978]. 

RecommeDdation (S. No. 81, Para 6.19) 

The Committee note that one of the main reasons for frequent accumu-
lation of stocks is that in many cases the production of cloth is not related 
to the market demand. The case of the weavers in Vidharba who are 
still producing eight metres coloured sarees in spite of the fact that these 
sarees are gradually going out of demand, is a clear instance how the pro-
duction is not aligned to the demand. The Committee would like to point 
out that there are frequent changes in fashions and designs of cloth which 
affect the market demand of textiles. Until and unless the production of 
Ihandloom cloth keeps pace with the changes in designs and fashions etc., 
the sale of these products is bound to suffer. This emphasises the impor-
tance of market intelligence and continuous feedback of information regard-
ing changes in fashions and designs etc. to the actual producers of hand-
loom cloth. The Committee, therefore, recommend that Government 
should organise a mechanism which should be mbuilt into the wholesale 
and retail system of marketing to find out the latest trends in designs and 
fashions etc. and consumer preferences. In adition, special surveys by 
highly trained persons wherever required should also be conducted at 
selected places to asses such changes in consumers demands and Handloom 
Corporations and the Weavers Service Centres should also play an impor-
tant role to this mechanism of feed-,back of market intelligence to the 
weavers. 

Reply of Govenuneot 

The recommendation that there should be an adequate feed-back to 
the weavers indicating the latest desiPf fashions aDd consumer prefer-
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ences is noted. Government are convinced that market intelligence is of 
prime importance in the handloom industry. While it is true that in the 
past, weaven continued to weave products that were not in very great 
demand, attempts are now being made to introduce the concept of market 
research into the handloom industry. 

Recently the Government of Andhra Pradesh was given financial assis-
tance by the Central Government to conduct a market survey into con-
sumer tastes and preferences in the field of textiles. This survey is being 
conducted by the Administrative Staff college of India. So also Govern-
ment have recently released a sum of Rs. 1.30 lakhs to the Government 
'Of Orissa for carrying out research into market trends in the haodloom 
field in that State. 

In addition to these, a special study has been commissioned by the 
Government of India to go into the whole range of problems of the 
handlooom industry in North Bihar. A well known firm of consultants 
has been entrusted with the task of studying the organisational set up and 
the marketing arrangements of the handloom industry in this backward 
area of Bihar. It is expected that the results of this study will help con-
siderably in the re-organisation of the handloom industry. 

In addition to the above, regular studies on consumer preferences are 
made by the Textile Committee. At the instance of the Development 
Commissioner for Handlooms, special emphasis is now being laid on the 
handJoom sector in the studies conducted by the Textile Committee. So 
also Vaikuntha Mehta Samarak Trust has been entrusted with the study 
of organisational and marketing arrangements of the handloom industry. 

It will be seen from this that considerable progress has already been 
registered in the field of market survev bv hiibly trained persons. This iro; 
expected to give a necessary feed-back to weavers. Duting the current 
year. a budget provision of Rs. 20 lakhs is available with Development 
Commissioner for Handtooms for conductinll: market surveys all over the 
country. It is hooed bv this that the potential of the rural market can be 
futty taJ)Oed and handloom ~oods can find their way into this vast area 
of demand. 

Recentlv attempts have been made by the Oovernment of Tndil\ to 
set up rural marketinl:! centre'! all over the country for the pumme of co-
ordinatin~. to the extent pos!libte. the marketinq activitie" in the rural and 
r.ottasze industriec; sectors-coverinl!' JChad l &: Vil1al!e Tndustries. H8ndic":l't~ 
& HandJooms. Thill ill expected to ~o a 10n~ wav to t~O the vast notential 
for hllndJoom ~oodll in rural areas. A special study ill heinl! llncil'rtnkcn 
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by the National Productivity Council to identify ·possible avenues of increas-
ed marketing in rural areas. Development Commissioner for Handlooms 
is sharing the cost of this study. 

[Ministry of Industry, Office of the Development Commissioaer for 
Handlooms, O.M. No. 45012/1/78-F&A dated 26th October, 1978]. 

Recoannendatlon (S. No. 82, Plata 6.lO) 

The Conimitt.ee further note that at present sufficient publicity is oot 
1;)eina given to the handloom products. The Committee recommend that 
Government should, in consultation with the State Governments and StaR 
HancUoom CdrporatiOll$ evolV'e a comprehensive strategy for adequate 
publicity of handloom products by display of hoardings at railway station 
and important public places, cinemba slides etc. 

Reply of Govemment 
For propagating the salient features of handlooms, a national Publicity 

campaign was evolved keeping in view the magnitude of handloom pro-
grammes. A massive publicity programme, was launched through various 
publicity media viz. TV, AIR, Documentary Films, Technical Publications. 
Hoardings etc. have covered all the State capitals with the installation of 
eye-catching and effective hoardings at vantage point5. A handloom logo 
was introduced which has become popular throughout the country and in 
fact, some of the handloom products have been brought 'out witb tbe eye-
catching logo symbol. A monthly news letter entitled 'HandloGm News' 
was also brought out disseminat&ng news relating to the activities of Cen.-
tral and State organisations and Weavers Service Centres. The m~ium 
of exhibition as part of publicity was fully exploited. For the first time 
in April, 1977 a National Handloom Fair was held in New Delhi exhibit-
ing the wide range of handloom brouchers under one umbrella. This was 
followed by our active participation in Agri-Expo/77 with the Handloom 
Theme PaviliGn. A National HaOOloom Expo was held at Madras from 
December 22, 1977 to February 21, 1978. We had also put up a Hand-
100m Tableau for the first time in the Repubt~ Day Celebrations 1978. 
The colourful Handloom Sprin! Bazar was organised in New Delhi during 
March-April, 1978. 

During the current year, a Halldloom Pavilion in which practical de-
monstration of Weaving techniques was put up at the Indian National 
Exhibition at Moscow held from August 1st to 31st, 1978. National 
Handloom Fairs at Bombay, Calcutta IlDd Lucknow Are bei~ planned. 
A mammoth Handloom Pavilion will be put up at the Natimr.d Small Scale 
Industries Fair to be held in New Delhi from November 17th to December 
16th this year. This is to project the commending role of the handloom 



industry as a mainstay of the rural and semi-urban economy. It is propoe-
cd to organised/participate in some of the International Fair in various 
places abroad. This will be supplemented by organising fashion sbows, 
pageants, ,beauty contests to popularise the effectiveness of the enchanting 
handloom production. Colour documentaries and Audio-Visual shows are 
also canvi'Saged. A handloom mini exhibition win be set up in the Office 
of the Development Commissioner for Handlooms for the information of 
both-vislars from our own country and abroad. A research-cum-evalu-
ation unit is proposed to be set up to study the fashion trends for organising 
exhibitions and mould our programmes accordingly. 

[Ministry of Industry, Office of the Development Commissioner for 
Hudlooms, O.M. No. 54012/1f78-F&A dIKed October, 1978]. 

RCCOIUIeadatioa (So No. 84, P .... 6.22) 

The Committee recommend that stall~ should be opened in festivals, 
fairs aad exhibitions to encourage the sale of handloom products. 

Reply of Government 

We have already organised handloom. exh1bition-cum~a1e bazars &Ad 
participated in some of the prestigious fairs and exhibitions in the country. 
It is proposed to open a handloom sales depot in which all products from 
allover India will be made available. This is expected to benefit especiaU,y 
low-paid employees of the Government 

{Ministry of Industry, Oftice of the Development Commissioner for 
Handlooms, O. M. No. S4012/lnS-F&A, dated the 15-11-78]. 

RecOllHllelldatioil (So No. 89, P-ara 6.41) 

The Committee further note that in many of the States, the rebate 
granted by the cooperative societies has not been re-~bu[sed to them so 
far and there are large outstandings on this account. This has adverselY 
affected the financial position of these societies as a large portion of their 
working capital has been blocked. However, the Department of Textiles 
has claimed that although the Central Government share had to be paid on 
receipt of audited accounts 90 per cent of the Central Governments' share 
has been paid on the basis of statements of sale received from the State 
Governments and the balance 10 per cent will be paid after receipt of state-
ment of account and an amount of Rs. 2.23 crores bas already been paid to 
10 State Governments. The Committee fail to understand why there should 
be any delay in the reimbursement of this rebate when a decision to grant 
such rebate was taken by Government and the share of Central Oovemment 
has already been reimbursed. The Committee recommend that the Oe-
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velopment Commissioner for Handlooms should take up the matter ilrone-
diately with the State Governments and persuade these State Governments 
to reimbursement the amount of the rebate to the cooperative societies at 
an early date. 

Reply of Govel'll.ent 

Meetings have been held with Directors of Handlooms of different 
States on different occasions, and they have been advised to submit their 
claims for reimbursement of the amount of the rebate at an early date. 
In fact, the anxiety of the Government of India to settle a1l rebate claims 
In full was communicated to all Directors of Handlooms in two separate 
lettors dated 10th January, 1978 and 4th October, 1978. Most State~ 
have already done so. Wherever there is a delay in final settlement of 
rebate claims, it is because State Governments are unable to send audited 
statements of re.bate c1aims. Whenever audited statements are received, 
there is no delay in settling tho matter finally at the level of the Government 
of India. States are being advised to submit audited accounts for rebate 
immediately. 

[Ministry of Industry, Office of the Development Comm issioner for 
Handlooms, O.M. No. 54012/1/78-F&A, dated 26th October, 1978]. 

Recommendatiou (S. No. 93, Para 6.61) 

The Committee note that there is an increasing demand for the fabric, 
of mixed blends of cotton and synthetic yam in the country and the US" 
of garments of these mixed blends has spread to remote areas and villages 
etc. Moreover, in view of the shortage of cotton in the country due to 
fall in production and high price of cotton in the international market, 
increased use of synthetic yam has become inevitable in the production of 
cloth. With the setting up of Indian Petro-chemicals Ltd .• the Committee 
feel that it should .be possible to meet the requirements of synthetic yarn/ 
raw materials in the country to a great extent. The Committee have no 
doubt that the difficulties in the production of mixed fabrics would be over-
come soon. 

Reply of Govemment 

Government have proposed a target of 200 million metres of blende.d fa-
brics to be produced in the handloom sector out of 3700 million metres of 
handloom c10th earmarked for production by 1982-8~ The production 
of polyester cotton blended fabrics is in consonance with the multi fibre ap-
proach and will be given all encoura~ement in the coming years. 

[ Ministry of Industry, Office of the Development Commissioner for 
Handlooms O.M. No. 5401211/78-F&A, dated 26th October, 1978). 
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RecommendRfiOll (S. No. 101 ad 102. Para 8.11 to 8.19) 
8.17. The Committee note that handloom products have emerged as a 

major foreign exchange earner in recent years and the earnings from the 
export of handloom products have increased from Rs. 11.43 crores in 
1967-68 to Rs. 188.5 crores in 1975-76. The Committee consider that 
the experience of the past years convincingly establish that the country has 
potential for achieving the rising level of exports of handloom products in 
the years to come, thereby earning the much needed foreign exchange as 
handloom products have found increasing consumer acceptance in the 
affluent countries. The Committee, therefore, urge that Government 
should evolve a comprehensive export strategy in respect of handloom 
products in order to ensure that not only the present quantum of exports 
continues, but there is also continuous increase in the export and foreign 
exchange earnings from the handloom products. 

8.18. While the Committee are glad that the handlooms have found 
acceptance in the affluent countries, the ComnUttee would like to remind 
the authorities that the existing demand is no guar.antee that in the years to 
come it will continue at this level. In the sophisticated markets of foreign 
COUl1trie.S there has to be continuous study by knowledgeable and sensitive 
persons well versed in the field about the tastes and trends of fashion and 
consumer requirements and feed back to the handloom sector at home so 
that newer designs and innovations could be incorporated in· the manufac-
turing programme to meet the demand and widen its acceptance by satis-
fyin~ quality and design. 

8.19. The Committee have no doubt that if earnest efforts are made 
to study the consumer requirements and marketing trends in USA and 
Germany, it should be possible not only to check the fall in exports of 
handlooms but to increase and improve upon them by increasing their 
consumer acceptance by quality and attractiveness of designs. It is, there-
fore, of the utmost importance that Government sbould devise in conSUl-
tation with the handloom sector suitable mecbanism for study and feed-
back of the information of the market fashion and trends, in order to re-
gulate and modify production accordingly. 

Replv of Government 
The reoommendation of the Committee that the GOVernment should 

evolve a cOltlprehen.sive exports strategy in respect of handloom products 
is already receiving Government's attention. Due to the various promo-
tion measures undertaken by the Handloom Export Promotion Council, 
Madras during the last three years, the export!'! have increased substantial1y 
from a figure of Rs. 188.S crores in 1975-76 to a fi~re of Rs. 231 crores 
in 1977-78 (provisional). The l)I'omotional measures include study of 
various markets tbroul!h Sales-('um-Studv Te:tms and participation in Tnter-
national Exhibitions, Fairs and fashion shows. 
98 LS-S. 
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The need to diversify our market is also kept in view and the Indian 
Institute of Foreign Trade is proposing matket orieatation tours in a Ilum-
Mr df Asian countries with a view to explorillg the possibility for exports 
of Indian bandloom furnishings and made-up articles. 

Regarding the recommendation that Government should devise a suita-
ble mechanism for study and feedPaclc of information of market fumon 
and trends in order to regulate and modify production accordingly, some 
work iJ already being done at our Weavers Service Centres. The Hand-
looms & Handicrafts :&ports Corporation and private E:tport Houses in 
rollaboration with Fashion Designers from abroad havt'l a clOSe linkaF 
with our Weavers' Service Centres. However, two important steps are also 
envisaged in this direction: 

(i) Setting up of an Institute of Fashion Design and Technology at 
the national level as recommended by the Working Group on 
Garments under the Chairmanship of Shri B. Ramadorai, the 
Managing Director of mmc. The Working Group's recom-
mendations are being examined by the Ministry of Commerce. 

(Ii) Some selected designers, artists and other talented people work-
mg In our Weavers' Service Centres and other Institutes wi1l 
ave to be sent abroad for training, at the International Fa-
shion Institutes located in Paris, London and New York. 

Even. the Sivaraman Committee appointed by the Government to 
look into the problems of the handloom sector, had recom-" 
mended in its lteport that our leading designers and artist! 

should be sent abroad for partIcipation in major international 
exhibitions and fairs as we11 as for intensive training in Institu-
tes abroad so that they come in contact with other designers 
for learning about fashion trends, which is very important for 
our export market. Since the lead time in handloom sector is 
long for a fashion trend abroad to percolate to the actual pro-
duction level in India, it is important that our own people such 
as desi~s and artists workin~ in our Weavers Service Centres, 
State Handloom Development Corooration and other public 
sector Organisations deatine: with handloom exporters should 
frequent1v visit these exhibition~ abroad and transmit the know-
led2e I!ained to the production centres in tbe countrv. The idea 
is that no time should be 10st in workine: on the looms to m~et 
the fast changin~ fashion requirements abroad. 

fMinistrv of Industry, Office of the Development Commissioner for Hand-
looms O.M. No. 54012/1/78-F&A, dated 26th October, 19781 
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ko ........ (S. No. 103, r.. 8.24») 

The Committee note that at present d1ere is no satisfactory arranB&-
ment !for the continuous survey of market demand and its flow-back to 
production units in the country. The Committ'ee, therefore, recommend 
that GovemrneDit should immediately introduce a mechanism for the study 
of. COllSUlDet' demands aDd changes in fashions of foreign coosumers and 
its flow-back to the domestic producers on a continuous basis. Tho 
Committee recommend that our Trade Representatives in foreign countries 
and the staff of Commercial Attaches may be entrusted with the respoosi-
bitity of keeping the authorities in \ India informed of all such de¥eIopmeftt& 
in foreign markets an(l. the flow-back of such infonnation to dJe domestic 
producers. The Committee need hardly emphasile that this mechanism 
for flow-back of market intelligence should function in such a way that 
there is no time-lag in sending the ietfonnation as in view of .the frequent 
changes in fashions etc., and delay in flow-back to information, will prove 
detrimental to the exports of handloom products. 

Reply 01 Govel'Ulellt 

We have been informed by the Ministry of Commerce that tbe com-
mercial represeDta.tiv~s in various countries have since been instructed to 
keep us informed from time to time about market conditions, CODSumer 
prefereoae!i, cbaDle of fashion, etc., so that OUr exports. can keep pace 
with the fut changing requiroments. 

[Ministry of Industry, Office of the Development Commissioner, 
Haudiooms, O. M. No. S4012l1/78-F. A, dated 

26th October, 1978]. 

Recoanendatlon (S. No. 104, ... 8.21) 

The Committee regret to note that in many cases the eltPOl't ~ h~ 
loom products suffer because of the absence of a strong production base 
in the COtDl"y with tl1e result that the domestic producers are not able to 
meet the demands of foreign countries. Although there is considerable 
demand for ready-made gannents in foreigp. countriea, there is not enough 
production of the fabrics in the country. This clearly underlines the Deed 
to strel'tthen the production base of handloom products in the country 
particularly those which are required for meeting the export ftquiremeDts. 
Now tPt.t the Government ,have launched a number of Export Production 
Centres in the country. the Committee feel that there should be no diffi-
culty in running these production units in such a way that it would be 
possible to adjust the production in accordance with the changes in foreign 
demand and the foreign demand could be met in fu1I without Joss of time. 
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The Committee cannot too strongly stress the need for taking speedy 
action in this regard as timely and well coordinated action is the essence 
of the matter. 

Reply of Government 

The Recommendations of the Committee are useful and have been 
noted for guidance •. 

(Ministry of 1ndustry, Office of the Development Commissioner for 
Handlooms, O.M. No. 54012/1/78-F&A dated·the 26th October, 1978] 

RecommeucJation (S. No. 105, Para 8.ll) 

The Committee note that the main difficulties experienced by the pro-
duction units engaged in the production of eJCPOrt varieties are the irregular 
supply d yarn and dyes and chemicals and frequent changes in their 
prices with the result that the producers are not able to quote stable prices 
for a period of time and are sometimes not able to supply goods for 
export in time earning ,a bad name of our exports, The Committee have, 
in an earlier Chapter, already emphasised the need for ensuring regular 
and timely supply of yam and dyes and chemicals at fixed prices for the 
handloom industry. The COIJImittee would like to point out that the need 
for these measures is still more necessary in the case of such units which 
are engaged in the production of exportable products. The Committee, 
therefore, recommend that Government should immedia:ely ensure the 
supply of yam and dyes and chemicals of requisite qua1i.ty 'at fixed prices 
to fluch units so that the export of handloom products do not suffer. 

Reply of Government 

Tht'. 21 Export Production Handloom Projects funotionlng in the 
CouDt~, today attempt to provide a package deal to the weavers for the 
supply of all necessary inputs including yarn, dyes and chemicals of re-
quisite quality as well as marketing of these pmducts. Similarly, some of 
the leading handloom cooperative societies, both at the primary and apex 
level dealing with exportable varieties. are also providing the neCessary 
mstitutional support to handloom weavers in ,the fann of supply of neces-
sary raw-materials such as dyes and Chemicals and yam as welt as mArket-
ing of the finished products. 

(Ministry of Industry, Office of the Development Commissioner for 
Handlooms, O.M. No, 54012/1178-F&A dated the 26th October. 1978). 



6I 

ReeoauaeadatioD (S. No. 106, Para 8.23) 

The Committee feel that as there is considerable increase in the demand 
for handJoom products in the foreign markets, it is very necessary that 
suitable S4eps are taken to ensure that the quality of handloom products 
do not deteriorate and that only Iproducts of requisite quality and specifica-
tions are exported so that the reputation and good name of Indian hand-

loom products in foreign countries does not suffer. The Committee note 
that some unscrupulous elem~nts, taking advantage of the considerable 
increase in the export of ,handloom products, have entered the export 
market and there are already some complaints regarding the quality of 
handloom products exported and the powerloom cloth being passed on 
as handloom cloth. The CQmmittee need hardly stress that a country can 
sustain her traditional markets and develop new markets only if it ensure 
that her expolits are of dependable and proven quality and that the quality 
of goods exported conforms to the. quality contracted for. The Committee 
suggest that Government should take all possible measures to generate 
deep-rooted quali,ty consciousness in Indian exporters, who should be made 
to realise that only on the basis of quality of handloom exports, Indin 
would be able to sustain her traditional markets and develop new markets. 
The Committee would stress that quality control should not only apply to 
finished products but quality consciousness should be inculcated at all 
stages of production starting from raw-materials to designing, production 
and finish of products. This underlines the need for proper quality control 
and inspection. The Committee note that already such an inspection is 
compulsory in the case of all such exporters who want to get cash assist-
ance for their exports. 

Reply of GovermaeDt 

Most of the handloom eJporters today are in the private sector. Gov-
ernment can, therefore, only emphasise the need for quality production 
through a dialogue with them. and laying down the general guidlines. The 
Textile Committee and the State Government Agencies primarily respon-
sible for inspecting and clearing eX/port items are already paying :;pecific 
attention to quality of exportable varieties of handloom products. How-
ever, ,the matter will be further pursued in the light of the recommenda-
tions of the Committee. in consultation with the State Government other 
agencies concerned. 

[Ministry of Industry, Office of the Development Commissioner for 
Handlooms, O.M. No. S401211/78 .. F&A dated the 26th October, 1978). 
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Recom •• adaloa (5. No. 106, ... '.U) 

Tille Committee would like Government to consult the haDdloom sector 
and devise an independent machinery for exercising effective quality cliect 
on all exports from handloom sector. In case where a serious complaint 
is received from foreign importer about the quality 0( handloom exported, 
Government should have the matter thoroughly jnvestigated and take de-
rerrent action where called for against the party. The Government may 
also consider whether in the case of those against whom penisteut comp-
laints are received, it may ei·ther be made obligatory for them to have 
their goods inspected by GoIIemment organisation before exPOrts Or the, 
may be debarred from making any eXlPOrts. The Committee need bardly 
point out that the arrangement would have to be such that the same are 
prompt and fair so as to win the confidence both of the exporters and 
the importCls. 

Reply of Goverwmellf 

The recommendation has been examined in consultation with the 
Ministry of Commerce which is directly dealing with the subject of exports. 
Government have already established an independent Agency viz., Textiles 
Committee for undertaking pre-shipment inspection with a view to ensur-
jng quality of eXPOrtable products. The Committee is carryi.na out 
voluntary inspection in respect of bed-spreads and napkins/towels. Hand-
loom silk products are, however, being inspecte,d by Central Silk Board. 
Only a few complaints about the quality of the goods exported have been 
received aud these have been sorted out. As a matter of general policy, 
more and more items are being brought under compukory inspection. As . 
soon as the scheme for compulsory inspection is introduced, it is hoped 
that there will be more discipline about the qUality of goods exported. 

(Ministry of IJUlustry, Office of the Development Commissioner for 
Handlooms, O.M. No. 54012/1/78-F&A, dated the 26th ()ctober, 1978). 

~""'OD (S. Ne. 1.7, Pan 1.25) 

The Committee also stress the need for hiah quality attractive packina 
of exported goods so that such goods can catch the appreciative atteAtion 
of the consumers abroaP. 

ReplJofGoft ....... 

This recommendation is being brOuaht to the notice of State Govern-
Dients, public sector marketing organisations such as H.H.B.C., All India 
Fabrics Marketing Cooperatp,e Society for guidance and suHable neces-
sary action. . 

(Miniatry of. laduStryl Office cl the Development Commissioner for 
Handlooms, ·O.M. No. S4012/1178-FAA, dated 26th October, 78]. 
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Rec~ (S. No. 188, Para 8.16) 

The Committee fu.rther note that there is great scope for increasina 
the export of woollen carpets in foreiin countries. As the production of 
woollen carpets in Iran has been going ~wn for many years, there is 
considerable scope for India 10 step up thQ ex.port of woollen C8l1Pds. The 
Committee note that Government have <taken certain measures like train-
ing of workmen, effecting improvement in qUality and ~yeing etc., to 
encourage the eXPOrt of Indian woollen carpets to foreign countries. The 
Committee stress that Government should take concerted measures t( 
take maximum advantage of the present situation and promote the export 
of Indian carpets to foreign countries. 

Reply of GovernmeDt 

With a view to increase production and exports of carpets and thus 
to take advantage of the ~p.portunitiesav¥labie in the International Mat'-
ket, the All India Handicrafts Board has taken up a programme to (rain 
craftsmen in the weaving of woollen carpets by launching a Massive Train-
ing Programme. This aims at bringing Out an additional strength of about 
45,000 trained weavers by the end of 1978-79. The training ceMres sane-
~ioned so far cover 32,800 trainees. The proposal to open centres to 
train 12,200 weavers making a total of 4S,OOO is under the Governments 
consideration. 

To bring improvements in the quality of pro.duction and in dyeing, an 
Institute of Carpet Technology is being set up in Bhadohi to advise the 
entire carpet industry in the country about the steps to be taken to main-
tain the quality of production for ex.pons especially in designing, dyeing 
finishing etc. It is also proposed to set up Common Facility Centres in 
important craft pockets, wherever found necessary. 

M'mistry of Industry, All India Handicrafts Board, U.O. No. HB/Coordj 
&t. Com./18-79. 

RecolDllllelldallon (S. No. 109, Para 8.27) 

Apart from production ct. woollen carpets, India bas developed exper-
tise aDd the skill to manufacture carpets of most intricate design and exotic 
qoality which can fetch high unit value. Tlhe Committee feel that with 
the fading out of Iran as a !iIllpplier of these quality carpets India with its 
traditional expertise, ski1l and m~power can benefit from the opportuDity 
by expanding the supply of tAese carpet.. 'The Committee would like 
the Government to have the matter studied in depth with the help of 
exporters and carpet manufacturers so as to devise packa8e of measures to 
encourage export of high quality carpets. The Committee need hardly 
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point out that time is the eSSence of the matter and, therefore, it is impera-
tive that the study is completed within a short periOd and that follow up 
action is also initiated without loss of time. The Committee need hardly 
emphasise that quality control should be built into the export promotion 
measures so as to make sure that in stepping up of exports, quality is in DO 
way, diluted so as to win the confidence of the foreign markets. 

Reply of Government 

The All India H1liIldicrafts Board has undertaken a Massive Carpet 
Weaving Training Plogram~e, with -the main aim of increasing production 
of cal1pets in the higher qualities comparable to those of Iran and other 
competing countries in the International Markets. 

Present cash compeD$atory support for the exports of carpets has also 
been so devised as to encourage the manufacture of high quality carpets 
only by providing cash assistance up to 20 per cent in respect of carpets. 
with f.o.b. value of Rs. 150L- and above. Tohis has resulted in the pro-
gressive increase of unit valu~ of realisation of ex:ports. The unit value 
:realisation of exports of carpets bas been showing a rising trend from 
Rs. 101.90 for the year 1973-74 rising by 61.1 per cent to Rs. 164.52 for 
the year 1976-77. The Unit value realisation of exports of carpets fur-
ther rose to &s. 226.30 during the period April-July 1977. 

Ministry of Industry, All India Handicrafts Board, U.O. No. HB/Coord./ 
Est. Com./78-79. 

Recommendatioa (S. No. 110, Para 8.37) 

The Committee note that at present the Committee of Administration 
of the Council does Dot have representation from the various interests and 
regions. The Committee have been informed that the reconstitution of the 
Handloom Export Promotion Council is already under the consideration 
of the Government. The Committee recommend that early steps should 
be taken to reconstitute the Committee of Administration of the Handloom 
Export Promotion Council in such a way that due representation may be 
given to the various interests representing major items of export; care 
being also taken to see that various regions of the country are adequately 
represented. 

Reply of Government 

The Committee of Administration of Handloom Export Promotion 
Council has been re-constituted. Due representatiOtt to various exportable 
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varieties has been given as detailed below : 

(i) Cotton Handloom Fabria R.eal Madru Handkerchief. 

(ii) Cotton Handloom Fabria-othcr thaD. Real Madra Handk.crchid~ " 

(iii) Cotton Handloom Garment. i 

(ill) Cotton Handloom Made-ups 3 

(II) Silk Handloom Fabrics and Made-up 3 

The members of the Committee of Administration represent various 
regions also. 

Recommendation (S. No. 111, Para 8.38) 

The Committee note that the headquarters of the Export Promotion 
Council are located in Madras, but there are no offices in the regions. 
In view of the fact that the handloom products are being exported in a 
big way from all over the country, the Committee suggest that adequate 
facilities for serving the Regional interests of handloom exports should be 
provided which may either be done by opening compact cells of the Council 
in leading regions or by designating a cell in the Directorate of the Deve-
lopment Commissioner for Handlooms. 

Reply of Government 

The Council has recently opened a regional office in New Delhi. A 
proposal to open regional office in Bombay and Calcutta to serve the 
Western and the Eastern regions is under their consideration. 

[Ministry of Industry, Office of the Developmept Commisaoner for 
Handlooms, O.M. No. 54012/1/78-F&A dated the 26th October, 1978]. 

RKommendation (S. No. 112, Para 8.39) 

The Committee would 1ike to point out 'that the Handloom Export Pro-
motion Council has to play an important role in promoting the export of 
handloom products to foreign countries. The first and foremost task of 
the Council should be to evolve a mechanism for conducting market 
surveys and study of foreign tastes and changes in fashions etc. in these 
countries and to keep the domestic producers informed of these changes 
so that the domestic production may be aligned to the demand in the 
foreign markets. The Council should also ensure that the bandloom pro-
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ducts exported to other countries are of the requisite quality and speciJica-
tions so that the handloom products may come to adverse notice in foreign 
markets. 

Reply of Governmeld 

As already explained with reference to para 8.20 above, steps have 
been taken to apprise exporters of handloom products about the market 
conditions, change of fashions, etc. The results of market surveys and 
market studies are also communicated to them. Besides, with a view to 
exploiting the affluent markets of the West Asian Countries, the Council 
propose sending an exclusive 4 member silk delegation during the current 
financial year i.e. 1978-79. They also propose sending a delegation to EEC 
countries to study the market conditions and also devise measures to be 
taken to utilise the quota fully. Market conditions in East African 
countries and South East Asian Countries are also proposed to be studied 
in collaboration with the Indian Institute of Foreign trade. 

[Ministry of Industry, Office of the Development Commissioner for 
Handlooms, V.O. No. 4501211178-F&A dated the 26th October, 1978]. 

Recoa.nendatiOli (S. No. 113, Para 8.40) 

The Committee further note that Handloom Export Promotion Council 
has been sending delegation Sales-cum-Study Teams 10 some of the 
countries to promote the export of bandloom products in these countries. 
The Committee have been informed that the delegation/Sales-cum-Study 
Teams submit their reports to Government. The Committee need hardly 
point out that these reports should have been studied carefully soon after 
receipt in order to take proper follow up action. In case this has not 
been done, the Committee suggest that the reports received during the last 
two years may be thoroughly examined and follow up action taken thereon 
within three months. In future institutional arrangements may be made 
to ensure that as soon as a report of visiting team. is received it is scrutinised 
as per a time bound prOJfamme and necessary follow-up action taken with-
out loss of time. 

Reply of Government 

The Council takes follow-up action on the reports of the various study 
Teams sponsored by them. Reports and recommendations of the various 
Study Teams are a110 published in the Council's monthly so that exporters 
can be benefited. . 

[Ministry of Industry, Office of the Development Commissioner for 
HandlOODts O.M. No. 54012/1/78-F&A dated 26th October, 1978.] 
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Jt«oaneadatioa (S. No. 114, '111'8 8.41) 

The Committee note that although the Export Promotion Council was 
set up in 1965, no review of the working of the Handloom Export Pr0-
motion Council has been done so far. The Committee feel that a review 
of the worting of the Handloom Export Promotion Council is overdue. 
The Committee recommend that Government should get the working at the 
Handloom Export Promotion Council evaluated by an independent body at 
an early date. 

Reply of Government 

Tb,e Working of the Handloom Export Promotion Couacil has been 
reviewed by the Ministry of Commerce. Two Committees appointed by 
the Government under the Chairmanship of Shri Bhagwan Singh and Dr. 
Sengupta have already reviewed the working of the Export Promotion 
Council including Handloom Export Promotion Council. However, 
observations of the Committee have been noted for guidance. 

[Ministry of Industry, Office of the Development Commissioner for 
Handlooms O.M. No. 54012/1/78-F&A dated 26th October, 1978.] 



CHAPTERnl 

RECOMMENDATJONS WHICH THE COMMITTEE DO NOT DESIRE 
TO PURSUE IN VIEW OF GOVERNMENT'S REPLY 

Recommendation (S. No.6, P8l'8Il.38 & 1.39) 

1.38. The Committee note that since the beginning of the Fourth Plan, 
the pattern of financial allocation of funds to the States has undergone a 
change. Funds to the State Governments are now allotted in the form. 
of block grants and loans. This has adversely affected the development 
of handloom industry in various States as not only lower priority was 
accorded to this industry in some States but the funds allotted for the 
handloom industry were diverted to other sectors. 

" 
1.39. The Committee note that considerable emphasis has been laid 

on the development of the handloom industry in the Fifth Five Year Plan 
and a provision of Rs. 99 crores has been made in the Fifth Plan for the 
development of handloom industry. The Committee, however, note that 
although it is widely recognised that the hand loom industry can play a 
significant role in meeting the clothing needs of the people and also in 
providing employment in rural areas, the provisions for the handloom 
sector neither fall in the core sector nor these are treated as earmarked 
funds with the result that there is always an apprehension that the funds 
allotted for the handloom sector might be diverted to other sectors. The 
Committee further note. that proposal of treating the funds allotted for 
handloom sector as earmarked funds has not yet been formally taken up 
with the Planning Commission. The Committee recommend that Govern-
ment should ensure that funds allotted for the development of handloom 
industry during the plans are not only made available but it should also 
be ensured that these funds are spent for this purpose only and no diversion 
of funds takes place. The Committee further recommend that Government 
should take up with the Plannin'k Commission the need for treating the 
allocation for handloom industry as earmarked funds and the Planning 
Commission should see that adequate funds for the industry afe allocated 
and treated as earmarked funds so that no diversion of funds allotted to 
handloom sector may take place. 

Reply 01 GoveJ'lllDeDt 

The question of earmarking of funds for the Village & Small Industries 
sector, including handloom industry has been considered a number of 

68 



69 
times. The main argument in favour of earmarking of funds for the VSI 
sector is that it would prevent diversion of funds from this head to other 
sectors of development. On examination, it has been observed. that there 
has in fact been no diversion of funds from this sector particularly during 
the Fifth Plan period as will be seen from the following table :-

Year 

1974-75 ... 
1975-70 

1976-77 

1977-78 

TOTAL 

(RI. in laths) 

Outlay and Expenditure in Slate 

V.s.I. Sector (including 
bandloom indUltry) 

Approved Expenditure 
outlay 

27'gB 26'09 

33'41 32'49 

40'02 .6'01 

52'S4 55'49 

153' 75 160·08 

Handloom indUltry 

Approved 
outlay 

6'21 

9' 125 

II'S4 

14'55 

41'S5 

Expenditure 

8'27 

10'03 

15' 76 

15'09 

49' 15 

Under the draft Five Year Plan 1978----83, an outlay of Rs. 280 crores 
has been proposed for the development of the handloom industry as against 
the estimated expenditure of Rs. 80.6 crores during the four years 
197~78. which represents a step up of more than 3. times. Thlls 
adequate outlays have been provided for the development of the handloom 
industry during the Plan pcrioo 1978-83. 

Under the Central Plan for the development of the handloom industry, 
Central assistance is being given to the States for a number of schemes 
on a matching contribution basis. These include Intensive' Development 
J>ro.iects, strengthening of . State Apex Societies/Corporations,. cooperative 
coverage, setting up of weavers cooperative spinning mitts through 
assistance by the NCDC, etc. Tn this process, the matching contribution 
to be made by the State Governments ..mounts to eamlarkina: of outlays 
for some of the important schemes for the handloom industry. 

In view of the foregoing, it is considereu that there is no immediate 
need for earmarking of the outlays for the deVelopment of the handloom 
industry. The position will, however, be reviewed from time to time. 

[Ministry of Industry, Office of the Development Commissioner for 
Handloom, O.M. No. 54012/1178-F&A. dated 23-3-1979.] 
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RecomIDeIldltUoa (S. No. 11, Para 1.58) 

The Committee note that the Office of the Development Commisaioner 
for Handlooms is situated in Delhi and there are no Regional Offices of 
this Organisation in any part of the country. 'The CollUDlttee feel that as 
the handloom industry is widely dispersed througout the country, it may 
be difficult for the Development Commissioner to deal effectively with 
the problems relating to the development of the handlooms in the various 
States, from its headquarters at Delhi. Moreover, frequent tours of Officers 
from Delhi to the various States for discussing the problems of handloom 
industry are not only likely to involve considerable expenditure but may 
not be very effective and useful in solving the pressing problems of this 
industry. The Committee consider that it would be useful if small com-
pact Regional Offices of the Development Commissioner of HandIooms are 
set up at appropriate centres to maintain close coordination and liaison 
with the State authorities in the concerned regions, regarding the develop-
ment of handloom industry. 

Reply of Government 

At the present stage of development of the handloom sector, the major 
responsibilities for implementation of the field programme lies with the 
State Governments. The Development Commissioner's organisation serves 
as a focus point and in ensuring not only that these programmes are ade-
quately financed, but also in monitoring and evaluating them. The struc-
ture of marketing is also being built up increasingly on an all India rather 
than a State or regional basis. The several aspects involved in the pr~ 
gramme now caU for close contact and coordination at the level of the 
State Government/Directors of Handlooms and the officers concerned in 
the Development Commissioner's organisation. 

While the setting up of regional offices may become necessary at a 
later stage, it is felt that for the present, the system whereby the officers 
of Development Commissioner's organisation themselves maintain frequent 
contact and close touch with programme in the field could be continued. 
The Weavers' Service Centres, which are now located in various parts of 
the country (21 in number at present) serve a useful purpose in relation 
to the research and development aspects. as also extension activity and 
provision of training facilities. 

Wherever required, the~ Centres are also being used to maintain the 
required liaison with State Government agencies concemd. 

[Ministry of Industry, Office of the Development Commissioner for 
Handlooms O.M. No. 5401211/78-F&A dated 26th October. 1978.] 



RecomDJeacia6on (S. No. 15, P .... 1.77) 

The Committee note that although the Sivaraman Study Team had re-
commended that wherever the handloom population was reasonably large 
there should be a separate Directorate to look after the handloom sector, 
no State has so far set up a Directorate to look after the handloom industry 
exclusively. In some of the States there is a combined Directorate to look 
after both the hand looms and powerlooms. In other States, the Directo-
rate of Industries is looking after the handloom industry. The Committee 
feel that in view of the importance of handloom industry and in view of 
the recommendation made by the Sivaraman Study Team, a separate 
Directorate of Handlooms should be set up at least in those States where 
there is sizeable number of handlooms so that concerted attention may be 
given to the development of handlooms. 

Reply of Government 

In a number of States, accounting for a major share of the handloom 
industry, the separate Directorates covering handloorn,s and textiles I 
sericulture are in existance. While it may no doubt be desirable to have 
a separate Directorate exclusively to look after handloom5, the require-
ments of economy and administrative coordination are such that it may 
not be practically feasible. In those States where tlte number of hand-
looms is not large, the officer incharge of handloom develOJknent may also 
be incharge of certain other items of work, usually dealinlJ with teJ[dles or 
sericulture. 

The matter has been discussed on a number of occasions with State 
Government representatives, and it has been felt by all of them that it will 
not be feasible to insist on Directorate for Handlooms exclusively. In the 
new textile policy, the role of the different sectors of the textile industry 
has now been clearly defined and it would be an advantage to have one 
agency of all three sectors and to ensure that while the development of 
handloom sector proceeds according to the policy objectives, the role of 
the other two sectors is limited to what has been assigned to them by 
Government policy. 

[Ministry of Industry, Office of the Development Commissioner for 
Handlooms O.M. No. 45012/1/78~F&A dated 26th October, 1978] 

Recommendation (S. No. 16, p.,. 1.78) 

The Committee further note that 17 States have set up Handloom 
Development Corporations and in most of the States there is a common 
corporation for the Handlooms and Powerlooms. The Committee would 
like to point out that in view of the diversity of interests of handloolDS and 
powerIooms, there is an apprehension in certain quarters that handlooms 
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may not receive adequate attention at the hands of a common corporation 
and that funds for handlooms may get diverted to powerlooms. The Com-
mittee consider ~hat while setting up Corporation for the development of 
bandlooms this aspect should be fully kept in view. 

Reply of Government 

It may be stated that in some of the States, there are separate Hand-
loom Development Corporations, viz. Kerala, Tamil Nadu, Kamataka, 
Maharashtra, Orissa, Uttar Pradesh. In some of the other States, the 
Corporation is a combined one, but dealing with handlooms and handi-
crafts, which is in consonance with the policy of coordinated development 
of these two cottage industry sectors. Such States include Manipur, 
Himachal Pradesh, Gujarat, Tripura. In those of the remaining States 
which have Corporations, these are usually combined Corporations covering 
handlooms and powerlooms/textiles. The setting up of separate Corpora-
tions exclusively for handlooms for all such States is subject to the same 
remarks as has been made in respect of para 1.77 above. 

[Ministry of Industry, Office of the Development Commissioner for 
Handlooms O.M. No. 54012/1/78-F&A dated 26th October, 1978.] 

Recommendation (S. No. 18. Para 2.22 and 2.23) 

The Committee note that bank yarn is one of the essential inputs 
for the production of handloom cloth and the availability of hank yarn of 
requisite counts, quality and in sufficient quantity is an essential prerequi-
site for the development of ·handloom industry in the country and for 
improving the conditi(;m of handloom weavers. However, from· the large 
number of memoranda rece;ved from the non-Official organisations con-
nected with the handloom industry and the discussion held by the Study 
Group of the Committee with the representatives of the non-official organi-
sations and State Governments during on-the-spol visits, it has been 
noticed that the handloom weavers have been experiencing a lot of difficul-
ty in obtaining supplied of hank yarn at reasonable price. The main 
difficulties experienced by the handloom weavers in regard to supply of 
hank yarn are that there frequent shortage of hank yarn. the fluctuations 
in the prices are very frequent, the yam supplied to ,the weavers is of 
inferior quality and there is large scale movement of hank yam from one 
part to another part of the country resulting in heavy transport cost 
adding to the price of yarn. 

The Committee are surprised to note that although yarn is the 
basic raw material required for the handloom industl"y, Government have 
no authentic statistics about the requirement of yarn for the handloom 
weavers and the actual requirementS of the yarn for the handloom sec'or 
has not been cross-ohecked with reference to any census or survey of 
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:dve looms in tbe country. It has, however, been estimated on the basis 
of targets fixed for the production of handloom cloth that the present 
"annual consumption of 220 to 230 million kg. of yarn is expected to gO 
-apto 300 million kg. per annum by the end of Fifth Plan. The Commit-
"tee have already underlined the importanCe of undertaking a census of 
the active handlooms in the country on an urgent basis. The Committee 

further feel that until and unless concerted steps are taken to augment the 
production of hank yam on the basis of a time-bound programme to 
achieve the production target of 300 million kg. of hank yam by the 
.cad of the Fifth Plan, the difficulties of the handloom weavers in regard 
to av:ailability of hank yarn will further aggravate and would have an 
adverse effect not only on the production of handloo~ cloth in the country 
but on the condition of handloom weavers also. 

Recommendation (S. No. 19) Para 2.24 

The Committee further note that in order to increase the production 
of hank yarn in the country, Government had planned for the setting up 
of 40 new spinning mills in the cooperative sector-25 of the weavers and 
15 of the growers and also for expansion of capacity of 43 spinning mills 
to 25,000 spindles in the interest of making them viable. The Committee 
.are distressed to note that due to constraints of resources, this programme 
has been scaled down and against the target of setting up 40 new spinning 
mills in the cooperative sector, only 7 new mills (4 of the growers and 
and 3 of the weavers) are now expected to be set up by 1978-79. This 
-dearly shows that the question of augmenting the production of hank 
"yam in the country has not received the attention that it deserved and 
if concerted and determined measures are not taken by Government to set 
up the cooperative spinning mills as per targets already fixed, the hand-
100m weavers will face greater difficulties in procuring the supplies of 
yam and the development of handloom industry in the country will be 

adversely affected. The Committee, therefore, recommend that the pro-
gramme of setting up of new cooperative spinning mills and expansion 
of the capacity of existing mills should receive urgent attention of Govern-
ment and the targets originally fixed should be adhered to so that the 
-programme for development of handloom industry is not adversely 
affected. 

Recommendation (S. No. 20) Para 2.25 

The Committee also recommend that in setting up new cooperative 
spinning mills, priority should be given to the weavers cooperative spinning 
mills and necessary action taken to ensure that these spinning mills are 
eli)!ible and able to get the necessary finance and credit from the financial 
imtitutions. 
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Recommeudation (S. No. 21) PIIII3 2.26 

The Committee further recommend that Government should look iDto-
the genuine difficulties of the existing cooperative spinning mills and take 
immediate action to remove their difficulties so as to help these spinniDl. 
mills to function efficiently and fulfil the role for which these mills were 
set up. 

Reeommendation (S. No. 22) Para 2.27 

Government should ensure that the cooperative spinning mills give 
priorify to the handloom weavers in the matter of supply of yarn so that 
these handloom weavers may be able to get assured supply of yarn. 

Reeolluncndation (S. No. 23) Para 2.28 

The Committee further note that there have been frequent shortages. 
of hank yarn in the country resulting in considerable hardsh~ps to the 
bandloom weavers. In many cases this shortage has been created by 
unscrupulous manufacturers, middlemen a'nd traders in order to raise 
artificially the prices of yarn. The Committee further note that at present 
there are no restrictions on the price and distribution of yarn with the 
result that a situation of laissez faire prevails in respect of yarn. The 
Committee feel that in view of the difficulties being experienced in respect 
of availability of yarn, Government should take measures for bringing 
some discipline and stability in the availability of hank yarn to the hand-
100m weavers. The Committee recommend that the Handloom Develop-
ment Corporations where existing and the Apex Societies maybe entrusted' 
with the responsibility for distribution of yam to the handloom weavers. 

Itccommendation (S. No. 24) Para 2.29 & 2.30 

These Corporations and Apex Societies may also take suitable mea-
sures to constitute a ''Yarn bank" in respect of all types of yarn, which 
are frequent in short supply, but for which there is an established demand. 
The question of extending this pattern for distribution of yarn to other 
States and areas may be 'considered in the light of experience gained. 'I'bc-
Committee cannot too strongly stress the need for managing the distribu-
tion of yam and constitution of yarn bank on a most prudent and efficient 
manner so as to render the services at most competitive and economic cost 
to inspire and sustain confidence of the weavers and make possible exten-
sion of the arrangements to other areas/States on similar lines. 

The Committee note that in the areas covered by IntensiVe Develop-
ment Schemes, a beginning has already been made in the setting up of 
these 'Yam banks and Rs. 2 Slakhs have been provided in each project 
area as margin money for setting up these yam banks. The Committee-
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stress that the yarn banks should be managed efficiently SO as to subserve 
the underlying objective of making available yarn to the weavers at most 
c<;onomic and competitive price and provide a working model for exten-
sion of the scheme to other areas having concentration of bandloom 
weavers. 

RecommendatioD (S. No. 25) Para 2.31 

The Committee .recommend that Government should evolve a 
mechanism by which the prices of yam required by the decentralised sector 
particularly the handlooms is fixed for a sufficiently long period, say, six 
months, so as to save tlle weavers from the hazards of frequent fluctuation 
in price. 

RecoDlmendatlon (S. No. 26) Para 2.32 and 2.33 

The Committee further note that at present there is a large scale 
movement of yarn from one part of the country to the other resulting in 
heavy transportation cost and wastage of time. The phenomenon of 
weavers from Eastern States like Manipur. West Bengal and Bihar pur-
chasing their supply of yarn from distant places like Coimbatore needs to 
be gone into in depth in order to take suitable remedial measures. 

While admitting that some of the present imbahince may be due to 
bistorical and geographical factors, the Committee feel that Government 
should implement a time-bound programme to correct this situation. For 
this purpose, Government should ensure that the new spinning mills are 
located in those States only where there are a large number of handloom 
weavers and supplies of hnnk yarn are not locally available. In setting 
up these spinning mills, the requirements of weavers regarding the specific 
counts of yam should be ascertained and provision made to meet these 
requirements fully. 

Recommendation (S. No. 27) Para 2.34 

The Committee desire that taking into account the requirements of 
ynrn for the decentralised sector, a specific quantity, count-wise and quali-
ty-wise, should be earmarked from the existing spinning mills for being 
supplied to the handlooms. In earmarking the spinning mills for meeting 
the requirements of yam in areas, care should be take to avoid unnecessary 
cross movement which results in inflating transport charges. 

Recommendation (S. No. 28) Para %.35 

The Committee further note that at present the entire work relating 
to the production and distribution of yam is being dealt with by the office 
of the Textile Commissioner. This organisation has, however, not been 
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able to ensure the production and distribution of hank yarn in the coun-
try so as to ensure its availability to the large number of handloom wea-
vers in the country. Now that a separate Development Commissioner for 
Handlooms has been appointed, the Committee recommend that the Deve-
lopment Commissioner for Handlooms should be associated with the office 
of the Textile Commissioner for ensuring the production of sufficient 
quantity of hank yarn of requisite quality and counts in the country and 
its availability to the handloom weavers. The office of the Textile Com-
missioner should continuously make a marketing survey of changes in the 
requirements of yam for the handloom weavers, find out distortions in 
the supplies, if any, and take corrective steps in time. 

Recommendation (S. No. 29) Para 2.36 

The Committee note that the Working Group on Handlooms and 
Powerlooms in their Report submitted in December, 1972 had pointed 
out the fact that often the mills were producing inferior quality of yam 
for supply to the handloom weavers and there was no law on the statute 
book under which such violation of quality could be punished. The 
Working GroVp had recommended that suitable legislation might be 
brought forward to plug this loophole. The Committee are greatly dis-
turbed by the lack of conclusive follow-up action on the important recom-
mendations of the Working Graul' and would like this matter to be tho-
roughly investigated with a view to fix responsibility. The Committee 
stress that no further time should be lost in devising adequate machinery 
for ensuring that not only the requisite quantity is produced by the spin-
ning mills and made available to the handlooms andpowerlooms etc. 
in the decentralised sector. but also that the quality i~ scrupulously 
maintained. If it is necessary, the Committe'e would also like that stringent 
action should be taken again'St any mill which infrin!!es this pr0vis;on so 
as to act as a deterrent to others. If legislative support is required for 
these measures, necessary action should be taken without further loss of 
time in order to plug all 10011holes which come in the way of making aVllil-
able the requisite yarn in 1ldequate quality and prescribed quality to hand-
100m weavers. 

Reply of Government 

To meet the requirements of yarn for producing the additional quan-
tum ot production earmarked to the handloom sector for the next Five 
Year Plan period, series of measures are being taken. As there is a free 
market for cotton yarn, the hand loom industry has no control over the 
fluctuations arising in its prices. The earlier attempts to regulate and 
stabilise yarn prices through arrangements such as voluntary pool scheme 
and Statutory Control on price and distribution of cotton yam did not 
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succeed due to the complexities of yarn trade. A scheme for the direct 
1inIdng of Apex Cooperative institutions with the mills for the bulk supply 
of yarn at ex-mill prices is under implementation to a limited extent. The 
scheme is expected to be expanded in the coming years so that the hand-
loom inhustry may be ensured of a steady supply of cotton yam of requir-
ed counts, quantity and quality at reasonable price. The question of evolv-
Ing a machinery by which yam prices may be fixed for a sufficiently long 
period would depend upon imparting stability in the prices of raw cot-
ton which itself depends on the cotton crepe in a particular season. The 
findings oT the survey undertaken by the Stare Governments, as and when 
available, would enable us to have an idea of the requirement of yam 
by quantity and quality according to States. The Working Group on Tex-
tiles set up for IV Plan formulation may suggest measures for augment-. 
ing the supply of hank yam to the handloom industries which will enable 
the Government to take :1ppropriate action in the matter. 

The Textile Policy Statement of 7-8-78 deals among other things, 
with the measures to be taken for ensuring adequate supply of cotton yam 
to the handloom sector and to enable it to fulfil the role designed to it 
in the industrial .and employment policies of Government. In thisconnec-
tion the relevant paragraph of the Textile Policy is reproduced below:-

"Steps would be taken to bring into operation adequate new spind-
leage, so as to meet the full demand of the handloom sector 
for yarn. The National Textile Corporation would, in particu-
lar, give this aspect priority attention, and increased avail-
ability of yarn from the pubHc sector would help to maintain 
reasonable prices. The Handloom units would also be regis-
tered, and such registered units would be given preference in 
the supply of yam." 

We are in agreement with the suggestions made in Para 2.35 and 2.36 
Material will, however be furnished by Textile Commissioner. 

[Ministry of Industry, Office of the Development Commissioner, hand-
looms, O.M. No. 54012/1/78-F&A, dated 26th October, 1978.) 

Recolnmcltdafion (S. No. 55 Para 4.31) 

The Committee note that at present there are no inbuilt incentives 
for the staff of the Weavers' Service Centres to encourage them to take 
these design to the actual weavers or in the field. The Committee re-
commend that Government should take immediate measures to provide 
such suitable incentives for the personnel working in the Weavers Service 
Centres to ensure that they carry the new designs and varieties evolved 
by them to tbe weavers in the field. The Committee further feel that the 
staff in these centres should be recruited in the first instance on contractj 
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tenure basis and their retention/confirmation should depend on their actual 
performance and the extent to which they are able to provide technical as-
sistance to the actual weavers. 

Reply of Government 

It may be difficult to recruit staff in the Weavers' Service Centres, on 
contract and tenure basis as suggested by the Honourable Committee 
since this would not be in accordance with normal Government procedures 
and rules on recruitment. However, all the directly recruited staff of the 
Weavers' Service Centres is to be put on protection for a certain period 
before a decision is taken on their retention/confirmation in the organisa-
tion. To this extent, their continuation in their assignment lor which 
they have been directly recruited from the U.P.S.C. or the Employment 
Exchange is dependent on merit and actual performance in the job. 

[Ministry of Industry, Office of the Development Commissioner for 
Handlooms, O.M. No· 50412/1!78-F&A dated 26th October, 1978] 

RecoulIlteudution (S. No. 79 Para 6.17) 

Marketing may well be described as the most essential pre-requisite for 
successful implementation of the development programme of the handloom 
industry. The frequent crisis felt in the handloom industry due to accu-
mulation of stocks of handloom cloth resulting in distress to handloom 
weavers clearly underlines the need for improving the marketing for the 
handloom products. As the production of handloom products is envisaged 
to be increased from the present level of 2200 million metres to 3000 mil-
lion metres by the end of Filth Five Year Plan and most of the increased 
production will be in varieties other than dhotis and sarees where the 
marketing problem is not so acute, the problem of marketing of handloom 
products will assume still more serious proportions until and unless a 
more energetic and well planned marketing strategy for the sale of hand-
100m products is adopted. The Committee, therefore recomend that if 
any substantial improvement is to be made in the condition of handloom 
industry and lot of handloom weavers, Government should take con-
certed measures for improving the marketing arrangements for the hand-
loom products and to so regulate the price structure that the bandloom 
products do not suffer in competition from other products. 

Reply of Government 

The marketing arrangements for handloom products are being made 
In a number of ways. Both primary and Apex Institutions are being assist-
ed through schemes for improving production and marketing. Details ot 
the schemes have been given in replies to some of the other paragraphs 
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of· the Estimates Committee's Report The intricacies from which the 
IJandloom sector suffers arise largely from the fact that it has to purchase 
its yarn from the open market at prices generally higher than avatlable to 
the mills, and that costs of production per metre tend to be higher than 
at lower productivity per loom as compared to a handloom, as compared 
to a powerloom or a loom in the organised mill sector. Due to the highly 
decentralised nature of the Industry, costs of transportation, processing 

.etc. also tend to be weighted against the handloom sector. In the case 
of marketing, it may be that where purely local sales take place near the 
point of production, the handloom sector may have some slight advan-
tage. As against this, however, is a fact that the organised channels of 
marketing are relatively less developed and that whe.re a handloom pro-
·duct is to be sold at long distances from the production points, against it 
has disadvantage as compared to mill or a powerloom products. 

Given this basic situation, every effort is being made to bring down 
1IIe costs of production wherever possible, and also to regulate the price 
structure in certain lines of production. Augmenting the production of 
·JBm in cooperative spinning mills owned by the handloom weavers, if it 
is complied with a pricing policy for cotton which ensures some stability, 
-would no doubt go a long way towards assuring steady supply of yarn at 
reasonable prices to the handloom weaver. Until this can be achieved, 
'tbis sector will continue to face price fluctuations arising out of play of 
the market forces. By the several measures indicated elsewhere, hand-
100ms are being assisted towards producing better quality products and 
'1Owards effecting reduction in costs wherever possible. 

It may be mention that in the case of the janata cloth scheme, a 
·.-pecific polidy of price regulation is in force. The prices are determined 
"'Over the Textile Commissioner's price formula applicable to the mills 
oontrolled varieties, alfld a subsidy of one rupee per sq. metre is then 
lPBid to the implementing agency to compensate for this difference between 
the mills sector and the handloom sector. The benefit of the subsidy is 
passed on to the consumer in the form of the lower price. Thus both 
the consumer and the weaver are benefited and it has been possible to 
-achieve a production of 82 million metres in 1978-79 which is expected to 
reach about 152 million metres in 1978-79 and progressively it will 
increase thereafter. 

Over and above these measures, the State Governments as well as 
'the Government of India sanction special rebates from time to time in 
order to clear accumulation of stocks. These rebates are so timed as to 

-provide the benefits to the consumers during the festiVal seasons etc. The 
ebate mechanism is thus being used to regulate the selling price5 of tho 
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handloom cloth and to enable him to meet competition from the otbev 
sectors. 

[Ministry of Industry, Office of the Development Commissioner for 
Hand!ooms, O.M. No. 54012/1/78/F&A, dated October, 1978] 

Recommendation (Serial No. 90 & 91 Para's 6.53 to 6.54) 

5.53. The Committee note that to make available some popular v8fie. 
ties of cloth required for mass consumption at reasonable prices. Gov-
ernment had introduced controlled cloth scheme in 1964. The CommitteD 
have also noted that the production of mills under the scheme has always 
fallen short of the agreed minimum and even now the weaker sections f1 
SOCiety have not been a,ble to get their requirements of controlled cloth. 
The Committee further note that the Government have partially transferred 
the production of controlled varieties of cloth especially dhoties and sarees 
to handloom sector to meet the requirements of wlnerable sections of 
society and some of the States have already started the production of 
Janata Dhotis and sarees from October, 1976. The Committee further 
note that a SUbsidy Of Re. 1 per metre is being given for the production of 
these controlled varieties of cloth and it is expected that out of a total 
obligation of 400 million metres to be transferred to the handloom sector. 
the production will be about 25 to 30 million metres per quarter towards-
the end of 1977. Although the scheme is still in an experimental stage.. 
there are already complaints of losses being suffered because of rise in 
y.arn prices etc. The Committee feel that Government should have started 
the scheme in the first instance on a pilot basis and kept the progress 01 
the scheme under strict review, to study the deficiencies in the scheme and 
take timely remedial measures. 

The Committee would like to point out that the ultimate succeas 
of the scheme would depend upon the extent to which it would be possi-
ble to supply good quality cloth, acceptable to the people belonging to the 
wlnerable sections of society, at controlled price. The Committee, there-
fore, recommend that Government should keep a close watch on the im-
plementation of this scheme and take suitable steps to ensut'e that the 
quality of products under the scheme does not deteriorate and adequate 
quality control is ensured. The Committee further recommend that no in-
crease in the price of controlled variety of cloth should be allowed other-
wise it will defeat the very objective of the scheme. 

The Committee would like to point out that the transfer of the 
controlled cloth obligation to the handloom sector should not resuit iJt 
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allowing the textile mills to evade their statutory obligation of producing 
aJDtrolled cloth for the masses at fixed price and the obligation on the 
mills for compulsory statutory production of a minimum percentage of 
their produce in the form of controlled cloth should continue. The Com-
mittee recommend that the textile mills should not be allowed to get away 
from their obligation by payment of fine only. 

Reply of Government 

Pa·ra 6.53 to 6.55. The production of controlled varieties in the hand-
loom sector has been undertaken on an experimental basis since the 
scheme was started in October, 1976. The scheme has been under perio-
dical review. The main difficulty in operating the scheme has been the 
fiuctU'ations in yarn prices. As the rate of subsidy, as also the maximum 
consumer price for cloth sorts under the scheme have been at fixed rates, 
the implementing bodies find it difficult to operate the scheme as a result 
of the undue rise in the price of cotton yarn. IEither the fluctuations in 
the prices of yam and other raw materials should be periodically taken 
into account and prices of janata cloth revised or the rate of subsidy ad-
justed periodically on the basis of prevailing differential between handloom 
cost and mill cost. In case no increase in price is allowed due to increase 
in the cost of yarn, the rate of subsidy should be adjusted suitably. Other-
wise the implementing bodies will find the working of the scheme unecono-
mic and will have no interest to participate in its working. 

Ever since the scheme is under implementation there has been sustained 
demand from weavers to expand it so as to ensure them regular and con-
tinuous work and make available at the same time cloth to the public 
particularly the weaker sections, on a modest price which is made possible 
by the subsidy allowed by the Government. Steps have been taken to 
ensure that the cloth produced and marketed under the scheme conform 
strictly to the expected quality and standards. 

The statement on textile policy announced in Parliament by Govern-
ment on 7th August, 1978 regarding, among other things, the proposal to 
entrust in a phased manner the production of cheap cloth to the handloom 
sector, has highlighted the following:-

(i) The handloom sector, should to the maximum extent possible-
and in the shortest period of time, meet the requirements of 
cloth for the weaker sections of the population. 

(in The sale price of handloom cloth would be subsidised to -the 
extent decided upon from time to time so that the social obli-
gation of providing cheap cloth to the weaker sections can be 
adequately fulfilled. 
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(ill) The financial burden for subsidising controlled cloth varieties 
in handloom sector will be borne by the textile industry; and 

(iv) Mill made controlled cloth to the extent of 400 million metres 
would be produced by NTC and private mills for the time 
being. 

The scope of the scheme of production of controlled varieties in the 
~handloom sector is being greatly expanded in the comillg months and a 
target of an annual rate of production of 200 million metres has been pro-

<posed to be reached by March, 1979. Measures for expanding prodoction 
..of this order are being worked out. 

IMinistry of Industry, Office of the Development Commissioner for 
Handlooms, O.M. No. 54012/1/78-F&A, dated 26th October, 1978] 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

Recommendation (S. No. 14 Pam 1.71) 

In order that the Handloom Board performs its role more effectively 
(Jovernment should take immediate action to convert the All India Hand· 
Joom Board into a Statutory body as recommended by the Sivaraman Study 
Team. 

Reply of Govemment 

The recommendation of the Committee for conversion -of the All India 
Handloom Boai'd into a statutory body has been carefully considered. 
It may be stated that the pattern of central assistance for the Development 
·of the handloom sector in the country has undergone a change and the 
funds are now disbursed to State Governments by the Development Com-
missioner for Handlooms. The central plan provhiions have also been 
substantially stepped up from an outlay of Rs. 10 crores in 1976-77 to 
Rs. 27.50 crores in 1978-79. The Development Commissioner, handlooms 
implements the programme and also serves as a focal point for coordinated 
development of handloom sector. In view of the fact that a full time orga· 
nisation has already been created for development of handloom sector 
there does not appear to be any extra advantage in having a statutory 
board. The Government, therefore, feel that there is no need to confer 
statutory status on All India Handloom Board at least for the present. 
However, the handloom sector will definitely benefit from All India Hand-
loom Board functioning at an advisory level where guidance of experienced 
persons would be available to the Government in its endeavour to CODservo 
and develop this important segment c:Jf the economy. 

Co.mmeots of die Committee 

Please see comments under Chapter I. 

Recommendation (S. No. 60 Para 4.36) 

The Committee feel that the Weavers' Service Centres have not been 
successful either in their training Programmes or in other sphere of their 
:activities. In their opinion, therefore, a radical re.orgalDisation of these 
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Centres is called for, if the objectives for which they were set up are to be-
,achieved. 

Reply of Government 

Weavers' Service Centres have not merely expanded in number in the 
last two years but have also expanded their sphere of activities on training, 
research and development and extension service functions being pedonn-
ed by them. Since the last two years an attempt is being made to provide 
them with adequate staff, equipment and space so that they are able to 
function more effectively. More recently, new activities have been gene-
rated through some research and experiments on man-made and blended 
fibreslfibrics both in terms of 100m technology, and in actual weaving 
and processing operations. A batch of 44 candidates from all over the 
country has only recently been trained at Varanasi Institute of Handloom 
Technology on weaving polyester on handlooms. 

It may, therefore, not be justified to say that the Weavers' Service Cen-
tres as a whole have not been successful either in the training programme 
or in any other sphere of activity. However, if the Committee has come 
across any specific shortcoming or lacuna in the programmes undertaken 
by the Weavers' Service Centres they may kindly bring them to Our notice 
for expeditious remedial action. 

[Ministry of Industry Office of the Development Commissioner for Hand-
looms, O.M. No. 45021/1!78-F&A dated the 26th October, 1978] 

Comments of the Committee 
Please see comments under Chapter I. 

R::!colUmendation (S. No. 74 Para S.40) 

Para 5.40. The COmmittee note that the High Powered Study Team 
on the problems of handloom industJ'y (Sivaraman Team) had recommen-
ded that by the end of 1978-79, target for coverage of weavers in the 
active cooperative societies should be 60 per cent af the total and that 
the recommendation has been accepted by Government. The Committee 
were informed during evidence (December, 1976) that out of 35 lakh 
handloom int'he country (nearly 40 lakhs according to latest figures till 
1976-77), around ] 0 lakhs (12.4 lakhs accordtllg to latest figures) were 
covered by cooperatives "on paper at leas(',~t the number of hand-
looms under active cooperative coverage was only 4.5 lakhs which works 
out to less than 15 per cent of the total handlooms in the country. Thus 
the actual programme for increasing the cooperative coverage'- amounts to 
increasing it from the present figures of 15 per cent to 60 per cent during 
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-the two years 1977-78 and 1978-79 which is quite a colossal and challang-
ing task. The Committee are distressed to find that, as against a target 
·of coverage of 60 per cent weavers under the cooperative by the end of 
1978-79, the coverage upto the end of 1976-77 was stated to be only 
about 15 per cent. From this the Committee cannot but conclude with 
regret that after accepting the target of 60 per cent. effective steps were 

.not taken to achieve it. The Committee are very unhappy at this woefully 
slow progress in this very important field and desire that this matter may 
thoroughly be investigated with a view to identifyinalhe reasons for this 
dismal !progress and revitalising the organisational structure at Central 
and State levels and devising remedial measures so as to ensure that at 
lellst hereafter the rate of progress is high enough to achieve the target 
at the earliest. The Committee would also like Government to fix time 
bound targets from year. to year and monitor the progress in aU the States 
and take timely measures to remove bottlenecks so as to avoid any further 
.slippage. Needless to say, the achievement of the target will call for re-
doubled efforts on the part of Governments at the Centre and the States 
. as also the active cooperation of non-official organisations. 

Reply of Government 

The question of increasing cooperative coverage as recommended by 
-the Committee has been under consideration for some time. Concrete 
schemes have been evolved and some progress has already been registered. 

Under the scheme evolved by the Government of India, at weaver is 
:given a loan of Rs. 90/- towards the purchase of a share in a cooperative 
society. He is expected to contribute Rs. 10/- of his own thus making 
.a total of Rs. 100/-. Ideally, 100 weavers should come together to form 
. a society with a share of Rs. 100/- each. This will mean that the society 
wiH have a sum of Rs. 10,000 as share capital from tll<! WCa\<!fS ,hem-
selves. Of the Government loan of Rs. 90/-, 50 per cent is intended 
to come from the Government of India and 50 per cent from the State' 

'Government. 

DUring the year 1976-77, a sum of Rs. 50 lakhs was sanctioned by 
the Government of India to State Governments for implementing the 
scheme. This was matched by an equal amount from the State Govern-
ment. We estimate that about one lakh weavers were brought into the 
cooperative fold during the year 1976-77. In the year 1977-78. there was 
a substantial increase in the loan amounts given to weavers under this 
scheme. The Government of India advanced Rs. 235 la1chs to State 

-Governments for increasing cooperative coverage and an equal amount 
-was given by the States. As a result of this concerted effort, it is estimated 
~tbat about four lakh weavers were brought into the cooperative fold. Dur-
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ing the current year, the Government of India has earmarked a sum of 
Rs. 350 laJclls for this scheme. It is hop~4 that increased provision will 
be matched by the State Governments and that as a result about 8 lakh. 
weavers can be brought into the cooperative fold. 

In view of the above facts and figures, it would not be entirely correct 
to say that proiress in this important field has been very slow. Govern-
ment have taken many steps to remedy the situation and some concrete 
results have emerged. It is hoped that the progress will be even faster 
in the years to come. 

One reason why cooperative coverage has not gORe even faster, is the: 
in-built resistance of the people to the philosophy of cooperation, in cer-
tain parts of the country. Cases have come to our notice where weavers 
have refused to become members of cooperative societies in spite of the 
fact that they were given all help and encouragement to do so. This 
aversion to the cooperative movement will have to be overcome before 
full progress can be achieved in this field. It might be mentioned that the' 
question of supplementing Government's efforts in the field of extending 
cooperative coverage was taken up by the Hate Committee. In its consi-
deration of the subject, the Committee came to the conclusion that because 
of various financial constraints, the State Governments would not be able' 
to partidpate in the share capita] of primary societies to the desired extent. 
In order to remedy this situation, they recommended that NCDC should 
give loans to State Governments to strengthen the equity base of primary 
cooperative societies. This recommendation has been accepted and fur-
ther action for its implementation is being taken. 

[Ministry of Industry, Office of the Development Commissioner for Hand-
looms, O.M. No. 54012/1178-F&A dated the 26th October, ] 978]. 

('ornmen4s of the Committee 

Please see comments under Chapter I 

Recommendadi(ln (S. No. 87 Para 6.40) 

The Committee feel that the rebate scheme in the present form has: 
failed to serve the objective for which it was introduced. The Develop-
ment Commissioner for Handlooms in his evidence stated that the rebate 
on the sale of handloom cloth was not always reaching the weaver, SO 
it was not desirable to continue it for long. Instead it was considered 
advantageous to give the r,aw material to weavers at a lower price. He 
stated that "what we want to do is, if possible, to give raw material at a 
lower rate-rather than giving a rebate on tlie sale of handloom cloth but" 
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we have to do in consultation with the State". The Committee recommend 
that Government should consider this matter critically in consultation withl 
the States and intimate alternative measures for helping the bandloom, 
weavers. The Committee feel that one such measure may be to supply 
yam to the handloom weavers at subsidised rate as it will ensure that the 
benefit of the re~ate reaches the active weavers and the sale of handloom 
cloth will increase considerably because of the consequent reduction in its 
price. The Committee recommend that yam at subsidised rates should be 
supplied to the Handloom weavers directly through Apex societies and 
Handloom Cooperatives and the weavers getting such yarn should be 
!required to supply their end product to these Corporations to guard 
.against the misuse of such subsidised yam for other purposes. The Com-
mittee are convinced that. if the various measures being taken for the' 
development of the handloom industry are implemented with real zeal 
8!Jld detennination ,and in their true spirit, there may be no need for interim 
measures like grant of rebate etc. for ensuring the sale of handloom. 
cloth. 

Recommelldation (S. No. 88 Para 6.41) 

The Committee note that the High Powered Study Team on the Prob-
lems of Handloom Industry (Sivaraman Study Team) had recommended 
in their report submitted in July, 1974 that the rebate should be gradually 
abolished within a period of three years. The Committee are surprised 
to note that although the recommendation of the Study Team has been 
accepted by Government in principle, no concrete action in this direction 
has been taken on the ground that as the market for handloom cloth has 
been sluggish the abolition of the rebate will have ,an adverse effect on 
the sale of handloom cloth. The Committee are not convinced with this 
argument as the objective can be easily achieved by granting rebate to 
hand100m weavers in some other form e.g. by supplying yarn at cheap 
rate etc. The Committee recommend that as Government have accepted 
the recommendation of the Sivaraman Study Team regarding the gradual 
iSbolition of rebate, steps should be taken to implement this recommenda-· 
tion in right earnest at an early date. 

Reply of Government 

The criticism of the Committee that irregularities have taken place in' 
the grant of rebate is noted. That alternative suggested by the Com-
mittee, viz. that yam should be supplied to handloom weavers at subsi-
dised rates 80 that the benefit of the rebate/subsidy reaches the actual 
weaver, is somewhat difficult to implement. For one thing, any attempt 
to supply yam at subsidised rates to weavers covered by the cooperative 
fold and Handloom Corporations will be subject to the risk that raw' 
material so supplied will be misused and will actually be offloaded on the:-
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-open market at higher rates. In fact, during the period of yarn control 
.in 1973, the experience of State Governments was that yarn given at 
controlled prices did not lactually benefit the weavers but was used by 
unscrupulous elements to make ,a large profit. It might not, therefore, 
be practicable to supply yarn at subsidised rates to weaver through Apex 
Society and Handloom Corporations. 

It is an admitted fact that the handloom weaver suffers from an 
intrinsic disadvantage when compared with powerloom or the organised 
mill sector. It is estimated that yarn supplied to the handloom sector 
actually costs about 30 per cent more than that supplied to the mill 
sector. This is because of factors like cost of reeling of hank yarn, trans-
port, octroi etc. In view of this, it appears that, for some time at least, 
the handloom s,ector, will have to be ,assisted by grant of rebate, simply 
in order to put it on par with the powerloom and the organised mill 
sector. The recommendation to abolish rebate gradually should, therefore, 
be viewed in this light. 

[Ministry of Industry, Office of the Development Commis-
sioner, Handlooms, O.M. No. 54012/1/78-F & A, 

dated 26th October, 1978]. 

Comallcnts of the Committee 

Please see Comments under Chapter I. 

RccommendllHon (S. No. 88 Para 6.42) 

The Committee further note that in many of the States, the rebate 
granted by the cooperative societies has not been reimbursed to them so 
far and there are large outstandings on this account. This has adversely 
affected the financial position of these societies as a large portion of their 
working capital has been blocked. However, the Department of Textiles 
has claimed that although the Central Government share had to be paid 
on receipt of audited accounts 90 per cent of the Central Governments' 
share has been paid on the basis of statements of s,ale received from the 
State Governments and the balance 10 per cent will be paid after receipt 
of statem.ent of account and anam.ount of Rs. 2.23 crores has already been 
paid to 10 State Governments. The Committee fail to understand why 
there should be any delay in the reimbursement of this rebate when a 
decision to grant such rebate was ~aken by Government and the share of 
Central Government has already been reimbursed. The Committee re-
-commend that the Development Commissioner for Handlooms should take 
up the matter immediately with the St.· GoYernments and persuade 
'these State Governments to reimburse tbeamount of the rebate to the 
-cooperative societies at an early date. 
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Reply of Government 

Meetings have been held with Directors of Handlooms of different 
States on different occasions, and they have been advised to submit their 
claims for reimbursement of the amount of the rebate at an early date. 
In fact, the anxiety of the Government of India to settle all rebate claims 
in full was communicated to all Directors of Handlooms in two separate 
Jetters d,ated 10th January, 1978 and 4th October, 1978. Most States 
<have already done so. Wherever there is delay in final settlement of 
'rebate claims. it is beCause State Governments are unable to send audited! 
statements of rebate claims. Wherever audited statements are received, 
'there is no delay in settling the matter finally ~t the level of the Govern-
ment of India. States are being advised to submit audited accounts for 
rebate immediately. 

[Ministry of Industry. Office of the Development Commis-
sioner for Handlooms, O.M. No. 54012/1/78-F&:A 

dated 26th October, 1978]. 
(;ODlllRtDts of the Committee 

Please see comments under Chapter I. 



CIIAPTER V ,T 

REGQMMENDATIONS', IN RESPEcr OF WHICH FINAL REPLIES. 
" OF, GOV~~T ARE STILL AWt\I11ED 

Recommendation (S. No. U pant' 1~'69) 
.. The Comrriittee note t~at Government have recently reconstituted the' 

AU India . Handloom Boald 'which has 40' members under the 'Chaltma-n-
ship of Development Commissioner for Handlooms. The reconstituted 
Board has three sub-Committees to deal with finance and administration, 
marketing and for technologi~a1improvements respectively. The Com-
mittee are 8urprisedto note that the board has no sub-Committee to deal 
with aft 'important aspect. like the timely availability and supply of basic 
inputs like yarn, dyes and chemicals which constitute the most pressing 
problem of the handloom weavers. The Commitee recommend that a 
separate sub-Committee to deal with the availability and supply of inputs 
like yarn to the handloom weavers should be set up immediately. 

Reply of Government 

The recommendation is noted and will be placed before the All India, 
Handloom Board when it is reconstituted. 

Recommendation (S. No. 13 Para 1.70) 

The Committee note that the All India Handloom Board was reconsti-
tuted in May, 1978 and till December, 1977 it has held only one meeting. 
No meeting was held during 1977. The Committee would like that the' 
All India Handloom Board should be made an effective instrument for 
keeping constant watch on the implementation of the handloom develop-
ment programme in various States, monitoring the actual progress made' 
and finding out bottlenecks and gaps so as to ensure that remedial mea-
sures are taken in time. For this punpose the Committee are of the view 
that the All India Handloom Board should meet regularly and more' 
frequently so that it can play a dynamic role -to help the growth of hand-
100m industry, evaluate the measures already taken and take corrective-
steps well in view to ensure speedy and effective .development of the in-
dustry. 

90 
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Reply of Government 
.~I. ... ,.: -. r 

. The recommendation is noted. It will be placed ~fore 'the An -Irrdtaa 
Handloom Board when it is reconstituted. ' '; r 

Reco~eDdation (S. No. 47 Pan '3.;t9) , 

The Committee note that the Reserve Bank of India Scheme-: at 
Handloom Finance is applicable only to the cOoperativ~. ,~C\Q{ ~dl as.. 
more than 7QJ>t:r cent of the hand loom wea.vers are-outside the coopera-
tive sector, the only sources of finance available to them are the NatiJrn~­
lised Banks or the private money-lenders. Because of the various 
legislations passed by. .the Government, it· is~,..increasingIy4iffiCur 
for the handloom weavers to obtain finance from private money-lenders. 
and they have to depend increasingly on the nationaIiSedl:banks for meet-
ing their credit requirements. However the Committee note. that hand-
loom weavers have not been able to get 'loans from the nationaiis~cr h:~!lks 
In large numbers because of the procedure adopted by these banks ,and' 
also because the hand loom weavers being uneducated and poor arenqt ill. 
a position to offer adequate security or fulfil other pro~dural formalities-. 
The Committee, further recommend that Government st\puld impres~ 'l;l~n 
the, nationalised banks to simplify their procedure so that' eVen the poor 
and uneducated handloom weavers may able to get credit facilities ffoltt' 
these banks. Moreover the field staff of the Directorate of HandIootns, 
in the States as well as' the Banks should assist the handloom weavers' ill' 
filling up the application forms and complying with other procedural ~or­
malities so that maximum nJ,lmber of handloom weavers may avail of the: 
credit facilities from these banks. ' , . 0, ~,d' 

RecCGHDendation (S. No. 48 Para 3.50) 

There is a widespread feeling that the attitude of the bank officials is. 
unhelpful to the handloom weavers. The Committee recommend that 
Government should make sure that bank authorities are made to adopt 
a helpful and favourable attitude towards weavers in the matter of gran. 
of loans. . 

RecolBIDencbdon (S. No. 49 Para 3.51) 

The Committee note that at present while handloom weavers in certain 
districts where DRI rate is applicable are getting 101m!! at 4 ,perc"ent rate 
of interest, in other districts, the handloom weavers get loans at 12, to 14 
per cent rate of interest which turns out to be much higher in 'actuar 
practice. As handloom weavers belong to the weaker sections ~. society .. 
and face similar problems throughout the country, the Commit*. fail tOJ 
understand the logic behind this difference in the rate of interest charpcl , 
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from the handloom weavers. The Committee are not convinced with the 
argument advanced by the representative of the erstwhile Department of 
Banking that there has been similar demand from other sectors, and if 
the number of categories increase, it will be difficult for them to agree to 
this demand. The Committee recommend that as the handloom weavers 
throughout the country belong to the weaker sections of the society and 
as the development of handloom sector has been given priority in the 
eountry's economic programme, they may be granted loans more exten-
sively by nationalised banks at the rate of 4 per cent. The Committee 
also recommend that the total bank credit to be given under DRI Scheme 
should be raised in order to cover the handloom weavers in all the States. 

C. GraDt of Lenos to Hanclloom Weavei'll on Group Gu8l'llntee basis. 

RecOllllDeDdatioa (S. No. SO Para 3.SS) 

The Committee note that as handloom weavers belong to the weaker 
sections of the society, they are not able to obtain adequate loans from 
the commercial banks as they are not always ab!e to offer requisite secu-
rity against these loa,ns. The Committee are glad to note that recently 
some of the State Governments like Haryana and U.P. have evolved a 
scheme known as Group Guarantee Scheme under which the handloom 
weavers are not required to give any individual security and the loans 
are given to a group of 5 or 6 weavers on group guarantee basis. The 
Committee further note that in these States loans have already been dis-
tributed to handloom weavers under this scheme. The Committee feel 
that this is a useful scheme. The Committee would like Government to 
make a study in depth of the working of this scheme and evaluate ita 
working and if the results are found encouraging, steps should be taken to 
let similar comparable schemes introduced in other States also so that 
poor handloom weavers who can not 'offer individual security may be able 
to obtain loan from commercial banks in large numbers. 

Reply of Government 

The recommendations of the Committee are noted. These recom-
mendations relate to supply of credit to weavers outside the cooperative 
fold. While considerable progress has been registered in making credit 
available to weavers within the cooperative fold, it is realised that· special 
attention must be paid to the credit needs of weavers outside the coopera-
tive fold. This is especiallf so, because about 60-70 per cent -of all the wea-
'Vers in the country are still not covered by cooperatives. 

Realising the importance of this subject, a series of meetings was ar-
ranged between representatives of commercial banks and Directors of 
Handlooms. These meetings were arranged region-wise and covered all 
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the States in the country. The questions thrown up at these meetings were 
80 complicated and the prQblems so vast that it was felt that special steps 
would be needed in order to tackle them. 

It was realised that the handloom cooperatives and the Development 
Corporations would not be able to cover all the weavers in the country 
in their production programme within the near future. Special attention, 
therefore, would have to be paid to those weavers who work either for 
master weavers or on their own. 

Unfortunately, commercial banks do not keep statistics of advances 
given to handloorn weavers separately. It is not possible, therefore, to 
estimate with any degree of accuracy, wh~t is the exact amount of credit 
that flows to handloom weavers outside the caPPo sector. In order tOi 
assess the needs of handloom weavers outside the cooperative fold and to 
make recommendations about the problems and difficulties these weavers 
experience in getting their credit requirements. Government have recently 
constituted a Committee under the Chairmanship of Shri S. R. A vadhani, 
Chief Officer, Reserve Bank of India. All the points raised by the Com-
mittee with regard to the problems of handloom weavers outside the coope-
lI'ative fold are under the consideration of the Committee. It is expected 
that the Report of this Committee will be available to Government after a 
few months. Action to tackle these specific problems will then be taken ill 
the light of recommendations of the Committee. 

COirAnen's of the Committee 

Please see comments under Chapter I .... 

Recommendation (S. No. 57 Para 4.33) 

The Committee note that no independent assessment of the working of 
these Weavers' Service Centres has been made by Government so far and 
only the progress reports of these Centres is being received in the office 
of the Development Cominissioner for Handlooms. The Committee feel 
that as some of these centres are quite old and well-settled, it is high time 
that Government should get the working of these Centres evaluated by aD 
independent body. It should be the task of this body to point out defici-
encies and shortcomings in the working of these centres so that remedial 
mlasures may be taken by Government to remove these deficiencies at an 
early date. The Committee further recommend that sucb evaluation of 
these Centres should be done at reBular intervals. 

Reply of Govemment 

Recommendation of the Committee has been forwarded to the Minis-
try of Industry for initiating suitable action. 

[Ministry of Industry, Office of the Development Commissioner for 
Handlooms, O.M. No. 54012/1/78-F&A, dated 26th October, 1978). 
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Comments of the Committee 

E'iJrid. action taken in the matter may be intimated to the Committee. 

~.;".I Rec:ommendatiou (S. No. 62) P8113 4.47 

• ·.·.The Committee further note that in the courses of these Institutes, more 
.. tt~n~on is being paid on the technical aspects with particular emphasis 
-on practical training. While ag~eeing that emphasis should be given for 
3;)~a~.*al. ttqining in the Institutes, the Committee recommend that the syl-
llabus 'of 48i,ning should be widened so as to include training in the fields 
~f management,. finance, cooperatives etc. so that the trainees may have 
;a wide knowledge of different aspects of the handloom industry and provide 
leadership to tbecooperative movement of halldloom weavers. 

Reply of Government 

The Recommendation of the Committ~ are being examined by the 
'Governing Body set up by the Government for the, two Institutes of Hand-
-ioom Tecbnology. . 

[Ministry of Industry, Office of the Development Comm.issioner for 
Handlboms O.M. No. 54012/1178-F&A, dated the 26th October 1978.1 

. Convmeots of the Committee 

Final action taken in the matter ml1y be intimated to the Committee . 
.. 

Recommendation (S. No. 66 Para 4.62) 

The Comm,ittee would like to emphasis that most . of the handloom 
-weavers are extremely poor and it is not possible for them to invest consi-
derable amount of mODey for the purchase of these Dew looms. The 
Committee, therefore~ recommend that Government may devise suitable 
.practical scheme which :woUld make it possible for a genuine poor weaver 
to go in for improVed l~ and pay for it in easy instalment;. Arrange-
ments may be made with the nationalised banks/State Handloom Cor-
:porations and other financial institutions for the grant of loans to handloom 
-.weaven on group guarantee basis for the balance amount to enable them 
.to purchase these looms. Tfte . Committee have, no doubt, that with the 
.adoption df. improved looms and. •. technology, assured marketing and en-
forcement of reservation orders it should be possible to provide continuous 
.employment, to . handloom weavers which would result in increased pro-
ductivity and ensure a fair and living wage to the vast majority of hand-
100m weavers ip the country. 

'. ::. . , .' ' .. , 
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Repl, ,of Govenuueat I, 

The recommendation isnbted. In fact, the whole question supply 
cf looms to loomless weavers is being referred to the Avadhani Commit-
tee. The Committee is eu~g the' question and it is hoped that 
measures could be worked OUt whereby funqs from commerical banks 
could be made av.uable to weavers either to purchase ,new looms or to 
improve existing looms. Of course, the entire, cost of purchasing the looms 
cannot be met by banks alone. Some kind of SCI,1~1 ,therefore, for 
provision of margin money to weavers will have to be worked out. This 
matter is under CODSiderati~ with the Avadhani Commitl:te and on the 
basis of their recommendations, a scheme can be worked out. 

CODUDents of the Committee 

F~al action taken in the matter m~y be iritimilted to the Committee. 
, 

• ,Recommendation (S. No .. ,70 Para S.28) 

The Committee further note that another ,reason for the unsatisfactory 
'Working of the handloom cooperative societies is that the accounts of 
1hese societiC$ are not being regularly audited. The result is that these 
societies are not able to get finance from the Reserve Bank as submission 
of audit report is a pre-condition for the grant of such loans. Moreover, 
in the absence of regular and timely audit, the chances of irregularities in-
-eluding misappropriation and embezzlement are greatly accentuated. Tho 
'Committee are surprised that the audit of accounts" as many as 1,111 
~ocietie8 in the 'wl!aven seCtor alone were pending from more than 2 years 
and the nu'inber was very large in the case of other types of societies like 
marketing societies, credit societies etc. The Committee further n61e that 
in many cases, although the societies are ready to get their accounts audit-
-ed, the auditors from the office of the Registrar of Cooperatives do not 
conduct the audit for consid,erable time. The result is that these coopera-
tive societies su1fer as in the' absence of audited accounts, they are not able 
to obtain credit at conceS$ionalrate under the Reserve Bank Scheme. The 
Committee desire that'tbis unsatisfactory state of affairs shoUld' be recti-
.fted urgently. 

-~ '. . Recommendation (S. No, 71 Para S.29) 

Apart from organising the audit by Registrars more efficiently, the 
'Comm,itteewould like Government to examine whether the~targe coopera-
tive sOcieties could not be anowed to have their accounts audited by 
Chartered Accountants who could be speciftcally approved if necessary; for 
this work. The Committee attach considerable importance to this matter 
:and woUld like to be inforriied Within six mont~ of the concrete measures 
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taken to rationalise and expedite the auditing of accounts of weave~ 
cooperative societies, so that this work do not remain in arrears. 

Reply of Goveraamat 

The views of the Comm.ittee have been noted. State Govemments, 
have already been addressed to ensure that audit of aU'societiesis com-
pleted as early 81 possible so that cooperative societies do not sufter in 
the absence of audited accounts. 

A reference has also been made to the Central Registrar of Coopera-
tive Societies to get his opinion on the recommendation that large coopera-
tive societies should be allowed to have their accounts audited by Chartered' 
Accountants. 'The matter has also been referred to State Governments 
so that their views could be made available to the Government of India. 

[Ministry of Industry, Office of the Development Commissioner for 
Handlooms, O.M. No. 54012/1/78-F&A, dated 26th October, 1978]. 

Comments ot the Committee 

Final action taken in the matter may be intimated to the Committee;. 

Recommeadatioa (S. No. 83 Para 6.21) 

The Committee note that in order to promote :the macketi1ng of h:adlooDT 
products, the AU India Handloom Fabrics Marketing Cooperative Society 
was set up in 1955 and this society has set up Handloom Houses in Bombay, 
Madras, Calcutta, New Delhi, Bangalore and Ahmedabad. The Handloom 
House in Ahmedabad was the latest to be set up in 1969 and since then no 
Ha'lldloom House has been set up. It is, however, proposed to set up a 
Handloom House in Hyderabad. The Committee are surprised to note' 
that although the Al] India Handloom Fabrics Marketing Cooperative' 
Society is the only major body for the marketing of haDdlooms fabrics in 
the country, this society has been able to open only six bandloom houses 
in ,the country and that also only in the metropolitan cities and since 1969' 
no new handloom house has been opened, The total sales of the society 
!Smount to Rs. 610 lakhs only which forms a very small fraction of the 
total turnover of hondloom products in the country. The Committee note-
that the main inhibiting factor in the opening of more handloom houses is 
that dlese Handloom Houses are opened in spacious accommodation and 
are air-conditioned and thus require a Jot of financial investment. The 
Committee fail to understand why the All India Handloom Fabrics Market-
ing Coope,rative Society cannot open Handloom Houses in smaller accom-
modation to meet the demand of the people in smaller towns. The 
Committee recommend that the All India Handloom Fabrics Marketing-
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Cooperative Society should prepare a master plan for opening handloom , 
bouseson all\odest scale in important district headquarters in a phased 
manner so that the handloom products can be marketed on a larger scale 
and the overhead expenses may be reduoed to the minimum. It should be 
ensured that these handloom houses stock varieties of cloth from all over 
the country which are in local demand. ,e oj 

Reply of Government 

Although the All India Handloom Fabrics Marketing Cooperative 
Society Ltd., had stepped up its sales during the last few years, its contri-
bution as a national level trading organisation either in the domestic sales 
of the products of the entire handloom industry or in those of the coopera-
tive sector has been relatively smaII. In the context of the all round 
developments taking place in the handloom sector and since the question 
of marketing its products will :assume serious proportions in the coming 
years, the Society should, as a national level organisation, play a more 
useful and positive role. 

With a view to studying the present pattern of working of the society 
and to suggesting modifications, if any, if the organisational and financial 
structure and measures for integrating the activities of the Society with the 
new developmental progammes in the cooperative sector and under the 
State Handloom Development Corpomtions, and for achieving the objec- . 
tive of a substantial increase in the turnover and improvement in market-
ing arrangements, both domestic and export, Government have recentI'y 
set up a Committee. The Committee submitted their report on 31-8-1978 
and their cecommendations are under consideration. Action on the 
recommendations of the Committee will be initiated as soon ,as a decision 
is taken on them. 

[Ministry of Industry, Office of the Development Commissioner for 
Handlooms, O.M. No. S4012/1/78-F&A" dated 26th October, ]978J, 

Comments of tbe COl1lmittee 

Final action taken may be intim'ated to the Committee. 

Recommendation (S. No. 85 Pam 6.23) 

The Committee consider that there is a vast market for handloom cloth . 
in rurn! areas and moffussil towns which has not been fulJy tapped. It is. 
therefore, of utmost importance that close attention is given to meet the 
clothing needs of these people by supplying them cloth of requisite quality. 
design and fashion to meet their local demand. .It should be ensured that 
the quality of the cloth is good and the price is not only competitive but 
cheaper. The Committee TeCOmmend that a concerted drive should be 
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org~ised to tap the vast potential of the rural m.arket in the country by 

-demand survey of the various areas to ascertain their consumption pattern 
and by providing market outlets for stepping up the sale of handloom 
products. " .. ' 

RecOllUJlelldatiOD (S. No. 86 Para 6.39) 

. ' The Committee note th,at one of the steps taken by Government for 
promoting the sale of handloom doth is the' grant of rebate on the sale of 

,cloth. The rebate is granted at the rate of 5 per cent throughout the year 
.and 10 per cent for a total period of 15 days in a year. A special rebate 
-of 20 per cent was also allowed for a period of three months viz., December, 
1975 and January and February, 1976 to liquid:ate the accumulated stock 
of handloom products. However, from the representation received from 
,a number of non-official organisations, the Committee note that there have 
been complaints of widespre,ad malpractices in the working of this rebate 
-system in collusion with Government officials. The House Committee of 
-the Andhra Pradesh Legislative Assembly in their repon subrilitted in July, 
1976 has also pointed out grave irregularities like sale of powerloom cloth 
as handloom cloth and submission of false claims etc. for grant of rebate 
'Subsidy. The Committee are greatly concerned that such irregularities were 
41l1owed to take place in the workilng of the schemes. 

Recommendation (S. No. 92 Para 6.60) 

The Committee note that there is . vast scope for marketing of ready-
-made garments in the country and abroad and with our large manpower, 
it would be possible to ensure produotion of ready-made garments in the 
'handloom sector at competitive price to meet the clothing needs of the 
'people. The Committee recommend that Government m.ay evolve a scheme 
'of production of ready-made garments in the handloom sector by utilising 
-the spare time and capacity of house-wives etc., and arrange for the market-
ing of these redy-made garments through Apex Societies and Handloom 
'Houses. The Committee recommend that the experience gained by Khadi 
'.and Village Industries Commission in this regard may be utilised and sale 
'of ready-made garments organised .accordingly. 

Reply of Government 

Since the State Governments are also concerned with these recom-
mendations, their views are to be called for. It is, therefore, proposed to 
discuss these items in the forthcoming Conference of the State Directors 
()f Handlooms. After consultation with them, final view will be taken on 
:these issues and the Committee will be apprised of this in due course. 

[Ministry of Industry, Office '. of the Development Commissioner, 
Handlooms, O.M. No, 54012/1/78-F&A., dated the 15-11-78]. 

Comments of the Committee 
Final action taken in the matter may be intimated to the Committee. 
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ReCC4IIUDendatioD (S. No. 94) Paras 7.25 & 7.26 

The Committee note that in order to protect the handloom industry 
from the more powerful powerloom and mill sector, Government have been 
.following a policy of reservation of certain items of production in favour of 
bandlooms and that at present production of ten items is exclusively reserv-
-cd for the handloom sector only. The Committee are, however, distressed 
.to note that these reservation orders are not being enforced effectively and 
lhat there are common complaints of large &eale violations of these Reser-
vation Orders by the Powerloom sector. The Committee feel that by allow-
ing the violations to go unpunished, the very purpose of issuing these Reser-
vation Orders were detected prosecution was not launched even in a single 
have admitted that the enforcement of these Orders has not been really 
effective in certain areas so far. The Committee feel that this is very dis-
lressing state of affairs and needs to be remedied without loss of time. 

The Committee note that the enforcement of these Reservation Orders 
bas been left to the State authorities. A,lthough the State Governments 
.have sufficient powers under the Essential Commodities Act to seize the 
.goods and take action both against the sellers and the producers, there have 
been very few cases where such violations have be~n detccted and deterrent 
action taken against the offenders. The Committee are surprised to note 
that although in some States hundreds of cases of violation of these Reser-
vation Orders were detected prosecution was not launched even in a single 
case. The Committee cannot but reach the conclusion that the State autho-
l'ities have not shown the necessary seriousness about enforcement of these 
Reservation Orders with the result that offenders have feeling that they can 
jndulge in malpractices with impunity, thus harming the interest of hand-
loom industry. The Committee recommend that the Central Government 
may immediately impress upon the State Governments and all other authori-
ties concerned the imperative necessity and desitability of strict enforce-
ment of the Reservation Orders, and taking deterrent action against all 
those found guilty of indulging in such violations. 

Recommendation (S. No. 95) Para 7.27 
The Committee feel that the field officers of the Development Com-

missioner for HaDdlooms should take an active part in helping the State 
authorities to detect violation of Handloom Reservation Olders. III this 
-context, the Committee need hardly point out that the field organisation 
of Development Commissioner for Handlooms which is bound to be 
strengthened by transfer of staff from the Textile Commissioner, who was 
llitherto performing these duties, should take this up as a challenging and 
essential part of their duties and do their best to see that the Reservation 
Orders are observed in letter and spirit and those who flagrantly violate 
them are brought to book with the help of the State authorities. 

Recommendation (S. No. 96) Para 7.28 
The Committee have elsewhere in the report drawn specific attention 

to the findings of the Committee appointed by Andhra Pradesh LeRislature 
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which has highllghted the fraudulent practice of passing of powerloom cloUr 
manufactured in other States as handloom cloth in order to avail of the 
subsidy. This perhaps is representative of the malpractice which is being 
indulged in by other States. The Committee are not able to accept tho 
reply of the Department of Textiles that it is not possible to check such 
violations as according to them, ooce a cloth is produced it becomes very 
difficult to determine whether the cloth is prorduced on handloom or power. 
loom. 

Rec:ommeadatioa (S. No. 97) "'.7.19 

The Committee were informed during evidence that apart from admi-
nistrative difficulties, there were legal difficulties in the enforcement of the 
reservation orders before April, 1977. Those orders lacked force as people 
had challenged them in courts and obtained stay orders and the cases were 
pending in courts for several years. The Committee note that the Ministry 
have issued new reservation orders in April, 1977, removing some of the 
legal lacunae pointed out earlier in the orders. But certain other aspects 
of these orders, like their effect on the Fundamental Rights and the compe-
tence of Textile Commissioner to issue the orders, are still under dispute in 
courts. The Textile Commissioner, in his evidence before the Committee,. 
expressed the view that "the administration as a whole is being asked to 
implement something which on the 'face of it has become extremely difficult 
to operate on the legal, enforcement and economic side." 

He suggested that "we do need to maintain a legislation perhaps on the 
statute ,book but it will have to be much better considered legislation than 
it is today." The Committee would like that Government should make a 
comprehensive review of the entire position, legal and administrative, relat· 
ing to the issue and cmforcement of reservation orders IUld take neoessary 
measures, including enactment of legislation, if necessary, to remove any 
doubts about the legality of these orders so as to make them effective and 
binding and thus help the administrative agencies to enforce them without 
any difficulty. 

Itec:OBIDl~nd8tion (S. No. 98) Para 7.30 

The Committee feel that the suggestion made by the Textile Commis-
sioner before the Committee that, apart from reserving certain items for 
handloom sector, specific items of production should also be earmarked for 
powerloom sector, deserves a fair trial as it may thereby not be tempted 
to encroach upon the areas of production reserved for handloom. 

Recommendation (S. No. 99) Para 7.31 

The Committee also note that the question of investing the Textile-
Commissioncc or any other agency with powers to award summary punish-
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ment to powerloom owners for violation of the reservation orders is under 
the consideration of the Ministry of Commerce and Ministry of Law. The 

• Committee would like this matter to be finalised expeditiously and adequate 
powen vested in the Textile Commissioner or any other agency so as to 
enable him to enforce these reservation orders effectively and without any 

, difficu,lty. 

RecGllllDeudMion (s. No. 100 Pam 7.32) 

The Committee note that ODe of the measures taken by the Govern-
ment for enforcement of Reservation Order is that powerloom owners are 
required to stamp their permit number on the cloth produced by them. 
Apart from the fact that there are still a very large number of unauthorised 
powerlooms which need to be brought within some regulatory network, 
there is imperative necessity of ensuring that the power,loom owners do in 
practice obserVe this order .by invariably stamping their permit numbers on 
all varieties of cloth produced by them, particularly varieties which can 
be mistaken for those reserved for production on handlooms. 

Strict and effective check should be exercised in that behalf by the field 
staff of the Textile Commissioner and the State authorities. The Committee 
would also urge that a continuous watch should be kept in the matter so 
as to take concerted and concrete measures to see that powerloom cloth is 
not sold as handloom cloth not only to the detriment of the interests of 
handloom weavers but also in getting inadmissible subsidy at public expense 
and defeating the very objective of reserving certain varieties for the hand-
100m sector. 

Reply of Govemmellt 

One of the focal points for action contained in the Industrial Policy 
Statement of 23rd December, 1977 and the Textile Policy statement dated 
the 7th August, 1978 announced by the Government is the strict enforce-
ment of Textile Control Orders in regard to items reserved for handloom 
industry and expans.lon of the scheme of reservation to other items. The 
cases challenging the Textile Commissioner's Reservation Orders are now 
before the Supreme Court and various High Courts. The Government has 
recently appealed to the State Governments to take effective steps to implo!-
ment the reservation orders, both in letter and spirit. Government are also 

. cons.idering the question of setting up an enforcement machinery exclusively 
for enforcing the reservation orders. 

[Ministry of Industry, Office of the Development Commissioner for 
HandJooms, O.M. No. 54012/ 1 /78-P&A, dated the 26th October, 1978]. 

C ___ of die Co1Udttee 
Please see comments under Chapter I. 
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RecolDDlendadoa (S. No. 115 Para 8.42) 

The Committee further note that the Handloom Fabrics Marketing. 
Cooperative Society is also engaged in promotion of exports of Handloom 
products in the foreign markets. In this connection, the Committee would 
like to invite the attention of Government to the recommendations made 
in their 163rd Report (1961~62) in which the Committee had stated that 
they were not quite convinced of the need for having two separate bodies 
for dealing with the export of Handloom products viz. Handloom Fabrics 
Cooperative Marketing Society Ltd. and Handloom Export Council. The 
Committee felt that one common organisation should be able to handle 
exports to all the countries. The Committee would like to emphasise that 
Government should ensure that there is no duplication of efforts in the field 
of export promotion betweeen the Handloom Export Promotion Council and' 
the Handlom Fabrics Cooperative Marketing Society Ltd. 

Recoanmendation (S. No. 116 Para 8.43) 

The Committee note that the Export Promotion Council has participated 
in a number of exhibitions and fairs to promote the export of hand loom 
products. The Committee feel that exhibitions and trade fairs constitute 
a very powerful and effective means of projecting country's image and 
developing exports among various countries by attracting buyers from dif~ 
ferent parts of the world. They not only strengthen the already established 
links but also create new channels and possibilities for the growth of exports. 
The role of exhibitions and trade fairs in stepping up the country's export 
cannot be minimised. In the light thereof, Government may arrange for 
participation by the handlooms in other important trade fairs and exhibi-
tions. The Committee would however, like to stress that participation 
should not be as a matter of routine but in every case ai conscious decision 
should be taken after consideration of all relevant factors and there should 
be an in-built arrangement to evaluate the results achieved by way of' 
increased exports after the fair/exhibition is over. The Committee recom-
mend that Government should evaluate the increase in exports achieved' 
in monetary terms as a result of participation in fairs and exhibitions abroad' 
vis~a-vis expenditure incurred in such participation. 

.. Reply of Government 

The recommendations of the Committee are being exalJl.ined in consul-· 
tatiOD with the Ministry of Commerce. 

Own_ of ,tile eo ..... 
Final action taken in the matter may be intimated to the Committee. 
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Recommendation (S. No. 117 Para 8.44) 
The Committee would like to commend the example of InternationaL 

Trade Council of Japan which has played a significant role on behalf of the 
Japanese trade and industry in identifying the scope for promotion, feeding 
back significant information to the home manufacturers and thus acting as 
eyes and ears of the trade and industry. The Estimates Committee have. 
in their earlier reports on Export Promotion Measures etc. commended this 
organisation for emulation .in our country. The Committee feel that in the 
case of handlooms such an organisation can play a significant part. The 
Committee would like to add that it is not their intention that yet an addi-
tional body should be set up abroad for this purpose. What they desire is 
that there should be a proper and well informed and well equipped compact 
organisation in export markets of interest of India so as to provide mean-
ingful and timely information about the market trends, consumer prefe-
rences etc. There is no reason why such an organisation may not be multi-
functionary in its coverage and interests so as to minimise the cost and 
maximise the ,benefits. 

Reply of Government 

There are at present four agencies, supported by Government, which are 
in the field of export promotion and marketing. These are the Handloom' 
Export Promotion Council of India Ltd., the Handicrafts and Handlooms 
Export Corporation of India Ltd., the All India Handloom Fabrics Market-
ing Cooperative Society Ltd. and the Indian Institute of Foreign Trade. 
Even now they aie being availed of for the purpose of obtaining market 
intelligence and also for export sales. However, it is recognised that there 
is need to considerably improve and expand their fields of activities to 
establish closer linkage with the domest.ic production base and generally 
evolve result oriented export promotion efforts. 

The recommendation has been brought to the notice of the Ministry of 
Commerce, so that after suitable inter-ministerial consultations, steps may 
be finalised for expanding the production base for exports and setting up 
suitable procedures for the promotion and sale in foreign markets of hand--
100m products and evolving a suitable export policy frame-work supporting 
these aims. 

[Ministry of Industry, Office of the Development Commissioner,. 
Handlooms, O. M. No. S4012/1/78-F&A, dated 23-3-1979]. 

Comments of the Committee 

Final action taken in the matter may be intimated. 

NEW DELHI; 

April 23, 1979 
Yaiaiiicha 3, i891-(Saka) 

SATYBNDRA NARA VAN SINHA,-
Chairmtln, 

Estimates Committee. 



APPENDIX 

(Vid, Introduction to the Report) 

.Jf1llll11is of Am. ,.,. fly GOI1mI»I4nt on 'hi 13th &port of"" Estimtlt,S CommiUl, (SiJtth 
Lo/t SGbM) 

I. Total nurnbel' of recommendationa • 

II. Recommendationa which have been accepted by Government (NOI. I 
to 5,7 to 10, 17, 30 to 406, 51 to 54,56,58,59, 61. 63. 64, 65, 67. 
68. 69. 7a, 73, 75 to 78, 50, 81, 82,84,89,93. 101 to 114) 

Numbel' • 

Percentage to total • 

III. Recommendation. which the Committee do not delire to pursue in 
view of Government'.1'epJiea (NOI. 6, II, 15, 16, 18, 19 to !19, 55. 
79, go and 91) 

Number. 

Percentage to total 

IV. Recommendationa in respect of which repliel of Government have 
not been accepted by the Committee (NOI. 14, 50, 74, 87 and 88) 

Numbel' • 

Percentage to total 

V. Recommendation. in respect of which final repliel of Government 
are'tiJI awaited. (NOI. la, 13,47 to 50,57, 6a, 66, 70 , 71, 83, 8S, 
86, gR, 94 to 100, 115 to 117) 

Number . 

Percentage to total 

. (}MGIPMRND-LS 11-98 LS~0-4-79-lo54· 

104 

20 
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